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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART I— QUESTIONS AND ANSWERS).
Wednesday, 9th March, 1949,

The Assembly met in the Assembly Chamber of the Council. House ab &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in she Chair.

STARRED QUESTIONS AND ANSWERS

OrAL ANSWERS
RECOMMENDATIONS OF COMMITTEE ON PROFIT SHARING. IN INDUSTRIES

*987. Bhri B, K, Sidhva: (a) Will the Honourable Minister of Labour be
pleasel to state whether the Committee of Profit Bharing appointed by Govern-
ment has made their recommendations for profit sharing in six industries?

(b) If so, have Government taken any decision thereon and if so, how do
they intend to implement the decision?

(¢) Do Government approve of the recommendations and if not, have Gov-
ernment considered any alternate proposals? _

(d) Have industrial and labour organisations been consulted and if so, with
what, result?

The Honourable Shri Jagjivan Ram: (a) Yes, as an experimental measure.

(b) and (c). The attention of the honourable member is invited to the
answer given by me to Prof. N. G. Ranga's, starred question No. 319 on the
11th February 1949.

(d) The Committee on Profit S8haring on which Labour and Industry were
represented; consulted all important industrial and labour organisations before
making its recommendations. The prinecipal organisations of employers and
workers are fully represented on the Central Advisory Council of Labour which
is considering the report of the Committee on Profit Sharing.

Shri Arun Chandra Guha: May I know the names of the members of the
Profit Sharing Committee? . :

The Honourable Shri Jagjivan Ram: I have not got the names ready with
me, T will supply them to the honourable member if he so desires.

ExrorT OF RAW AND OBUSHED BONES AND IMPoRT OF FERTILISERS

*988. Dr. Mono Mohan Das: (s) Will the Honoursble Minister of Com-
merce be pleased to state the totsl quantities of bones and crushed bones
exported from this country during the year 19487 )

(b) Do Government propose to consider the advisability of stopping such
exports? _ '

(c) What is the quantity and cost of foreign manures that have been im-
ported into this country during the year- 19487

(1381)
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The Honourable Shri K. C. Neogy: (a) Approximately 38,777 tons of
crushed bones were exported from this country during 1948. No raw bones
were exported during this period.

) Baw Bones and Bonemesal are as a rule not allowed to be exported.
Only crushed bones and bone-grist are allowed to be exported. Bones are
wseful as manure in the form of bonemeal, which is only a bye-product gro-
duced in the process of erushing bones, Bones are mainly crushed for exporb
purposes and if the expory of crushed bones and bone-grist is totally prohibited,
there will be no incentive to collect bones, which will actually deprive the
country of a lafge quantity of bonemeal.

(c¢) A statement showing the quantity and cost of different kinds of fertilisers
that have been imported into this country during the year 1948 is placed on the
table of the House. ‘

STATEMENT
Iwa@umm‘ay and cost of different kinds of fertilisers imported info this country during the year,
" Name of Fertiliser ' Quantity in tons Value in Re.
Sulphate of Ammenia . 144,182 4,35,03,737
Ammonium P! te . 7,333 19,13,913
Di-Ammonium Phosphate 1,631 11,381,606
. “Ammonivm Nitrate . . 5,344 16,40,608
Sodium Nitrate . . . 21,814, 52,35,360
Calcium Superphosphate . . 50 10,725

180,364 5,34,35,949

Seth Qovind Das: Is it not a fact that bonemeal is always prepared from
crushed bones and has the policy of the Government not been to stop the
export of crushed bones algo?

The Honourable Shri K. 0. Neogy: As a matber of fact, whatever borémeal
is prepared in the country is expected to be left within the country, bubt then
I am told the process of crushing bones is rather umsatisfactory here and ile
expenses of complete pulverization of bones into powder are very high and
that it is not possible to reduce all bones into bonemeal. .

Shri R. K. Sidhva: How many bone-crushing factories are there in Indis
and what is their total produection?

u The Honourable Shri K. €. Neogy: T am afraid T have not got the informa-
ion.
Shri B. P. Jhunjhunwala: Tt is possible, Sir, to get fertilizer manure by
exchanging crushed bones by barter system?

The Honourable Shri K. 0. Neogy: There is no such system in operation,
but what the honourable meinber has in mind is actually what is achieved.

I might give a few details, particularly the arithmetic of the matter, from
which the honourable member will see that the procedure that we are following
is fully to the benefit of the country. The present export price of crushed
bones is remunerative and brings foreign exchange—including dollars, I might
inform the House. As compared with the import price of rock phosphate of
Rs. 100 per ton, the present export price for crushed bones is between Rs. 500
to 850 per ton. It is estimated that by exporting 100,000 tons of ecrushed
bones and liane_—gﬁst and importing its equivalent, namely 50,000 tons of
rock phosphate—one ton of rock phosphate being equivalent to 2 tons of bones
in phosphorus content—the country could produce all the superphosphates:
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required at much cheaper rates and st the same. time earn about Ra. 24 to

3 crores worth of foteign exchange. that -“ b hich s

Seth Govind Das: Is any effort being made to see all bone w!
available n Tndia & tumed into bonemeal and no exporb of crushed bores
is made? . )

The Honourable Shri K. ©. Neogy: I have explained the circumstances
which' justify the continuance of the present system.

"Seth Govind Das: I wanted to ask whether any effort is being made to
establish more factories in this country so that we may turn these crushed
bones into bonemesal?

The Honourable Shri K. C. Neogy: I have pointed out that we are getting
all the superphosphates that we need and at the same time earn quite a lot
of foreign exchange into the bargain.

Babu Ramnarayan Singh: Is the Honourable Minister aware that bone
materials of all kinds are very @seful for purposes of manure?

The Honourable Shri K. O, Neogy:.What I have given is the scientifie
view of the matter—I do not know about the popular view.

Shri B. N. Munavalli: May T know what percentage of bonemesl is ob-
tained by crushing the bones now in India?

The Honourable Shri K. C. Neogy: I could not say that offhand.

Srijut Kuladhar Chaliha: In view of the shortage of manure, will Govern-
ment be pleased to restrict the export of bonemeal?

The Honourable Shri K. 0. Neogy: Bonemeal is not allowed to be exported.

Srijut Kuladhar Chaliha: May I know the price of sulphate of ammonia in
India? )

The Honourable Bhri K. €. Neogy: I do not think I have got the figure
here. 1 could give the quantity of sulphate of ammonia and the value in
rupees but my honourable friend will have to work it out. The sulphate of
ammonia that was imported in 1947 amounted to 1,338,230 tons and its -cost
was Rs. 8,11,00,000 odd.

Pandit Mukut Bihari Lal Bhargava: May I know whether to popularise
the use of bone-dust by the cultivators, Government makes a subsidy, that is
sells bone-dust to the cultivators at a reduce price? '

The Honourable Shri K. 0. Neogy: That is a matter on which I do not
feel myself competent to malke any stetement. My friend perhaps would
Put a question to the Honourable Minister for Agriculture. )

Begum Aizar Rasul: May I know if human bones are also .included in
the crushed bones? '

The Homourable Bhri K. 0. Neogy: Human bones are nob included.

Major ScEEMES oF DEVELOPMENT
_ 1*989, Shri V. €, Kesava Rao: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state what are the major schemes of develop-
ment that are not being taken up due to financial stringency ?

(b) How many of these schemes are productive and when would these
sehemes again be considered for implementation ?

The Honourable Shri N. V. @adgll: (a) No development schemeg sre being
abandoned but suitable adjustments are being made in the speed with which
these projects will bé implemented. '

(b) Does not arise.

+A to this q ‘lﬁdmtheubh.thmbgugam
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CoxtroL oN Foop CBaRcEs I¥ DBLET aND Smia HoTELS

*990. Shri R. K. Sidhva: (a) Will the Honourable Minister of Works, Mines
and Power be pleased to state whether the control on courses and charges for
food served in hotels and lodging houses in Delhi and Simls still exists?

(b) Are Government aware that hotel owners charge exorbitant rates and-
supply very poor quality of food?

(c) What are the food charges in hotels in Delhi and New Delhi?

The Honourable Shri N. V. Gadgil: (a) The control still exists in New Delhi
and in the Notified area of the Civil Station, Delhi, and also, as far as I am
aware, in Simla.

(b) Government have received some complemts'to this effect.

{¢) A statement showing the food charges in hotels in New Delhi and in
the Notified Area of the Civil Btation Delhi, ig} placed on the table of the House.

STATEMENT
Food charges of hotels in New Delhi and in the notified area of Civil Station Delki
B
No, Name and situation of the hotel Breakfast Lunch  Afternoon Dinner
toa
Re.a.?. Ro.a.?. Ra. i.P. Ra. a »
*1, Maiden's Hotel, Delhi 2 80 3880 180 3 8¢9
*2, Cooil Hotel, Delhi 3 00 3 80 100 3 80
*3, Grand Hotel, Delhi 200 83 00 0120 3 80
*4, Bwiss Hotel, Delhi . 2 80 380 100 380
*5. HotollmpethNwDthl 2 80 3840 200 3860
with eat-
ables Re.
1 plain
*§, Marina, New Delhi . 3 0O 3880 100 8 0
*7, Central Court Hotel, NWDelhl . 280 280 012 0 3 8 0
8. Hotellndm,NawDeﬂu . . 280 2840 100 80
9. Madras Hotel—Monthly chargee Two meals per day—Ra. 40
Coffee and milk—Ras. 15
10. Bouth India Boarding Houss—  Monthly for boarding only

(two meals pe; day) Ra. a;i ) with
Monthl chargos (for two m per day) wi
lod{;lng Ra. 80

(In the case of poor monthly boarders the 1 thly charges is Ra. 60 for both
board and lodging).
Charges for one meal Re. 1.

* For these Hotels, no monthly charges are prescribed.

Shri B. K. Sidhva: In view of the complaints which the Honourable Mini-
ster stated he has received, what steps have Government taken and do they
intend to tske any further steps to remove these complaints?

The Homourable Shri N. V. Gadgil: Yes, Sir. Some legislation is being
introduced very shortly.

8bri R. K. 8idhva: In this Bession? _

The Honourable Shri N. V. Gadgil: Yes, in this Session.
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Lasour OFFICERS SENT FOR TRAINING ABROAD
*991. Shri R. K. Sidhva: (a) Will the Honourable Minister of Labour be
pleased to state the number of Labour Officers who have been sent abroad for
training during the years 1945, 1946, 1947 and 19487
(b) How many have returned after full training?
(c) What sre the qualifications required for an official to be sent for'such
training ? .
(d) What is the cost of training each officer and how much amount has so
far been spent towards this training?
" (e) Have they been sent to any other country besides the United Kingdom
and if not, why not?
(f) Ia there any regular scheme- under which these officers are sent for
training abroad?
(g} What is the kind of training they receive in foreign countries?

The Honourable Shri Jagjivan Ram: (a) Thirteen Labour Officers were sen¥
for training to U. K. in 1945, thirty in 196 and ten in 1948. No Labour
Officer could be sent out for training in 1947 owing bo Partition.

(b) All the fifty three Labour Officers, who were sent for training, returned
to India after undergoing the full course of training. ’

(c) The Officers should at least be University graduates and have a mini-
mum of five years’ experience of administration of Labour Legislation or
Weltare work. )

(d) The approximate cost of training one Labour Officer is Rs. 5,000. A
total expenditure of Rs. 2,16,000 approximately has so far been incurred on
the training of Labour Officers so far as the Central Government is concerned.

(e) Bo far Labour Officers have been sent for training only to U.K, where
necessary facilities were made available for their training.

. (f) Yes. There is a regular scheme whose continuance depends upon
availability of funds and training facilities abroad. - :

(g) The subjects in which the Labour Officers are trained are:

i) Factory Inspection—Labour Welfare.
Eii} Industrial. Relations and Working of Trade Unions. .
(iif) Wages Inspection—Coalmines Welfare. Each officer may select
- two of the above subjects or only one for more specialized
training.

Shri R. K. Sidhva: Arising out of the answer given by the Minister tha
fifty three candidates have returned after obtaining full course, may I know
the nature of the full course, and whether any degree or diploma is given?

The Honourable Shri Jagjivan Ram: It is not a degree or diploma course.
Students are offered opportunities to gain practical experience of working
along with Government agencies, Industry and trade unions.

Shri R. K. Sidhva: Do Government consider it desirable to send them for
such training in foreign countries? What are the advantages that they have
brought into this country after training abroad? -

The Homourable Shri Jagjivan Ram: Government feel that it is desirable
to send our officers to foreign countries whers they have got the improved
methods of welfare work as well as improved appliances in their factories, so
that our officers may gain experience of those things.

_ Prof. N. G. Ranga: Are Government proposing to start any training school
with these people who had been' trained in England as the teachern?
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The Honourable Shri Jagjivan Ram: One scheme is m_Jder considerati9n.
After the provision in our Factories Act that in every establishment employing
more than 500 workers, there should be a welfare officer, the demand for welfare
officers in the country will be very large and in order to cater to the need of
the industry we are proposing to start a training centre here.

Shrimati Dakshayani Velayudhan: How many candidates were sent from
the Indian States and on whose account?

The Honmourable 8hri- Jagiivan Ram: Beven officers. )

Mr, Speaker: The honourable member also wants to know on whose account?

The Honourable Shri Jaglivan Ram: At the expense of the States con-
cerned. .

Shri O. Subramaniam: Are the selectionis made on the recommendations of
the provincial governments? s

The Honourable Shri Jagjivan Ram: Strictly on the recommendations of .
the provincial governments.
" Shri 0. Subramaniam: What is ‘he number of trainees from Madras please?

The Honourable Shri Jagjivan Ram: Nineteen officers of the provincial
governments were trained, but as to'the quota of Madras I would require notice.

Shri R. K. Sidhva: The Honourable Minister stated that this scheme will
be continued, that iz to say, the officials will be sent to foreign countries for
training. Just now he stated that a training centre will be opened here.
Does he still feel that despite that, they will continue to be sent to foreign
countties or they will be stopped immediately?-

The Honourable Shri Jagjivan Ram: In spite of the fact that we want to
start. our own centre, Government feels it will be necessary for some time to
send some of our officers to foreign countries. : '

Hiem Prrorrry ror INDIA Iv Exrorr oF JaPaNEsE InpusrriaL Propuocrs

*992, Shri R. K. Sidhva: (a) Will the Honourable Minister of Commsarece
be pleased to state whether it is u fact that the SBupreme Commander for Allied”
Powers in Japan has accorded Indis high priority in the export of Japanese
Industrial products ?

(b) If so, what steps have Government taken to see that full advantage of
the same is taken by India? ’ '

The Honourable Shri K, 0. Neogy: (a) Yes.

(b) Even though there is a trade agreement with Japan, the actual trade
flows through normal trade channels. It is, thercfore, primarily for our trade
and industry to make the hest use of SCAP’s officer by placing firm orders for
their requirements on Japauese manufacturers. Government are giving Assis-
tance to Indian importers and will continue giving it by the issue of licences
and also hy sponsoring their visits to Japan in order to enable them to settle
details on thé spot. The Commerecial Counsellor to the Indian Liaison Mission,
Tokvo, has also instructions to give all possible assistance needed by Indian
importers in securing their goods from Japan. i :

Shri R. K. Sidhva: May T know what is the total amount of the orders

placed and the particular articles that have been ordered?
The Honourable Shri K. 0. Neogy: We have not got any definite informa-

tion on the point. We have information only as rcgards the dmount represented

by the letters of credit opened so far, but that would nof be & sure index
of the actua] orders that are executed.
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Bhri R. K. Sidhva: Is it not a fact that under the Trade Plan, the delivery
of all these articles is fixed for June 1949. May I know if Government have
taken steps to see that all these are compiled with before this period?

The Honourable Shri K. C. Neogy: As far as it lies in the power of Government,
Government will try to do everything possible in the matter, but as I have
already ssid, the matter lies in the hands of the private trade mostly.

Shri R. K. Sidhva: Tf the private. trade fails, may T know whether
Government will take advantage of this? i

Mr. Speaker: That would be hypothetical.

Shri H. V. Kamath: Does the SCAP authority allow 'a margin of profi$
for itself while fixing the export price of industrial products? °

The Homourable Shri K. 0. Neogy: My honourable friend put to me a
similar question a few days ago, and I have looked up the position. It seems
that SCAP has fixed different rates of exchange for yen for different categories
of commodities. If the House is interested in this question, T would like to
give an idea of the disparity between the different rates of exchange. For
instance, in respect of textile machinery 152 ¥en represent a dollar. 'Fhis
is one end of the scale. Ab the other end we: find that in respect of glassware
650 ven represent a dollar. Then “here are different other categories in be-
twen, This matter has already been taken up by us with BCAP, and we have
made representations that there should be a uniform rate of exchange. As
a matter of fact, it is this disparitv in the rates of etchange that has stood
in the way, to a certain extent, of our commercial community taking the fullest
advantage of this Agreement.

Shri H. V. Eamath: Has the Honourable Minister any information as lo
whether the profit reaped by SCAP goes tn swell the American Treasury or to
rehabilitate Japanese economy?

The Honourable Shri K. C. Neogy: Well this is hardly a matter in which
we can either make an enquiry or take any useful nction. ) '

Mr. Homi Mody: In granting licences and permits, is sufficient regard
being paid to the interests of Indian industries?

The Honourable Bhri K. 0. Neogy: I should think so.

DISCUSSIONS 4T COMMONWEALTE PRIME MINISTERS' CONFERENOE IN LONDON

%993, Shri H. V. Eamath: Will the Honourable the Prime Minister be
pleased to state: i }

() whether at the Commonwealth Prime Ministers’ Conference whieh he
attend:d in Tondon in October, 1948, there was any discussion regarding the
formation of a Western bloec in Europe as well as ahout the Commonwealth
Defence; and’ '

(.h) whether the discussions were held in camera?

The Honourable Shri Jawaharlal Nehru: (a) As T have already stated in
my reply to a previous question to the honourable member, the discussions
at the Commonwealth Prime Ministers’ Conference were confidential. Infor-
mation in regard to various matters was supplied by the representatives of
the United Kingdom Government. There was no question of any commit-
roent.

(b) Yes.

" Shri H. V. Kamath: Tg there a tendency on the part of the U. K. Gov-
ernment to regard the Commonweslth as one unit for defence purposes?
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The Homourable Shri Jawaharlal Nehru: Surely, I do not quite understand
this question. How am I to answer what is the tendency in the mind of the
U. XK. Government,

Mr, Speaker: It is more or less a question of opinion,

Shri H. V. Eamath: Has the Prime Minister’s attention been drawn to the
statement made in the House of Commons the other day by. the Delence Mini-
ster there, Mr. Alexander, to the effect that ‘‘the meeting of the Common-
wealth Prime Ministers’ Conference in London last October afforded an oppor-
tunity for a discussion of the present arrangements for consultation between
the countries of the Commonwealth on defence matters’’?

The Honourahle Shri Jawaharlal Nehru: I have not seen that statement,
but it is & perfectly true statement nevertheless, that is to say, that consultation
took place. Btatements were made sbout the position and we listened to them.

Shri H. V. Kamath: Has his attention been drawn to s statement made by
8ir Btafford Cripps in December last some time after the Conference was’
over that the Commonweslth countries including India had pledged their full
co-operation with the U. K. in their plans, economic or otherwise?

The Honourable Bhri Jawaharlal Nehru: Ne, Sir. T have not seen thaf
statement. I will be very much surprised if Bir Stafford has made that state-
ment,

8hri H. V. Kamath: I ghall show it to the Prime Minister later, if he needs
i

Mr. Homi Mody: At these Prime Ministers’ Conferences, is there not an
agreed communique issued covering the view points that were discussed so
ag to obviate the necessity of independent statements on the part of each
country represented at the Conference?

The Honourable Shri Jawaharlal Nehru: In the course of the Conference,
daily communiques were issued—brief ones—and at the end s longer com-
munique wae issued. The point is, as I have ssid in answer to a previous
question, there is no question of any commitments. They were all frank, -
informal discussions of various situations existing in the world and some coun-
tries stated what their position was without in any sense committing any
other country. In regard to many matters there was community of outlook.
In regard to some matters, different view-Ppoints were expressed. All thess
things were noted and that was the Conference. ”

Sardar Hukam Singh: Ts it a fact that a large number of Asian couniries
regard this formation of Western bloc as an attempt on the part of the Euro-
pean countries to dominate Asia for ever?

The Honourable Shri Jawaharlal Nehru: This iz the first time I have heard
of this,

DaMs OONSTRUOTED BY DAMODAR VALLEY CORPORATION *

*994. Shri H. V. Kamath: Will the Honoursble Minister of Works, Mines
and Power be pleased to state: :

(8) how many dams have beer constructed by thé Damodar Valley Corpo-
ratioa, and how many more are expected to be built; .

(b) how mueh land has been acquired from cultivators, and at what rate
of compensation; and

{¢) how many tenants have been thereby evioted and what steps hawe been
taken for their rebabilitation?
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The Honoursble Shri N. V. Gadgil: (a) The project comprises eight dams,
none of which has yet been constructed. Preliminary Evgineering work is in
progress.

(b) Only forty five acres of land have so far been acquired from the culti-
vators. The rate of compensation has yet to be settled, but a provisional com-
pensation at the rate of Rs. 10 per acre of occupied land for one crop has been
paid pending final acquisition;

(¢) No tenant has yet been evicted. Arrangements are being made to re-
habilitate those who will be evicted when the actual dam construction begins.

Shri H. V. Kamath: In the case of one of the dams, the Tilaiya Dam, is
it a fact that the original estimate of the cost of the dam was Rs. 46 lakhs
and tender was invited upto 86 lakhs?

The Honourable Shri N, V. Gadgil: I require notice.

Shri H. V. Kamath: Is it a fact that, in connection with this dam, the
Project Officer Mr. Baxter, while inviting tenders for 86 lakhs, added sm
amount of 36 lakhs being the cost of 18,000 acres of land which was to be sub-
merged, to the total cost of the dam?

The Honourable Shri N. V. Gadgil: These are defails and I naturally require
notice. .

Shri H. V., Kamath: This is a serious matter, Sir. In this Tilaiya Darx
construction, has there been an encroachment on land in a village called Kanti,
the area involved being 180 acres, without any notice to the tenants and withouk
any compensation fixed for the temants?

The Honourable Shri N. V. @Gadgil: If the honourable member wants infoma-
tion regarding any particular village, I would require notice. But, the generaf
policy is wherever any tenant has been ejected, compensation for the standing crop
has been paid.

Shri H. V. Eamath: Ts it a fact that the firat Director of Rehabilitation
resigned within six months time?

The Honourable Shri N. V. @Gadgil: I want notice for that. As far as I
remember, no Director has resigned. )

- Shri H., V. Eamath: Is it & facé that Mr. Girdhari Kripalani was tha
Director of Rehabilitation? .
The Honourable Shri N, V. ®@adgil: He was not s Director.

Mr. Speaker: The honourable member need not go into the details; he may
have a discussion with the Honourable Minister. .

Shri H. V. Eamath: He has no information even about the resignation of
the Director of Rehabilitation.

_ The Honmourable Shri N. V. @Gadgil: He was not the Director of Rehabi-
litation. :

Prof. N, G. Ranga: Will the Government enquire into the correctness or
otherwise of the points that have been placed before the House by my
honoursble friend Mr. Kamath?

The Honourable Shri N. V. Gadgil: Most certainly.

Babu Ramnarayan Singh: The Honoursble Minister says that sbout forby
acres of land have been acquired. May I know whether the acquisition has
been made according to the law or by force by the officiale there?

The Honourable Shri N. V. Gadgil: No; when I say_acquisition, it is under
the provisions of the Land Acquisition Act prevalent in Bihar Province. :
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Pandit Hirday Nath Eunzrn: On what principles has the compensation,
paid to the tenants been deterimined? Has it been determined by the officials
of the Government of India or on the advice of the Bengal Government?

The Honourable Shri N. V. @Gadgil: In this matter, the Damodar Valley
Corporation had taken the help of the Bihar Government and officers of the
Bihar Government have been appointed and they are working according to
the provisions of the Land Acquisition Act prevalent there.

Babu Ramnarayan Singh: While answering a supplementary question on
the same subject a few days ago, the Honourable Minister promised to enquire
into the illegal activities of the officials there. May I Imow whather the
enquiry has begun?

The Honourgble Shri N. V, Gadgil: Yes, Sir.

Prof. N. G. Ranga: Huve the Government lnid down any policy to be
followed by the Damodar Valley Corporation, or has the Corporation itself
lsid down any policy in regard to the rehabilitation of the tenants who are
to be evicted when these dams are constructed?

The Honourable Shri N. V. Gadgil: The Damedar Valley Corporation will
proceed on well known principles that as far as possible wherever land is
available, land should be given to those who will be expropriated and where
land is not available or where the persons concerned do not want land, ade-
quate .compensation will be paid.

Shri B. P. Jhunjhunwala: Will the Gowernment direct the Corporalion
%o rehabilitate the tenants before they are evicted?

_ The Honourable Shri N. V. Gadgil: As far as possible, this will be borne
in mind.
Dr. Mono Mohan Das: Do the Government think that the sum of Rs. 10

per acre which has heen given as compensation is sufficient according to the
_market value? '

The Honourable Shri N. V. Gadgil: The compensstion is for the standing
crop and not for the whole land.

Babu Ramnarayan Singh: So far as I am aware, there has been an under-
standing between. the Government of Bihar and the Central Government thab
these tenants who are to be evicted from the lands to be submerged, have got
to be paid for building their homes before they are evicted. before they are
.asked to leave their homes and hearths. :

The Honourable Shri N. V. @adgil: Whatever understanding wus arrived
between the Government of Bihar and the Damodar Valley Corporation will
certainly be honoured.

Shri H. V. Eamath: May I know, Sir . . . . ..

Mr. Speaker: T propose to go to the next questiorn.
Miurrary TEOENICAL TrRAINING CENTRE, JORHAT

*995. Srijut Euladhar Ohaliha: (a) Will the Honourable Minister of Labour
be pleased to stute whether the Military Technieal Training Centre for ex-
servicemen and civilians at Jorhat is going to be combined with the Technical
College there? .

(b) What is the number of ex-servicemen and ecivilians. undergoing. training
in the Institution? . ’ ) o -
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The Honourable Shri Jagjlvan Ram: (a) The Military Technical Training
Uentre referred to by the honourable member is the combined Training Centre,
Jorhat, which was established by the Government of Indis, ‘Ministry of Labour.

- It is not the intention that this Centre should be combined with the Provincial
Technical Institute at Jorhat at present.

(b) 146 ex-Servicemen were under training on 8lst December 1948. The
proposal to throw open the Centre to adult civilians of the Province is under
the consideration of the Government of Assam cid the Government of Indis.

Hovusme CoNpITIONS OF LABOURERS IN AssaM TEA ESTATES

*996. Srijut Kuladhar Chaliha: (a) Will the Honourable Minister of Labour.
be pleased to state what ure the housing conditions of labourers in tes planta-
tions in Assamn? " )

(b) Do Government propose to subsid®se the tea estates for building hut-
ments for labourers and if so, have Government prepared any scheme for such
subsidy to be repaid according to the financial conditions of different =states?

The Honourable Shri Jagjivan Ram: (a) 1 visited the tea gardens in Assam
in the third week of October 1948. Except in very big centres the housing

~conditions in the plantations can only be described as deplorable. The usual
defects are: (i) the accommodation provided is grossly inadequate for a family;
(ii) the rooms. are dark and look like dungeons; (iii) absence of any plinth in
many houses; (iv) slopping roof reaching within 4 feet (and in some cases even
lower) of the ground with the result that entry into the house can only be effected
by doubling up the body; (v) most houses are kutecha and in bad. state of
repairs; and (vi) verandas, where provided, are so narrow that they cannot
be of much use to the tenant.

.‘Attention is also invited to page 57 of the Lahour Ipvestigation Committes
Report on ‘an enquiry into. conditions of Labour in Plantatlons in India’
which gives details and conditions of houses in Plantations, A copy. of the
report is available in the Library of the House.

{b) In the second session of the Industrial Committee on Plantations o
proposal was approved to set up Housing Boards whose functions would be
to acquire and develop suitable areas’ for construction of workers’ ~ houses,
raise funds, administer the housing estates, organise research in house con-
struction -and availability of materials and prescribe the e~xtent and the nature
of the employer’s liability for the provision of workers houses., The question
of granting subsidies’ will be considered along with the General Industrial
Housing- Scheme.

Prof. N. G. Ranga: Is there any proposal to impose a special cess, as has’
been done in the case of mines, in order to raise sufficient funds for providing
pucea housing conditions for these tea estate workers? :

The Honourable Shri Jagjivan Ram: The anilogy of the coal fields .loes
Dot apply here, because, mining is a central subject whereas tea plantation is
entirely a provincial subject. Co

Prof. N. @. Ranga: Is it a fact that so far as the tea estates are concerned,
there is an All India legislation known as the Tea (less Act and there is an
?Itﬁh;dm Tea Cess Committee which was established by the Governmment of
India? ' .

The Honourable Shri Jaglivan Ram: That has nothing to do with labour.

Shrimati Dakshayani Velayudhan: Are medical facilities in the Tea Estates
the same as housing conditions?

The Honourable Shri Jagjivan Ram: T will refer the hnnourable lady member
%o the report of the Plantation Tnvestigation Comumnittee,
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GREATER DELHI SOHEME

*997. Shri K. Hanumanthaiya: (a) Will the Honourable Minister of Works,
Mines and Power be pleased to state whetfler the blue print of the Greater
Delhi scheme would be made available to the members of the House?

(b) What are the top priorities in the scheme?

(¢) When is the work on these constructione expected to start?

The Honourable 8hri N."V. Gadgil: (a) The plan for Greater Delhi has nob

yet been finalised. = A copy} of the tentative plan is, however, placed on the
table of the House,

(b) Top priority has been given to the development of areas set apart for
the rehabilitation of the refugees and the Diplomatic Enclave.

(¢) Work on the areas earmsarked for housing refugees has already started
and about 2,000 houses have been congpleted in New Delhi Northern Extension.
The development of other parts such as Shadipur and Nizamuddin are in hand.

The scheme for the Diplomatic Enclave has beeén just sanctioned and deve-
lopment work on the site will soon starb:

Mr. Frank Anthony: What priority, if any, does Government propose to
give to relieve the congestion among Government servants in regard to quarters?

The Honourable Shri N. V. Gadgil: So far as construction of quarters for
Government servantg is concerned, there is a definite scheme which has been
eanctioned and work is proceeding slong the same lines. I may assure the
honourable member that before July this year about 3200 quarters will be
available for all the four classes of Officers.

Seth Govind Das: In view of the fact that there is & proposal to remove
she Capital from Delhi, why all this work is being undertaken?

ghri K, mnnmmﬂhiya How many Government servants are in the
waiting list for giving aceommodation? .

The Honourable Shri N. V. Gadgil: About 18,000.

Bhri Deshbandhu Gupta: When do Government hope to finalise the scheme
for Greater Delhi?

The Honourable Shri N. V. Gadgil: As soon as possible. But to give some
indication I may say that the Coordination Committee which is commissioned
with this task of finalizing ha: appointed four sub-committees, one for water-
works, one for sewage, one for transport and one for additional supply of
electricity. .

As soon as their reports are scrutinized and firalised, the final plan of
Greater Delhi will be available.

Mr. Frank Anthony: Does Government intend pulling down the hostels and
other temporary structures?

The Homourable Shri N. V. Gadgil: In ‘suitable cases, they will be pulled
down,

EsmprovEES IN INDIAN EMBASSIRS

++998, Shri S. Nagappa: Will the Honourable the Prime Minister be
pleased to state:

b (:3 the number of persons employed in the offices of the Indlan Embassies
abro

'3+Lolt,prrmbd in the day's Debate. A copy placed in the Library of the Homse.—
of

¢ Answer to this question ‘laid on the table, the questioner being absent.
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(b) what smount is being spent in respect of these offices;
(c) whether there is any scheme to minimise the expenditure;
(d) if so, what it is; and )
(e) if not, why not? .

The Homourable Shri Jawaharlal Nehru: (a) and (b). A statement con-
taining the required information is placed on the table of the House.

(c) to (e). Economy in expenditure on our Foreign Missions is constantly
kept in view and expenditure sanctions are carefully scrutinized before issue.
A local inspection will be conducted in due course to ensure that our missions
function efficiently.

BTATEMENT
Total
Name of Mission ual expenditu
employed (m on budgot for 1949 50}
(all grades)
1 2 ]
Embassy Information Total
estimates  servioss
Embassy of Indic in— "({in thousands of rupees)
(1) The U. 8. A., Washington . . 111 12,24 20 16,44
(%) China, Nanking . . . . 10 514 “a
(3) The U.S.8.R. Moscow . . . 27 6,86 92 7,78
{4) Iran, Tehran . 87 3,70 85 4,55
{6) Belgi I . . 21 2,70 [} 2,78
{8) Brazil, Rio de Janeiro 19 3,30 78 4,68
{7) France, Paris . 23 2,60 81 3,21
{8) Egypt, Cairo . 36 2,09 78 3,77
9) Nepal, Eathmandu 53 1,04 1,94
{10) Afghanistan, Kabul 34 2,69 50 3,09
(ll; Turkey, Ankara . . 25 3,683 77 4,40
{12) Czechoslovakin, Prague . 22 2,35 71 3,06
(18) Italy, Rome . 13 2,60 2,50
(14) , Rangoon . . 85 3,50 79 4,29
546 56,04 11,68 87,72
Indian Legation in—
{1} Bwitzerland, Berne . . 20 3,87 1] 4,63
{2) Bweden, 8tockholm . 12 1,05 va 1,95
(8) Biam, Bangkok . . 26 1,62 48 2,10
58 7,44 1,14 8,08
Coneulate-General of India at— N
(1) New York (US.A). . - 14 2,87 2,87
(:; San meiwo (‘C)r B.AL) . 1? 2,02 .. 2,02
{ Shanghai( China . . 1,86 32 1,97
{4). mw (Binkiang) . . 6 96 . 26
(5) Batavia (Indonesia). . 19 2,36 52 2,88
() Pundnchm-y (chh Inrlm) . 11 58 .. 58

76 -10,45 83 11,28
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1 2 3
Consulate of India at—
(1) Ssigon (Indo China) .o . 16 1,67 86
(2) Bongkhla (South Biam) . . . 7 T I z,:.;
(3) Jedds (Saudi Arabie} . . . 12 84 56 1,39
(4) Nova Goa (Portuguese India) . . 7 39 .. "3
i 42 3,28 1,41 4,69
Vice Consulate of India at—
(1) Zshiden (Iran) . . 10 86 - 86
(2) Medan (Sumatra) . - 7 41 - 41
17 1,27 .. . LeT

Indian Delegation to the United Nations,

New York . . 24 3,563 . 3,53
Indian Lisison Mission, Tokyo . . . 19 2,46 64 3,10
Indian Military Mission, Berlin (a) . . 5 .
48 5,99 64 6,63
{a) Chargeable to 57-Misc. Expendit L1 ted with G Reparati Figures
fiot available :
Indian High Commissioner in—
{1) The United Kingdom, London . 462 39,65 2,47 42,02
(Contral '
Depts.
only)
(2) South Africa, Johannesburg _ . . . 1,45 .. i,45
(8) The C lth of Australis, Canberra 14 1,45 38 1,83
{4) Canada, Ottawa . . . 17 2,23 1,34 3,57
5) Pakistan, i 79 3,21 27 3,48
is) Ceylan, Colombo 29 1,72 46 2,17
608 49,61 4,91 54,52
Deputy High Commissioner for India in—
(1) Pakistan,Lahore . . -+ - - 47 94 26 1,20
{2) Pakisten,Dacca . - . - - 21 1,23 29 1,62
tive of the Government of India .
in Malays . . . . . 34 2,02 78 2,80
Agent of the Government of India in Malays . 15 79 .. 79
Agentoftheﬂovermmtoflndiainceylon‘ 13 57 . 57
130 5,65 1,33 6,88
Commissioner for the Government of India in—

1) Mauritius .. . . 9 79 “e 7%
22; oy Afea A 18 - 2,02
} ica [ . §

ﬁ) West Indios . 15 1,35 .- 1,35
" 50 444 B4 4,98

Grawp TOTAL 1,676 1,44,07 22,48 1,66,65
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ImMporT, PRODUCTION AND CONSUMPTION OF PETROLEUM

*999, Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minis-
ter of Works, Mines and Power be pleased to state what was the amount of
petrolcum consurned in undivided India in the year 1988-89 apd approximately
the quantity of petrolemin consumed during the same year by the parts of the
country now included in the Indian Union?

(b) What was the quantity of petroleum consumed in the Indian Union.
during the vear 19489

(¢) What were the quantities of petroleum produced in Indis in the year
1938-39 and in the year 19487

(d) What are the countries. from which petroleum was’ being imported in
the year 1038-89 and the countries from which it was imported in the year 19487

(e} Have the Government of India explored the possibilities of increasing
the produetion of petroleum in India? :

(f) If so, cre there any prospects of making the country se}f-sufficient in.
the same and if so, by which time'and in what manper? ) .

(g) Have Government taken any steéps to find out any substitute for petro-

Jeum and if so, with what results? T am # :

The Honourable Shri N. V. Gadgil: (a) to {c). Statements giving the infor-
mation asked for are laid on the table. o e

(d) During 1938-29 from (i) Iren, (i) Bahrein, (i) Bast Tudies; {iv) Burma
and (v) U.S.A. _ - _

During 1948, from the same countries excepting Burma, and also from
Baudi Arabia. . ) - i

(e) Yes. Location of additional sources of petroleum has always férmed
an important part of the investigations of the Geological Survey of India.
Government is also considering the possibility of ‘manufacturing - synthétic il
from low-grade coal. ) :

(f) There is no likelihood of Imdis becoming self-sufficient in petroleur
unless big oil fields are discovered. o o

(g) Yes; Power Alcohol has already been brought into use for admixture with -
petroleum.  The synthetic oil proposed to be manufactured -from low-grade
coal will also serve as a substitute for natural petroleum.

STATEMENT I

Consumption of major petroloum producis excluding bunker deliveries to ahipe.
1939 -1939 1948

(undivided (Indian (Indian
India) Union Union Jan./
territory  Aug. 1948)

~ ] Approx)
' (Figures in tons)

Aviation Spirit . - . 7,014 5,115 32,783
Motor Spirit . . . . 341,780 300,766 310,677
Kerosene . . . . 883,409 724,305 341,200
Diesel Oil . . . . 274,207. 223,388 177,201
High Speed Diesel 0il B . . 9,387 7,228 37,416
Furnace 0;l . . . . 236,902 189,622 315,017
Jute Batching Oil . . . . . 77,361 77,381 38,218
Notes.— (1) Figures for 1938.39 are not a 3 :

(2) Figures for September to December 1948 are not yet available
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STATEMENT "11
Production of major petroleum Products
1939 1939 1948
(undivided (Indian (Indian
India) Union Unibn
territory) Ji to
Novem!
1948)
. (Figures in tons)
Avistion ®piris. . . . o . 300 300 ..
Motor 8pirit R . . . 59,600 35,000 42,845
Kerosene . . . 110,100 95,000 38,759
High Speed Diesel 0.1 ce . 1,000 100 21,850
Diesel O:l . . . . . 34,400 10,000 19,863
. . . . 2,100 1,000 46
Jute Bltching Oil . . . . . 8,000 3,000 25

Notes.— & (1) Figures for 1038-30 are not available.
(2) Figurea for December 1848 are not yet available.

Shri M, Tirumala Rao: As & result of the activities of the Geological Burvey
of India, have they been able to strike any new wells of petroleum in the
country?

The Honourabls Shri X. V. Gadgil: This year's programme, as was stated
in one of my replies, includes survey in Assam, East Punjab, Cutch and
Kathiawar. As soon as those surveys are completed, I will be in a wvositicn
1o tell the honourable member how the position stands.

Prof. N. G. BRanga: How many parties are there prospecting for petroleum
in different places?

The Honourable Shri N. V. Gadgil: As far ns T know, uo party has asked
for any prospecting license in the course of last twelve months.

Prof. N. G, Ranga: I meant the Gaologlcal Survey parties.

The Honourable Shri N. V. Gadgil: There are four parties prospecting in
these four areas.

Shri 0. V. Alagesan: W'imt is the quantity of petroleum expected to be
produced from low-grade coal

The Honourable Shri N. V Gadgll. It is too premature for me to reply.

De. Mono Mohan Das: Has the attention of the Government been drawn
to a publication in the newspaper that a certain variety of vegetable oil has
been found in Darjeeling and sent to Cawnpore Laboratories which can be used
very safely as mrotor spirit?

The Honourable Shri N. V. Gadgil: T have no knowledge of it.

Mr. Frank Anthony: Is a proportion of the imported petrol stored by
Governmenti?

‘The Honourable Shri N. V. @adgil: The normal position is that supply of
2¢ months is kept at the ports and supply for one month in  upcountry.
Altogether there is a supply of 3¢ months stored.

Mr. Frank Anthony: Does Government env:sa.ge at any hme lifting of the
present rationing of petrol?

The Homourable Shri N. V. Gldgll The question of petrel supply is con-
stantly under consideration but the main difficulty is not so much for the total
supply as in the transport carrying petrol from the ports to upcountry.

Shri H. V. Eamath: What was India’s share of the World’s total produetion .
of petrol in 1938 and in 19487 Has it increased or decreased?
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The Honourable Shri N. V. Gadgil: I can only say that in 1939 it was one
; per cent of the total supply.

Shri BR. K. Sidhva: May I know whether there is sufficient storage tanks
at the ports? If so, is it not a fact that last inonth some ship brought oil to
Bombay and for want of room it was diverted to Galcutta?

The Honmourable Shri N. V. Gadgil: My friend is aware of the fact that
there was cyclone in Bombay which necessituted the divergence of the parti-
cular ship from Bombay to Calcutta, .

DewniavL oF Crrizexsare RigaETs To INpDIANs IN CgyLow

*1000. Pandit Mukut Bihari Lal Bhargava: (a) Will the Honoutrable the
Prime Minister Le pleased to state whether Government are aware that no
rights of citizensip have been conceded to the Indians residing in Ceylon by the
Ceylonese Government in the recent legislation passed by it?

(b) If so, what steps have the Government of India taken or intend to
take to redress the legitimate grievances of the Indians there?

Dr. B. V. Keskar (Deputy Minister of External Affairs and Commonwealth
Relations): (a) and (b). The correspondence exchanged between the Govern-
ments of India and Ceylon regarding the grant of rights of citizenship to Indians
resident in Ceylon has already been distributed to members of this House.
This correspondence explains the attitude which the Government of India have
teken up in this matter. The Government of India are not satisfied with the
steps taken by the Government of Ceylon. They do not think that any further
step would serve any useful purpose at present.

Dr. Mono Mohan Das: Has the Government adopted any reciprocal
measure or propose to adopt in the future?

Dr. B. V. Keskar: No.
TEA CBSS BEALISED FROM ASsaM FoR TEa Margar ExransioN Boirp

*1001. Srijut Kuladhar Chaliha: Will the Honourable Minister of Commerce
be pleased to state the amount of tea-cess realised from the Province of Assam
for tha Tea Market Expansion Board?

The Honourable Shri K. C. Neogy: The required information is being
collected and will be placed on the table of the House, when available.

MEerGER OF BIERKIM

*1002. Shri Ari Bahadur Gurung: Will the Honourable the Prime Minister
be pleased to slate whether the people of Sikkim have approached the Govern-
ment of India with a proposal to merge their State with India?

Dr. B. V. Keskar (Deputy Minister of External Affairs and Commonweaith
Relations): One of the political parties in Sikkim viz. the Silkkim Rajya Praja
Bammelan, has sent to the Government of India a copy of a Resolution pasted
in January 1949 suggesting the merger of Sikkim with India and ite Govern-
ment as a Centrally Administered Ares. -

Shri Brajeshwar Prasad: How many political parties there are in Sikkim?

Dr. B. V. Keskar: There are three parties in Sikkim. .

Shri Ari Bahadur Gurung: How do Sikkim and Bhutan stand in relstion
to India at the present moment ? )

Dr. B. V. Kedkar: Sikkim and Bhutan, both are standing in different
footz:ﬁ ‘We cannot put them together. The external relations of Bhutan are
controlled through® India but in other matters it is'an independent Stafe.
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With regard to Sikkim, in many matters it is controlled by the Goverm}'\ent_
of India but in many matters it stands independently,_ not exactly as a btntq"
within Indis, It is something between a State in India and an Independent
State.

Shri Ari Bahadur Gurung: Js it a fact that Sikkim and Bhutan have
claimed certain parts of Indian territory? If so, what action the Goverament
proposes to take?

The Honourable Shri Jawabarla] Nehru: Various claims have been put
forward from time to time. Government of India have not considered those
claims in the past as valid claims. But recently we have been considering a
fresh treaty with. Bhutan and we are agreesble to conceding & very small
ares—I think it is about 45 square miles—which has some sentimental value
to them. We are prepared to consider cession of that area to Bhutan.

Shri Arl Bahadur Gurung: Has Government information that consequent

on agitation for accession to India, there had heen some arrests and commio-
tion in the State?

Dr. B. V. Keskar: We have received report that certain parties started
agitation and some persons were arrested but they have now been released.
Bhri Ari Bahadur Gurung: Has the Indian Representative stationed a#
Gangtok taken any steps in the matter? :

Dr. B. V. Keskar: Our Agent there has taken note of the situation and is
in consultation with the State.

Prof. N. @. Ranga: What is the total population of Sikkim Btate? .

Dr. B. V. Keskar: I have not got it here.

Mr, Tajamul Husain: T have not understood the position about Sikkim.
Is it the position that Sikkim has not acceded to the Indian Union?

The Homourable Shri Jawaharlal Nehru: Sikkim has not acceded. ~he
question in that shape has not arisen.' All these matters are pending and
under consideration. The present position is fhat the old relations of -Bildkim

and Bhutan with the Goverfiment of Indis continue, What exactly the future

relation will be is a matter for consideration between Sikkim, Bhutan and the
Government of India,

8hri Brajeshwar Prasad: May I lunow whether the foreign relations of
Biklim are controlled by the Government of India? -

The Honourable Shri Jawaharlal Nehrn: Sikkim has no foreign affairs.

GENERAL ELEOTIONS |
o "tlltﬁs Shti Biswanath Das: Will the Honourable Minister of Law be pleased
Btate:

(8) the steps so far taken to holg the general elections;

__(b) whether Government have ‘begun the delimitation of constituencies in
different provinces; and

(¢) if so, the manner in which the same has been undertaken ?

The Honourable Shri Satyanarayan Sinha (Ministér of State): (a) The
Secretarint of the Constituent Assembly of India has addressed the Govern.
ments of the Provinces and States asking them to prepare preliminary electoral
rolls. Every person who is not less than 21 years of age on the st January,
1049, and has a permanent place of residence in the area to which the eléctoral
roll relates or has resided in that area for not less. than 180 days -in.the.year
ending 8lst March, 1948, is being included in these rolls. The progress of
the work of preparation is. satisfactory. In Madras, Fest Punjsb and Assam.
the preparation of the preliminary rolls has already been. completed and they
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are now being priuted. The printed rolls will be published inldne course, nnd
claims and objections invited. They will then be revised., Lie gnniml ralls,
with any necessary omissions together with a supplemeniur Lst of  any
necessary additions will form the final rolls. It is not intended that the hnul
rolls should be reprinted.

(b) and (¢). -No. but Provinces and States have been requested to con-
duct a preliminary examination and submit provisional proposals in regard
to the delimitation of constituencies for the House of the People.

Shri H. Vg Kamath: Has Government's attention been drawn to a state-
ment made by the C. P. Government the other day in the Provincial Assembly
that though the Constituent Assembly has adopted a resolution to the effect
that elections should be held in 1950, it is doubtful if elections could be held
even in 19517

The Honourable Shri Satyanarayan Sinha: None that I lmow of.

Shri Biswanath Das: Have Government considered the difficulties involved
in the preparation of electoral rolls before actual delimitation of constituencies?

The Honourable Shri Satyanaran Sinha: I do not think there will be any
difficulty in their preparation.

Mr. Frank Anthony: Are there enough printing presses in the country to
print the electoral rolls within a period of two years? :

The Honourable Shri Satyanarayan Sinha: Yes, there are.

Brijut Rohini Kumar Chaundhuri: Is it the intention of Government to sed
up a delimitation commission on an all-India basis as was done in the year
19357 :

The Honourable Shri Satyanarayan Sinha: This matter was discussed in-
formally, ard it is under consideration.

Shri Biswanath Das: Has the Government seen the difficulties of members
of this House who will not be able do stay in their constituencies for 180 days?

Mr. Speaker: We are going into unnecessary details. This is a subject on
which a number of suggestions can be made in the form of questions. The
honourable members should ask for information and not suggest arguments.

Shri Biswanath Das: T do not suggest” argument, Bir. Mine is a definite
question requiring a definite answer. I want to know if Governmens has con-
sidered this difficulty of............

Mr. Speaker: I think these difficulties may be placed before Government
outside this House. )

Shri Deshbandhu Gupta: In view of the fact ‘that a large number of
refugees are still unsettled, has Government issued any specisl instructions to
the different provinces in regard to the enrolment of refugees?

The Honourable Shri Satyanarayan Sinha: I want notice of that question.

Shri B. K. Bidhva: May I know whether the Honourable the Law Member
himself made a statement to the Press last mouth that in view of the dJiffi-

culties, although the Constituent Assembly had passed such a resolution, it
is not possible to hold the elections in 19502 -

The Homourable Shri Satyanarayan Sinh&: It may be his personal opinion,
and the Honourable the Law Member. is, unfortunately not.present here.

Shri M. Tirumala Bao: With regard to (b), the Honourable Minister said
that the Provinces and Btates have been requested to ‘conduct a preliminary
examination and submit & report sbout the delimitation of constituencies,

May 1 know whether these reports will be placed before the Delimitation
Commission?
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The Honourable Shri Satyanarayan Sinha: Certainly, they will be placed
before the Delimitation Commission.

Shri M, Tirumala Bao: Will Government rely on these reports and proceed?
I want to know the policy of the Government in this matter.

The Honourable Shri Satyanarayan Sinha: If the Delimitation Commission
is appointed, then naturally these proposals will be placed before that Commis-

alon,

Shri Biswanath Das: When are they going to have this Delimitation of
Constituencies Committee?

The Honourable Shri Satyanarayan Sinha: I have said that We whole thing
is under consideration of the Governmend.

RECOGNITION OF THE STATE OF ISRAEL

*1004. Srijut Kuladhar Ohaliha: (a) Will the Honourable the Prime Mins-
ter be pleased to state whether the Government of India are going to recognise
the State of Israel?

(b) Are Government aware that the Governments of Australia and South
éf.rlca, both members of the Commonwealth, have already recognised the
tate ?

(c) What are the reasons that prevented the recognition of the State by
the Government of India?

Dr. B. V. Keskar (Deputy Minister of Efternal Affairs and Commonwealth
Relations): (a) and (c). The Government of India are closely studying the
situation and are keeping in touch with the latest developments. The United
Nations are at present desling with this matter. The Government of India
will take appropriate decisions as soon as they consider the time is ripe for it.

(b) Yes.

shri H. V. Kamath: Ts it a fact that Terael is an established State and has
come to stay?

The Honourable Shri Jawaharlal Nehru: Tt is undoubtedly a Btate which is
functioning as such; and the honourable member’s opinion about its having

. cbme to stay may be correct.
Shri M. Tirumala Rao: In reference to (b), India being in the Common-

wealth, did Australia and Bouth Africa consult India before they granted recog-
nition to Israel?

" The Honourable Shri Jawaliarlal Nehru: It is not considered necessary for
each Government to consult Bther governments when they take any action
that they may take. ¥

Shri M. Tirumala Rao: |

t,‘a- .'

it not a fact that the British Prime Minister
asserted that whatever is d the Commonwealth is done after comsultaﬁon
with the members of the Comronwealth?

The Honourable Shri Jawaharlal Nehru: I might inform the House tha.t
the Government of the Ulﬁied ngdom informed uvs of the steps that they
were taking.

Shri K. Hlnummﬂ:alya. What is the reason for the Government of Indm.
not: recognising the Btate of Israel?

The Honourable Shri Jawaharlal Nehru: Because the time was not ripe
to coneider that question in that way.

Shri . V. Eamath: Does the Honourable the Prime Minister recollect the
statement he made on the floor of the House on 20th August last on this sub-
jeet—T am reading from the official reporb—to the effect that we must knbw
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exactly what the international position is. Is his attitude the same to-day,
as it was on 20th August? Is he still studying the international position?

The Honoursble Shri Jawsharlal Nehru: Exactly the same, except for the
fact that some months have elapsed since then, and for the thingd that have
occurred during the period that has elapsed.

ASSISTANCE TO INDONESIA

*1005. Shri H. V. Kamath: Will the Honourable the Prime Minisfer be
pleased to state what assistance India proposes to render to Indonesia in resist-
ing the Dutch aggression? )

The Honoursble Shri Jawaharlal Nehru: As the honoursble member. is
aware, the Government of India held a Conference of interested nations in
Delhi to consider the situstion in Indonesia and to suggest a solution within
the frame-work of the United Nations. The Conference has passed & Reso!u_«
tion urging certain steps to be taken with regard to the Indonesisn Ct_mﬂlcl
and promised the whole-hearted co-operation of the member states in imple-
menting any measures that the Security Council might decide to take. The
report of the United Nations Commission to the Security Council has not
vet been considered by that body and further action on our parb will depend
upon the course of the discussions in"the Security Council which will shortly
take place. L . B

Shri H., V. Kamath: Tsn’t it a fact that the Security Council resolution
on this subject falls short of the resolution adopted at the Asian Conference
on Indonesia?

The Honourable Shri Jawaharlal Nehru: Yes, to some extent it does.

Shri H. V. Eamath: Does Government propose therefore to make a
de atche on this subject at the next session of the General Assembly of
the United Nations? = ane smig T oL -

The Homourable Shri Jawaharial Nehru: We wiu consider what steps we
shall take at the time of the mext session of the United Nations.

Maulana Hasrat Mohani: Ts our q.ssiet—nﬁee formal} or substantial?

The Honc Shri Jawaharial Nehru: Our assistance has already proved
to be very substantial and important.

Hamsax Ssotion ov MmvisteY of RELF AND REEABILITATION

*1006. Prof. Yashwant Rai: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state the work done by the Harijan Section of his
Ministry during the vear 19482 o o

The Honourable Sh#® Mohan Lal Saksena: A report is laid on the table of
the House. ’

. ——
. . . BTATEMENT
ﬁm&-w&mmﬁm. ‘Relief and Rehabilitation Problem of Harijan refugees. Work dowe and
’ future programme

" Harijans are the most poor and backward class of our Socisty, They need specisl atten-
tion. In order. therciore, thai the interests of Harijans in the matter of evacuation, Relief
¢ \ s e Tkt

and Rehabilitation should receive prompt and adeq , & BED was
deemed pecessary for them. To all inlents and purposes Harijan Bection atarted functioning
from first March, 18 when its field workers were posted to various zones of work.
Evacuation.—The poeition in regard to evacuation stands as under : .
(1) Harijans evacuated from West Punjab ... 5,560,000
(2) Harijans evacoated from Sind ... 1,560,000

(3) Harijans evacnated from Bhawalpur and N. W, F. P. ... 80,000
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There are still about 50,000 Harijans in West Punjab about 2,00,000 in Bind and & few
thousands left in Bhawalpur and Frontier.

Rehabilitation.—Rehabilitation connotes two things—providing shelter and work to refugees.
Keeping these two aspects in_view, the field-workers of this Section are working everswhers
through the agency of local Gover t for the resettl t of Harijan refugess.

The achievem¥nts made are broadly stated here-under :

Delhi.—1. 500 quarters are under construction in Sat Nagar, a very decent and sanitary
locality of Karol Bagh. Out of the ber 268 h are 1! The Colony has been
I;i:ltfd witlll: 45&3!1 Iatrines, ::ud a nm‘rdmé];lf snmtammhi];t A wmmudlgtu eom
, two bi | rooms, a equipped dispensary, compriging of six
dutim.uil;‘oth,mdris,_ l-stores, rest t and hair-cutting saloon are main features
of this refugee colony. A multi-purpose Co-operative Society of Harijan refugees hss been
organised for various activities of the Society. The society proposes to raise ite members
ducationally, jcally, and socially. It has set definite programme of work to move
forward in these directions. A school has started functioning. Majority of the members
are good and efficient chaplis makers. But as they are disorganized, they have not been mak-
ing a decent esrning. In order, therefore, to get them adequate work, a scheme to mecare
order for supply of 50,000 Chaplies from the Industry and Supply Department is being
pursued. Otgerwiae even leather workers are being organized on co-operative basis, under
the auspicea of the Bociety.

2. In the Province of Dalhi not less than 1,000 persons have been employed in Municipali-
ties, Notified Areas and on construction works, through the efforts of field-workers of this
tB;ct\ig:i Besides about 500 others with the aid and guidance of the workers have resettled

amselves.

3. Tlliterate and poor people as Harijan refugees are, they did not avail of the benefit
of free ration. A heavy price of cereals whiah:fay paid redoced them to a pitiable plight.
The workers of this Bect helped and guided them and today there is hardly a Harijan
refogee who is without a ration-card.

lRajputana Region.—There are about 65000 Harijan refugees spread widely in this
region. .

(a) Bikaner State.—15,000 farmer Harijan refugees have been resettled on agricultural
lands in the fertile tract of Gang-Colony. The new settlers have been awarded Taccavi
loan to the extent of about Rs. 5,00,000. Free ration is allowed to them till thev are able
to raise first crop. . 7,000 more are anxiously awaiting for being put on lands. 2,000 others
in the State are doing labour work in a haphazard way.

(b} Jodhpur.—Jodhpur Biate alone has 20,000 Harijan refugees, out of them about 6,000
are in Marwar and Marwar Pali Transit Camps. 6,000 others are earning their
livelihood by doing shoe-repairing, bidi-making work at Jodhpur city. Similarly, about
3,000 and 1,000 are doin§ the same work at Barmer and Baloira respectively. About
1,000 have been ploy az lal 5. About 3.000 are absolutelv idle and awaiting
agricultural settlement in Matsya Union. Leather work and shoe-making business has been
dull during last few mionths on account of closing of Jodhpur Railway line and export
restrictions to Pakisten. Efforts sre being wade ‘o g& thém adequate work from Industries
pezundio Buteq exe feyy, vzyd&;gq 30 fyjuenb afie; v peen ogm qwemyreda Fddng poe
on co-operative lines. 3,000 to 4 Harijans are lying shelterless in Jodhpur Stats.

(¢) Udaipur—800 families of tractors, penters snd - libor are all employ-

ed on bail works

(d) Jaipur.—There are about B00 Harijan refugees in this State. The: masons and
building labourers. They are mostly employed. oo v 86 musom &

(@) Jaisalmer.—There are about 1,000 Harijan living in Jaj . They are. i bad
predicament. Mmﬂitimiuhdwmtoj;?gmm;“ 1\;{- e
Ajmer and Beawar :

.(8) Ajmer—About 300 families have been seitled in Ajmer. They are doing leather

tanning and Chaplics making work. Bome are employed as artissns, and some are working
hln‘ﬁlwuy. A few families have taken to black-smiths work and the rest are employad
- urers.
. b} Beawar.—About 320 families are engaged in wool-pressing, cloth printing and sirki
making, gunny bag stitching and the rest are employed as illed labourers. cloth
]:rimlr:ig workers. have been afiscted on account of rationing of cloth. Some bo:f:.mud
on and the rest are being shifted to Ahmedsbad, where there is sufficient scops for thair
ahsorption in cloth printing work.

Matsya Union.—Avout 1 Harrjan refogees have already obtsined lands here. 3,
Lsbana Sikh-backward class refugees are doing rope and Van-making work. But as tl?fg
are dieorgenized they are just eking out their existence.
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Gujrat.—1. The housing Cclony of 260 houses has been constructed at Vadaj in Amedabad
by Bombay Government. The new Colony is named as Gandhi Nafar. 40 flush latrines
with two septic tanks have been. installed in the Nagar. Roads and bye-lanes have besn
constructed and etreet lights are provided in the Colony.

B 2. Co-operative provision store run by Harijans has been started for the residents of this
asti.- k ;

‘3. A weaving centre is organized in the Colony for the benefits of the weaver refngees.

4. Number of Harijan refugees in Gujrat is about 22,000 out of them 6,000 persons are
in camps. 16,000 living outside camp have taken to ome or the other kind of work. They
are masons, tanners, leather workers, mochies, weavers, artisans and labourers. But some
of them are struggling as they have not been able to consclidate their economic position.
Attempts are being made to employ them in local mills. The Mill-owners Association was
persuaded to pass a resolutior by which they bave undertaken to absorb about 1,000 to
1,100 persons in the local mills. Hundreds have been employed on construction works.
In order to consolidate rehabilitation of leather workers they have been organized on co-
operative lines. Refugee leather workers Co-operative Society has been formed.

5. One thousand families of agriculturists lying in camps are thirsting for land. Arrange-
ments are being made to move them to Matsya Union lands where 10,000 refugee-Harijans
are going to be settled. In this Zone (Gujrat) the  Central Relief Committee has been
mainly functioning with the active co-operation and through the agency or Officer of Harijan
Bection incharge of Gujrat.

Saurashtra.—1. 230 houses have been built at Jam Nagar and Beri-Bunder by Saurashtra
Government. Most of the Harijan refugees were able to get work in the start, but on
account of famine conditions prevailing in Eathiawar they were thrown cut of jobs. How-
ever, a ]ons duration public works are to be started by the new S hira &mm‘ t
which would go a long way to reabsorb them. Weaving scheme for engaging refugee weavers
is being pursued. )

2. 3,000 acres of land have been obtained from Junagadh Administration for agriculiurist
refugees, and 150 to 200 families are put on these lands. The administration is being urged
to allot 3,000 more acres of land to refugee-agriculturists.

‘Cutch.~—1. 25,000 Harijan refugees flocked to this territory in the wake of migration, on
account of their old linguistic and ®ultoral ties with local peopls. But as Cuteh affords
slender scope for rehabilitation majority of them left for Kathiawar and Gujrat and some
even went back to Pakistan. There are at present about 8,000 Harijans refugees in Cateh,
4,000 of them were resettled on land, but on account of draught year as there was scanty
rain-fall last year, their condition is far from satisfactory. '

2. re are three immediate prospects of loying Harijan refugeee in this territory.
CntuhT;Eenow centrally administered area. Kandla is going to be developed as one of the
major ports by our Government, Two railway lines conmecting the territory with Indis
are also sanctioned. Besides Gandhi Dham, a town for Bindhi refugees is being built by the
Sindhi Resettlement Corporation Ltd., Bombay, with the aid of Central Government. These
three sck afford immediate scope for the absorption of starting Harijan refugees.

3. Efforts were made during the last year to employ Harijan refugees as labourers on
public works. Hundreds of them have obtained smployment from time to time.

Bombay.—1. Most of Harijan refugees are living in Kalyan, Akbar, Boath Devlali, Lake
Beale, Pawai camps. Their number intluding backward class refugees is about 15,000,

2. 1,100 labour class refugees obiained work on docks especially with the efforts of Central
Relief Committee. Some artisan "Hasijane of Pawai Camp have resettled themselves by
getting employment in various Indostrial concerns and in WBYE.

3. Weaving Co-operative Bociety has been organized in South Devlali Camp. ‘About 25
Weaver-families are settled. v ’ .

East Punjab.—1. Most of the Punjab Harijan refugees are agriculturists. 50,000 agricul-
tnrist families comprising of 2,50,000 are tlunh.n% for land. But they do mot want
to remain merely as tenants-st-will. are claimi oll L They - have,
therefore, not been able to get land. Only a small number, s conple of hundreds, have been
resettied on evacuee land. A small fraction was employed o# Bakhra Dam and other con-

struction works. Some of the Harijan refugees have ged themselves in sporte Industry,
* ‘but the majority of them are still unsettled and from pillar to post as they are
not able to obtain sgricultural land. Schemes to train and absorb them as artisans and
technicians are being considered by the East Panjab Government. )

2. 6,000 Sind Harijan refufees were employed on Ferozepur Embankment works for a

riod of 3 months from Jame to August These refugees were moved from Rajputana

mps to Ferozepur. These refugees were doing cultivation work in Bind, they are at
present in Marwar and are awaiting agricultural resettlement.

Central Provinces.—2,200 Harijans sre staying in Camps. They. sre agriculturists and are
awaiting sagricaltaral resettlement. ving ¥
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Future Programme.—1, Evacuation and rehabilitation of about 2 lac Harijan ref
from Bind, 50,000 from West Punjab and about 10,000 from Bshawalpur States and Front

2. Resettlement of at least 10,000 egriculturist refugees in Matsya Union.

3. Besettlement of 10,000 agriculturists in C. P.

4. Agricultural scheme for absorbing 1,500 Harijens agriculturists families on Radhanpur
Iands (Bombay Province).

5. Madhya Bharat.—An ltursl scheme has been received through the agency of
Prof. N. R. Malkani, Regi D1rector, C. P. and U. P. The scheme is being examined.
6. Comtmctinn of 500 more houses at Ahmedabad for which 10 acres of land have been
cti The is being finalized.

7. Construction of about 5,000 houses for giving shelter to Harijan refugees staying im
Hajputans Region.

8. A proposal to construct sbout 1,000 more houses for Harijan refugees in Delhi is under
consideration.

9. Leather works for Harijan refugees to ba organized on Co-operative basis at Delhi.

10. Rescttlement of 10,000 agriculturists on Jaipur lands.

11. Resettlement of 10,000 sgriculturists on Udaipur lands.

12, Settlement of Harijan refugees labourers on Development of major port of Kandla,
tl}o proposed new Railway lines and construction work of Gandhi Dham, a town for Sindhi
refugees.

13. Resettlement of 50,000 q:ncult.umtl refugees of East Punjab.

4. A for g 5000 houses for Harijans and organizing their Co-
operative Industrial Bocieties,

_ BHEWAERAM KARAMCHAND.

Director,
. Herijan Section.
RELIEF
Cash Rs.
(1) Delhi . 2,085
(2) Saurashtra 1,000 -
(3) Rajputana 415
Blankets and Rozais,—
(1) Marwar and Psh . . 6000 Yumbery
(2) Cutch . . 2250 Wumbers
(3) Delhi . . . . 701 Numbers
(4) Saursshtra . . . i. 1200 (800 by Seursshtre Govt.)
ii. Worth ‘gﬂsaoby Central Relief ﬂﬂ:.
I i. Wos
(5) Ajmer and Beawar . - 100 Nos.
(6) Bhavnagar . . . i. 425 Nos.
ii. Worth Rs. 500
g} Gmgn. Nagar (B:mst) . mogt by
- 3,000 Central Rolief Comt.
9 Mntaya Union . . . 100 Nos.
Warm. Ciockea —
(1) Mmmﬂ?ah . . + 12000 jerssys
2) Delhi . « 100 warm sweaters
(3) Bouthovlthamp L . 500 warm sweatems ..
{41 havnagar . 300 warm swestors.
5} GangsN-gnrtBuktht,) . 0 Bales of Garments. -
{6) Mataya Union + 100 Jersoys
Cotien clothes and Oloth.— »
(1) Cuteh 12600 yards
() Bajpuee o0, 2
. Ra. 1,000 worth
4 Delhpur To 929 persons

) e
(8) Souul: Devlali (Nasik) : . 5000 . .
{6) Ajmer-and Beawar (Merwara) . - 85 persons (by Central Relief Cemt.)
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Temporary Relief Camps at Delhi.—

Place Period No. of persons given.
free ration
. Adults Minors
(1) Regarpurs Karol Bagh . . from 24.8-48 to 24. 516 118
: 9-48 ( 5 woeks)
(2} Bhangi Colony . P rom 16-12-48 to still *

running 600 persons.

Dr. Mono Mohan Das: What is the total number of Harijans that have
come over to India from Pakistan?

The Honourable Shri Mohan Lal Saksena: I can give you the information
province-wise:

3,50,000 Harijans have been evacuated from West Punjab, 1,50,000 Harijans
have been evacuated from Sind. 80,000 Harijans have been evacuated from
Bhawalpur and NNW.F.P.

Dr. Mono Mohan Das: May I know how many of these Harijans have bsen
rehabilitated up till now? .

The Honourable Shri Mohan Lal Saksena: I could not give the exact
numbers, but from the report which I have laid on the table it wili appear
that we have built 500 quarters for Harijang in Delhi, while some of them:
have also been settled on land. _

Shri V. C. Kesava Rao: Is the Government aware that Harijans are pre-
vented from coming away from Pakistan? If so whab steps are being talen
to look into this?

The Honourable Shri Mohan Lal Saksena; I have already stated on a pre--
vious occasion that the Harijans are not prevented from coming away. Buk
they wanted to bring away their cattle and the catéle were not allowed to be-
removed from Pakistan under an order issued by the Government there.

Shri V. O. Kesava Rao: What is the number of Harijans still remaining-
in Pakistan? '

‘The Honourable Shri Mohan Lal Saksgena: There are still sbout 50,000
Harijans in West Punjab and about 2,00,000 in Sind and a few thousands lef#
in Bhawalpur and Frontier. :

Shrimati Dakshayani Velayudhan: May I know the ressons that prompted
the Government to create a separate section for the Harijans? _

The Honourable Shri Mohan Lal Saksens: It was felt that the rehabilitation-
of Harijans would require special consideration and it was considered necessary
that there should be some department to look after their rehabilitation.
As a matter of fact they are not able to take care of themselves as displaced

persons belonging to other communities.

Shri V. C. Kesava Rao: May I know whether any reports have been received
]?5713 th?e Government that Harijans are compelled to convert themselves to-

m

The Honourable Shri Mohan Lal Saksena: There may have been cases of
forcible conversions, but the Government has not received any reports.

. Seth Govind Das: What effort is being made by the Governmens for bring-
ing those Harijans from West Pakistan who wish to come over to India?

The Honourable Shii Mohan Lal Saksena: We have got a camp at Lahore
and one in Karachi and those Harijans and others who want to come to Indis,
are first brought to these camps and then to India. -
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Dr. P. 8, Deshmukh: May I know what is the number of Harijans who are
employed in this Harijan section of Relief and Rehabilitation?

The Honourable Shri Mohan Lal Saksena: I would require notice of that
~question.

shri R. K. Sidhva: The Honourable Minister stated a fortnight ago in this
"House that there were some difficulties with regard to the Harijans from Sind
and they could not be evacuated. May I know whether since then any effort
‘has been made and what are the difficulties which impede their evacuation,
-although they are anxious to leave Pakistan?

The Honourable Shri Mohan Lal Saksena: If the honourable member will
recollect,” I stated on that occasion that these Harijang want to corne baock.
but they do not want to leave their cattle behind: and if it is left to their
-choice to leave without their cattle, they would’ rather remain there. Since
there is water shortage, they could not even come by land. Besides, at present
there is no railway communication by the Jodhpur Railway. Therefore, thete
.is no question of their coming out just now.

Shri Upendranath Barman: Is it a fact that the quarters built for the
‘refugee Harijans by the Central Government lie distinet, and at & distance from
‘the quarters built for others?

The Honourable Shri Mohan Lal Saksena: As a matter of fact it is mot
-correct to say that Harijans are not being allotted quarters in the colony built
for others. But this colony has been specially built for the accommodation of
Harijans and therefore they are heing allotted houses there.

8hri V. 0. KeSava Rao: May T know what are the reasons for this segrega-
tion?

The Honourable Shri Mohan Lal Saksena; As a matter of fact there is no
-question of segregation. There was a large-number of Harijans in Delhi, and
‘because this section considered that their housing should be taken up at an
-earlier date, while the construction of the other houses was likely to be delayed,
this colony was built. But in addition te this, Harijans are gllotted quarters
.in the other. colony. ’ o ;

ProMoTIORs T0 PosTs oF BeB-DivisioNar OrFicEas v C.P.W.D.

*1007. Sardar Hukam Singh: (a) Will the Honourable Minister of Works,
“Mines and Power be pleased to state whether it is a fact that ip the Central
‘Public Works Department the posts of Sub-Divisional Officers-are filled’ by
(i) recruitment of technical graduates; and (ii) promotion of non-graduates who
“have rendered approved service and-merit such prometion? R

(b) Is there any proportion fixed for the two categories for promotion?

(¢) How many non-graduates have been promoted as Sub-Divisional Officers
and l;m; many graduates have been directly recruited during the lsst eighteen
months '

" (d) Are the fresh graduates recruited through the Federal Public Bervice
~Commission ?

(e) If the answer to part (b) be in the negative, is the Government con-
sidering the desirability of fixing some ratio so that the deserving mpproved
service subordinates may have a chance?

The Honourable Shri N, V. Gadgil: (a) (i) Yes.

(ii) promotion on the basis of selection by merit of those non-graduates only
"who are permanent Section Officers in the Department. °

(b) No
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() No non-graduates have been promoted as Sub-Divisional Officers and the
number of graduates directly recruited on & temporary basis is 59.

(d) In future all direct recruitment to these services is to be made through
the Federal Public Service C-ommlssmn

(e) Yes, it is proposed to do so shortly.

Shrimati G. Durgabai: May I know whether it is & fact that the Ministry
makes its own appointments first in the vacancies and then notifies the Federel
Publie- Services Commission to invite applications to fill these posts?

The Honourable Shri N. V. Gadgil: Where the appointment is absolutely
necessary in the interests of efficiency, a temporary- appeointment is made and
the post is then notified through the Federal Public Bervices Commission.

Shrimati G. Durgabai: May I know whether the new applicant has any

chance to secure the job for himself, because a temporary incumbent comes in
in order to gain the advantage of his having secured considerable experience?

The Honourable Shri N. V. Gadgil: That is not so. The Federal Public
Bervices Commission is free to recommend anybody and their recommendations
are invariably accepted. .

Prof. N. @. Ranga: Are such appointments the exception or the general
rule?

The Honourable Shri N. V. @adgil: As T have already stated where it is
absolutely necessury in the interests of efficiency, a temporary appointment
is made. .

Prof. N. @. Ranga: Will Government supply this House with information
in regard to the practice followed during last year: in how many casés they
have made these appointments as temporary to start with: and how many of
them have later come to be accepted by the Federal Public Services Commis- .

gion ?
The Honourable Shri N. V. @adgil: The honourable member can. put a
question and it will be answered. '

Prof. N. G. Banga: That is why I have put this question and T want the
Honourable. Member to place the information on the table of the House.

The Honourable Shri N. V. @adgil: It is not possible to reply to this
question offhand. i

Mr. Speaker: What he means is that he will be satisfied if a promise is
given that a statement will be placed on the table of the House.

The Honourable Shri N, V. Gadgil: Most certainly,.

Mr. Speaker: That is all right.

UNSTARRED QUESTIONS AND ANSWERS
Inrorr oF FonErexr CLota

b 814 D:i tlmmt.emho Das: (a) Will the Honourable Minister of Commerce
e pleased to ards of i i into -
this country ame th:;::ng 9{8 . fofeign eloth have been imported into

(b) What is the total cost of this imported cloth? )

{c) From what foreign countries has it been imported ?-

The Homourshle Shri K. C. Neogy: (a) to (c). A state ivi
required information is placed on the table of e dousr, * Nt EVing  the
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' STATEMENT
" Imports of foreign clath into India during April—October 1948.

—

Quantity in  Value in  Countries of arigin
yards

Rupees
Piecegoods . . . 18,446,208  3,67,25,246 United  Kingdors,
Bwitzerland/and other
o
Fents of cotton not exceeding 4
wds. in length P 5,480,004 36,566,733 N. A.
Torar . 23,026,302 3,93,81,978
Silk—
Piacagoods . . . - 83,749 1,33,364 N.A.
Goods of silk mixed with uther .
materiala . . . . 1,460,627 £37,16,550 U.K. and Other
: _ countries
Artifloial silk B . . 1,189 24,411 |Do.
ToTAL . 1,601,466 £38,74,325
Weol—
Woolen aund worsted piecegoods . 1,012,268 1,71,28,086 U. K. and other
countries
Goeds of wool mixed with
other materials R . . 909,123 48,36,498 N. A. -
ToTaL . 2,821,381  2,19,64,683"
GnaNp ToTAL 28,240,148 6,562,20,886
N. A—Not s\mi.lnble_.

N. B.—(l) Figures are for Indian Dominion only. r
{2) Post Outober 1948 figures are not availabl

HousEs REQUISITIONED IN DELHI

85. Shri Deshbandhu Gupta: Will the Honoursble Minister of Works, Mines
and_ Power be pleased to state: L ’

(8) the number of houses that have been requisitioned by Governmeént in
Delhi for Governmental purposes till 81st December, 1948;

nisb} in how many cases alternative accommodation was provided to the

regidents ;

(¢) the numnber of houses requisitioned by the Deputy Comissioner, Delhi
for ﬁ?&e re;;duirements of the local Government and its servants during the same
pe > 4l

(d) the number of uppeals filed by the landlords or residents of the requisi-
ticned houses angd the result of the same? L

The Homourable Shri N. V. Gadgil: (a) to (d). A statement containing the
required information is placed on the tablc of the House.
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STATEMENT
1 2 3 4 b
. A; filed by
erde or re-
sidents of the
houses requisi-
- tioned
By whom requisitioned Aot or Ordinance  Total ber of No. of-
under which requi- houses requisi- cases in
sitioned tioned till 31st = which No. Rerult
December, 1948 alternative of of
Mm “flled b
pro
* to the
residents
{A) By Oeniral Government (i) Defence of Indis 208, mludmgz'r 8
Act, 1938 houses with
Embassies etec.
(d3) Delhi P i 28, includi g 14 L] 11 9 rejected
equisition and  h ‘with 2 pending
Eviction) Or- Embassics etc.
dinance, 1947
(¥43) Delhi Premises 20, including 6 6 7 Smjeétad
{Requisition and  hcuses with. ] di
Bviction) Aot, . Embaasies etc. ponding
1947
(B) By Deputy Commi. (i)_Def of 29
w#ioner, Delhi India Act, 1930
(€a} Delhi Premi-
nnd Eviction)
, 1047
(#4i) Delhi Premises "% 59 - B sssepted
(Requisition : and 28 rejected
ion) Act, 8 Btruck -
7 off
0. 16 pending
Rrver VaLLEY PROJECTS

86. Shri 8. Nagappa: Will the Honourable Minister of Works, Mines and
Power be pleased to state the major rlver valley projects of which plans and
estimates are ready province-wise?

The Honourable Shri N. V. Gadgil: A statement giving the required infor-
mation iz placed on'the table. This is based on information readily available
in the Becretariat. )

STATEMENT
¥ Mofm;orrwormﬂeym)smfwwhmh and estimaies are more or lesy in an advanced
yammn.
1) Damodar Valley Pm oot . Woest Bengal and Bihar.
{2} 'l!::-nPro;ect ! . West Bengal.
(3) Hirakud Dam P:u)ect . Orissa.
{4) Tungabhadra Project . . Madras.
};}} Bhakra and Projocta . %:at Punjab,
(7) Riband Project . et A

{8) Kosi Project . . ‘Bibar and Nepal,



" SHORT NOTICE QUESTION AND ANSWER

REFUSAL BY RESERVE BANK TO RECOGNISg TRANSFER OF SHARES
AFTER 30TH NOVEMBEER, 1948

Mr. Naziruddin Ahmad: Will the Honourable Minister of Finance be
pleased to state: .

(a) whether it is a fact that the Reserve Bank of India, after it was nation-
alised, issued a general notice that its share register would be closed on the
30th November, 1948 and that all applications for transfer of its shares must
be made on or before that date:

(b) whether it is a fact that a large number of bona-fide transferees of -
shares of the Bank, holding them under blank transfers, did not get any notice
and applied for registration after the said date; and

(c) whether it is a fact that the Mm& Bank of India is refusing to recog-
nise these transfers and is paying compensation to registered share-holders in
spite of these transfers?

The Homoursble Dr. John Matthai: (a) The Government of India issued &
Press Note ae early ag the 19th -October 1948 that the Reserve Bank would
close the share registers from the 1st December 1948.

- (b) The Bank cannot obviously have knowledge of the transferee until and
unless he has lodged a duly completed transfer deed with the Bank. The
question of notice in such cases does not therefore arise. The notice of closure,
which was published in both English and Indian language news papers by all
offices of the Reserve Bank was however given sufficiently early to enable any -
person who had acquired shares and had nob registered them in his own name

to eorrect his position.

(¢) The Reserve Bank have necessarily to act within the provisions of the
Reserve Bank (Transfer to Public Ownership) Act, 1948, and the rules framed
thereunder, in terms of which compensation may be paid only to s person who
was registered as a share-holder of the Reserve Bank on the 8lst.December
1948 or his legal representative. The registered holder does not- however ‘get
payment unless he can produce the share certificate so that if he had sold
the shares and cannot produce the share certificate, he cannot obtain compen-
sation. In cases of genuine inconvenience, the Reserve Bank try to assist the
transferee to obtain compensation though some delay is inevitable. In some
such cases which were brought to the notice of the Reserve Bank, Govern-
ment understand that on the initiative of the Bank, the transferers and trans-
ferees were brought together and compensation was paid to the proper parties
by mutual arrangementa.

Mr, Naziruddin Ahmad: Is it a fact that only general nctice was gi'ven and
no individusl notice was given to each of the shareholders?

The Homourable Dr. John Matthai: Sufficient notice was given to all the
share-holders through the public notice that we issued. The position is that
the Act passed by the Legislature was published in the Gazette as early
‘as the 23rd Beptember. Then the Government of India issued a press note on
the 18th October that the Reserve Bank would clese the share registers from
the 1sb December 1948. Tb was impossible for the Reserve Bank to have
done anything else in the ciroumstances, because compensation was payable
on the let January and every thing possible therefore was done.

(1410)
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Mr. Nagiruddin Ahmad: I am not blaming the Reserve Bank. Is it a fact
that there are a very large number of share-holders who hold under bla‘nk_
transfers but who did not actually receive notice and when they applied
compensations were not being paid although transfer deeds and o.ngmal serips
were submitted, yet in spite of these the Reserve Bank is not paying the com-
pensation money to the transferee? I am not complaining against the Reserve
Bank. I want to know whether a large number of shareholders were affected
by the absence of any personal notice.

The Honourable Dr. John Matthai: Since I received the honourable
member’s question 1 got into touch with the Reserve Bank on this matter a_m:l_
T am informed by the Reserve Bank that there has been no serious complainf
of inconvenience or hardship. If there is any genuine case of in-
convenience or hardship the Reserve Bank will do its best to place its
offices informally at the disposal of the parties concerned so that a mutually
satisfactory arrangement can be made. )

Mr. Naziruddin Ahmad: Is it a fact that some applications for compensa-
tion money supported by the application of the registered holder and transfer-
deed and secrip have been ignored? Has there been any such case?

The Honourable Dr. John Matthai: If the honourable member is aware of
any such cases and he will give me details of themn I will have them brought
to the notice of the Reserve Bank.

Shri B. Das: May 1 know if such blank transfers as have been referred
to by Mr. Naziruddin Ahmad were done for the purpose of speculation by-
capitalists after the Reserve Bank Act was amended?

Mr. Speaker: What is the question? What is the information. which the.
honourable member wants to know?

Shri B. Das: I wanted to kmow if the transfers were dome with a view to.
speculate after the Reserve Bank Act was amended. However, there is a
second question which I would like to ask regarding the alleged complaint of
hardship to some transferees. Are there a very large number of such cases or
only a few?

The Honourable Dr. John Matthai: As far as my information goes, few.

STATEMENT BY MINISTER OF STATE FOR RAILWAYS AND TRANS-
-PORT IN CONNECTION WITH THE ANSWER TO SHRI R. K.
SIDHVA'S STARRED QUESTION NO. 483 OF 18TH FEBRUARY,
1849 RE THE PUBLICATION OF CERTAIN NEWS IN THE
NATIONAL HERALD OF THE 6TH JANUARY, 1948.

The Honourable Shri K. Santhanam: Bir, on the 18th February, 1049 m

honourable friend 8hri R. K. Bidhva asked question No. 483, part (b) of whici
was as follows: *

. ‘'“Has the attention of Government been drawn to a news which appenred
in the ‘National Herald’ dated 6th January 1948 stating. that the Divisional
Railway Authorities refused to cooperate with the District Magistrate of
Debra Dun in his drive against corruption?”
1 gave the following reply:
“‘Government are informed that

lthere was no issue of the *National ‘
on the 6th January 1948."" aen ?em “

On March 4th Shri Sidhva produced a copy of the ‘National Herald’ dated -
January 6th, 1948, and wrote to the Honourable the Deputy Spesker thab sn.
apology was due to him and to the House for the wrong statement made. '
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As soon as I saw the issue I thought T had made a mistake and immediately
wrote to Shri Sidhva on March 4th regretting the mistake and promising to
enquire how it occurred. The honourable member, however, desired that @8
‘the reply was given in the House the mistake should be admitted there.

T have now inquired into the matter. The city edition of the ‘National
Herald® dated January 5th, 1948 was numbered ‘‘Volume VII, No. 5. The
city edition dated January 7th was numbered ‘‘Volume VII, No. 6. It was
$herefore inferred that there was no city edition on Tuesday, Janusry 6th.
There, however, appears to have been a morning edition on the 6th which
is also numbered as ‘‘Volume VII, No. 6. I am sorry that this eonfusion
should have arisen at all.
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CONSTJTUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART IT—-PROCEEDINGS OTHER THAN QUESTTONS AND ANSWERS),
Wednesday, Hth March, 1949.

The Assembly met in the Assembly Chamber of the Council House at &
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr, G. V.
Mavalankar) in the Chair.

QUESTIONS AND ANSWERS
(See Part I). =

11-50 A. M, '
THE GENERAL BUDGET—LIST OF I)EMANDS—:_:ontd.
SECOND STAGE-—contd.
Demanp No. 20—MixNisTRY OF INDUSTRY AND SUPPLY

-Mr. Speaker: Motion in:

* That a sum not exceoding Ra. 23,57,000 be granted to the Governor General to defrey
the charges which will come in course of Fayment during the year ondin: the 3lst day °

March, 1950, in respect of *‘ Ministry of Industry and Supply . " .

Demanp No, 55—INDUSTRIES AND SUPPLIES
Mr. Speaker: Motion is: .

* That & sum not exceeding Re. 3,01,95,000 he granted to the Govornor (leneral to defray
the charges which will como in congee o! payment during the year ending the 3lst day of March;
1850, in respect of ‘ Industries and Bupplies ', "

DemManD No. 56—SaLr

Mr, Speaker: Motion is:
* That & sum not exceeding Ras. 1,28,50,000 be granted to the Governor Genoral to defray

the charges which will come in course of payment during the year ending tho 31st day of Marok;
1950, in redbect ot *Balt’. "

The Homourable Dr, Syama Prasad Mookerjee (Minister of Industry .o
Supply): Sir, T have circulated to the House a report of the activities of my
Ministry and alang with that a copy of & memorandum which was placed
before the last meeting of the Central Advisory Council of Industries. Thess
iwo documents will give some idea to the members of the House as dlso to
the public outside of the munifold activities and the problems which came
within the purview of this Ministry during the last year. It is not my
intention to repeat what has already been included in these two documents.

I do not propose in my opening speech.to discuss matters of detail. Thers
will be & number of speakers who, 1 believe, will bring to the notice of the
House several matterse affecting both policy and administration and it will be
my endeavour ut the close of the debate to reply to them.

1947 was a bad year for India. So far as production was conserned wa
recorded a fall whick was almost unprecedented in®the history of India cu.seg
the last quarter of o century. 1948 fortunately has shown some improva.
ment in the industrial production of the country. The increased produetion
on percentage basis will be somewhere between 12 and 16. I am not suggest-
\ing that this increased production indicates that all is well or there should be
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[Dr. Syaniv Prasad Mookerjee].

eny 'slackening of cfiort on the part of the Government or of industry or of
labour, There need be no undue self-complacency. At the sape time we
can confidently claim thaf we have turmed the ~corner. If we are able to
pursue a policy of progressive development depending on the co-operation of
industry, labour as also of all sections of the public I have no doubt that we
will be able to tide over the very difficult situation that confronts Indis toduy.

8ir, in ocourse of 1948 we declared our Industrial Policy. It is not my
intention now to repeat in minute detail what that policy is. But T would
briefly say 'that that policy kept before it the essential interests of the country
88 a whole. We did not make any fetish about any particular abstract
theories or ‘isms’ but we were anxious to place before the country a programme
which we thought was a balanced one, was fair and equitable to all concerued,
and which while it should give incentive to the industrialists would also Lold
out hope and s megsage-of good cheer to labour and to others who were con-
nected with industries in India. @ We decided that we would purselves under-
take some projects which we considered to be of o basic charaoter, of a funda.
mental character, and at the same time we would encourage private enterprise
to develop some of the industries which we thought should receive our firss
attention. =~ We were anxious that there should be an all-India policy for in-
dustrial development.  Industry has mainly remained a provincial subject,
but as time marches on, as we realize the significamce of the unity of India,
we feel it essential that there must be an all-India, centrally regulated, policy
at any rate in relation to the major industries of this country. .

Al

Now, in course of 1948 you may ask what is it that Government has done
with s view to implement the promises which Government made in course of
the budget discussion of last year. Among the new projects—I am not
going into the details—we have already sanctioned two schemes, one far the
establishment of a dry core telephone cables factory and another for the estab-
‘lishmént of a penicillin, sulpha drugs and paludrine manufacturing factory.
We have under active consideration the project reports which we have received
for the establishinenl of one or two factories for the manufacture of one
million tons of stecl. We have selected heavy electrical machinery, manu-
facture of radio equipment sund radar, synthetic oil from coal, tructor, and
machine tools as five of the main projects which are now under examination
and it is my hope that in course of this year we will*be able to take preliminary
steps for the purpose of implementing at least some of them. Members of
the “‘House will see that there is a provision in the budget for a sum of about
Re. 8 croges for development purposes.  Obviously, if these schemes are to
12 Noox "mature fully in course of the next four or five years'we will have to

OON <pend anywhere between Re. 200 and 800 crores. Where that money
will come from, hicw these schemes will be financed and conducted are matters
which will have to be examined by Government in course of this year. 1In
course of time I cxpect that we will have to come up before the House for
final approval of our policy.

1 may pause herc for a moment.and briefly refer to the .procedurs which
Government have followed for the purpose of considering these big projeots.
We called to this country rome of the big and well-known consultants and
experts from different parts of the world and we have asked for their assistance
in preparing the pfoject reports. These experts have come not from one
selected or favoured country:. they have come from U.8.A., from England
and from many countries on the continent. They have gone round our
esuntry. Wa hnve vlaced our preliminary reports before them. They have
~umined the positior regarding raw inuterials, transport facilities snd also
the requirements of the country, and the project reports which they have
prepared bear direct relation $o the facts which we placed before them.
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. to thig, Sir, we have two or three other big undertal_chlgs
In addition . tyeady taken in hand. The first and foremost is the Sindn
whick we hove .. -fgeture of fertilisers. As the House will remember, our
factory for the manu.  atyre 850,000 tons of fertilisers, and this, I believe, will
programine is to manufac tory in the whole of Asia, I am in a posihon
be the biggest fertiliser fav. not in course of my last budget speech, to say
today, as unfortunately I was . # this year three-fourths of this factory and
that we have completed in course . able to start production somewhere
a everything goes on well, we will bhe - gelected o large portion of our
between early ard middle of 1950. We bav. 7 dians; we have sent them
stafi. The policy we have pursued is to select Luw.. ‘1 and Ameries
abroad; nearly tweniyfive of them have gone to Englan. "“omselves well
are working in differcnt factories for the purpose of equipping wu.. -+ made
and coming back to Sindri and %a-king charge olf their woi-l:. fWe have -
it & rule that every foreigner whom' we may have to select for a temporary,
period has an Indisn under-study attached to him.

Apart from ferfiligers, we have also decided to establish a cement factory
which will be producing about 250,000 tons of cement per year. In the
ocourse .of the next two or three weeks we expect to complete the acceptunce
of tenders for the purchase of plants and machinery for the establishment of
this factory. Here, Sir, I may say that there was a certain delay in receiving
iplants and machinery for the main factory from England but with the assist-
snce of our High Commisgioper in London, who acted with the full support
of the U. K. Government, it has heen possible for us to obtain high priority
for many of our plunts and machinery which have already arrived on the
‘spot

Babu Ramnarayan Singh (Bihar: General): Where will this factory be
-started 7 '

The Honourable Dr. Syama Prasad Mookerjee: At Sindri in Bihar.
Babu Ramnarayan Singh: I was asking about the cement fuctory.

The Honourable Dr. Syama Prasad Mookerjee: At the same place. Sir,
‘we had one difficulty and that was with regard to gypsum. As you know,
gypsum we expected, when the scheme was originally passed, would come
from Pakiftan, Bul I am now happy to announce that we have satisfied our-
selves that sufficient stocks of gypsum will be available from within India,
from Bikaner and "Jodhpur in particular. We have sent certain sample
quantities ahroad anl we have got a completely satisfactory report regarding
their quality and dutability. It will not be an easy job; we will have to
move 2,000 tons of gypsum every day for the purpose of keeping the factory
going, which means—if metre gnuge has to be used—we will require nearly
200 wagons per day. But we are in close touch with the Transport Ministry
and “with their co-operation we are now arranging to move a sufficiently large
quantity of gypsum to Bindri for the purpose of piling it for use as soon as
the factory is in a oosition to start.

L]

8hri Mahavir Tyagi (U. P.: General): What is the distance between Sindri
and the area of the gypsum ore?

The Honourable Dr. Byama Prasad Mookerjee: Same distance as between
Sindri and Jodhpur. .

8o far as the other factory which we have under our control is concerned,
that is the Hindusian Aircraff Factory at Bangslore............

Shri M. Tirumala Rao (Madras: General): Bir, he could not give the
distance betwgen Jcdhpur and Sindri..  That is she efficiency of the honour-
able Minister’s Department,
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Shri Mahavir Tyagl: I only wanted to point out that it is too far away.
Mr. Speaker: Let him proceed. -

The Honourable Dr. Syama Pragad Mookerjee: The distance is about 1,000
miles.  So far as the Sindri fuctory is concerned, what 1 propose to do is
this.  There is some misgiving in the minds of honourable members as to
what hus beerr done there. We have taken cinema pictures of the progress
of work in the factory and in the course of the next fortnight or.so I hope to be
able to invite members to an -exhibition of the filmn, :

With regard .to the Hindustan Aireraft Factory, during the last one yeur
it has done work which deserves praise from all concerned. Apart from
rgpairing and re-conditioning airerafts which have been in use not only for in-
ternal purposes but also abroad, we have now started our new Designing
Bection and that section is completely under the control of an Indian.
Severul foreign experts came and visited the factory during the last year
and every one of thern complimented not only on the way in which work was
being done but on the general programme that we have been able to formu-
late. It is our intention to secure the services of n foreign design consultant;
during the last fortnight we have received an offer from & German expert who
holds un international position in the world and we have already invited hi
to come out to Bangalore for the purpose of remaining with us for a limite
period und for giving training to the Indiau staff which is working there. We are
now producing a type 6f aircraft which will be required mainly for the Defence
Ministry and we will be able to go in for production in the course of the next
month or two. Of course, this we are doing under special ‘'licensing”
arrangements with & firm in England but we are also hoping thut the work
which is now being done in pur own design shop will produce results in the
course of a year and half and we will be able to produce in Tndia an aireraft
which was designed by an_ Indiun and manufactured mainly by & stuff of
Indians under Indian control,

We have also during this year made arrangements with a  British firm
whi¢ch has been doing special work in our eoal mines for open-cast mining
operations.  That was completely under the control of a British firm and
at the end of the lease it has been decided that future work will be done by
a company of which ultimately the major shareholders should be the Govern-
ment of India. It appeared that this specialised work was dome only by
foreigners; during the last few years there was no provision for {raining
Indians and one of the first conditions that we have laid*down is that in the
course of the rext five or six years a sufficient number of Indian technical
ﬁasonnel will be trained so that the entire work may be taken over by

ians.

We have also developed a . scheme for the Mathematical Instruments
Office which is now manufacturing' instruments of high precision. 'We hope
to secure the services of two experts from Germany—we have sent a cable
$o Germany for th} purpose of engaging them and they are expected, to come
here in the course of the next few months to help us to reorganise the work
of this department.

8ir, so far as private enterprise is concerned, the bulk of industrial activity
in India is naturally in the hands of private people. I do not wish to go into
details with regard to the wbrk which has been done in this field, but it has
been our endeavour during the last year to establish much closer contacts

n hithertofore between industrialists and the Government of India. We
have got today twenty-five development "Committees each representing &
major industry and the objéct of these Committees which will medt every quar-
ter is to discuss problems\, such availability of raw materinls or of capital goods
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or of transport difficulties. We will try to fix up a target figure for our production
and we try to see how by u process of mutual help it is possible for us to Jeep
up to the target of production that we may fix upon. We have been able
during the last one year to help to the best of our ability and here we have acted
—Ministri2s of Commerce, Transport und Industry and Supply—with the
closest possible co-operation. We have not been able to establish a Planning
Commission yet; bute there is a Cabinet Sub-Committee functioning which is
called the Economicz Committee of the cabinet under the chairmanship of the
Fimmee Minister.  Woe meet ot least twice or thrice a month for the purpose of
discussing problems of mutual interest and evolving & common policy of econo-
mic dgvelopment affecting various Ministries.

-

The Industrial Finance Corporation which fuftions under the control of
the Finanee Ministry, although it is more or less an autonomous organisation,
came into existence only about six months ago and during this short period
thix Corporation hus found it possible to help about twelve different industries
in different parts of India and the total financial assistance which the corpora-
tion hns already  sanctioned comes to Rs. 2.25 erores. (An honowrable Mem-
ber: "How many industrialists?') Twelve limited companies in different parts of
India. Now, that also indicates the anxiety of the Government not merely to
offer advice but also to offer financial nssistance so that the total industrial
development may proceed on lines which are approved by Government.

T have just referred to the progress which we have made with regard to the
heav: Tndustries. Government lay considerable stress on the need for develop-
meni of cottage and small-seale industries. This is a sphere on doubt which
is mainly for the provinces to deal with, but for the first time we have appointed
an All-India Board which met about two and & half months ago and we have
formulated a programme of action which, if implemented by the provinees as
also by the Central Goverraneny, wili T bave no doubt solve u very difficult
economic problem which now faces us today. We, no doubt, will lay every
possible stress on the development of large-scale industries. ~ We will ree
that those industries are distributed in a rational manner in all parts of India,
but we do not wish to commit the mistake of concentrating only on large-
seale industries. 1 feel, Sir, that the future of this country lies in a proper
adjustment of the claims of large-scale industries and smull-scale industrics.
In fact, if we really want to revitalise the rural life of this country, if we
renlly wint to  tackle the grave problem of unemployment that faces the
“country teday, we can do so not only by having industries in different parts
of the country but by a regionul planning of small scale and middle-size in-
dustvics,  We have, therefore, put ourselves in close touch with the Pro-
vinces, This is a sphere of work which we do not wish to take away from
provincial control. Compluints are somctimes made thut the Government
of India arc taking away all powers with regard to industrial development.
What we have done is this.  Apart from certain industries which the State
may itself bring info existence, we are adopting a general policy of develop-
ment of centrally regulated industries.  Naturally, to that extent, the power
of the provinces wili have to be curbed, but_apart from that, the provifices
will have a very large sphere of activity left to themselves, and one sphere
of activiéy ‘on which the provinces can and should concentrate is to explore
how to develop not only cottage industries but also medium size industrics.

L]

“We have received a report of the working of vonditions in Tapan, T do
not wish to trouble the House with regard to the details, but it is clear that if
we can proceed miore or less on the same lines as Japan for the purpose of
developing cottage industries, wé will be able to solve one of the most importimg
and difficult problems that faces India today.
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Babu Ramnarayan Singh: Anything towards khadi av,4 .poskha?

The Honourable Dr. Syama Prasad Mookerjee: bo 14, P, .
- propose to include it as part of our activity. &% 08 khadi is concerned,

8o far as control 8 CONCTad T do not propose to go to the details. 1
bolieve in the course of our debate, reference will be made to th: scveral
commodities which are now under control, but the most important of them
relates obviously to textiles. I know, Bir, what the difficulties are in regard to
the administration di control, bul J can definitely asseit that so far as cShtrol
on our textiles is concerned, Mnerally it has succeeded. There is no doubt that
prices have been controlled; there is no doubt that produgtion has increased;
there is no doubt thut today there has been a larger distribution of cloth in all
the provinees in India than was the case previously. The only difficulty which
has arisen is with regard to the accumulation of cloth in certain producing areus
mainly arising out of the inubility of the provinées to lift themn in time. With
regard to that also, we have now provided a néw system. If a provinee fails to
purchase the cloth quotas allotted to it by the end of the month following “the
:month for which the quota is given, then it will be open to the mills under
certain conditions to sell these stocks and distribute them through ordiuary
trade channels. I have got the latest figure—I got it last night—regarding
accumulation. I find, so far as Bombay and Ahmedabad are concegned, the
*accumulation comes to about four weeks only., That is the figure which I
received last night. '

Shei R. K, Sidhva (C. P. and Berar: General): What is the quantity?

The Honourable Dr. Syama Prasad Mookerjee: ,Four weeks production.
So far as the other aress are concerned, the accumulation varies from six
to ten weeks.

Shri 0. Subramaniam (Madras: (General): What about Coimbatore

The Honourable Dr. Syama Prasad Mookerjee: I am not going into the
details. Later on in the afternoon I shall come to that.

« Prof. N. @G. Ranga (Madras: General): There is the growing shortagé. of
supply of cotton.

The Honourable Dr, Syama Prasad Mookerjee: I am coming to that. I
am going to refer to thab poinb just now. .

So far as accumulation is concerned, the House should not forget that
normally about six to eight weeks acoumulations did exist in the past, but
of course this time in certain areas accumulations fire more. Difficulty arose
out of the fact that in December the total quantity of stamped cloth which
the mills pricearked was nearly 80 to 50 per cent. higher than the uverage
for the previous three months, The reason why this was done was that
from January the prices were reduced and mills were anxious that whatever
they" had, sh}uld b: stamped by the end of December, 1948. I am not
blaming the “mills. That was a natural tendency, but that also led to
accumulation of cloth. The other reason was that Pakistan has heen unsble
$o lift nearly about 100,000 bales of cloth allotted to it.  Arrangements
have now been made for Pakistan to purchase its stocks within a short time
and if that is done, 1 believe in the course of the next month or so the position
will be considerably relieved.

Bur Sir, T wouid sound a note of warning with regard to the future of tex-
tile industry in relation to cotton. This is a serious matter. The House
probably knows that we use nearly about 42 lakhs of bales of cotton. So fur
as’our own production is concerned, we expected about 28 lakhs of bales this
year, but we have been told by the Agriculture Ministry that we cannot expect
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more than sbout 23  There will be a deficit of 5 lakhs of bales here. With
regard to the ten lakhs of bales of cotton thut we used go get from Pakistan,
the quantity has been reduced to 6} lakhs of balos. We have got a certain
qudntity of imported cotlon from KEgypt and from certain other places . like
Kast Africa, but taking all these together 1 find that this year will come to a
close with a deficit of asbout seven lakhs of bules of cotton which will have
to be taken out of the surplus which we already huve with us, This means
wa will absorb a good portion of this surplus, and will be left only with abou$
eight or ten lakhs cut of a total reserve of nincteen lakhs of bales,  This
. matter is already cogaging the attention of the Agriculture Ministry. If we
want to utilise more areas for cultivation of colton o the detriment of food,

chvictedy Wb conntry will ngt like 0 (An hocourabic Mewber: "What
about the question of price for cotton? ) The price is o diffcrent question.
Even if we increase $heprice, the quantity will not increase.  So far as the

price is concerned, we auwe going to take up this. matter before the next
sowing season starts and I hope that in the course of April we will be able
to arrive af a decision on this matter. So far as the price of cotton co:ing
from outside is concerncd. we are paying obviously much more.  As the
mierubers kiiow, for every piece of eloth nearly 50 to 60 per cent. goes to
cotton. If we have to purchase cotton at very high prices, it will naturally
affect the price of cloth as well.

So far ss the ofner controlled commodities are concerned, I can " only
maoke this general observation that it has been our policy to delegate ag much
power as possible  to provincial govermments. It is not feasible for the
Central Government sitting here in Dghi fo administer control of all com-
modities which are spread throughout the length and breadth of India and
to issue detailed orders from here. 'We have delegated as much of the powers
to the provinces as is possible. With regard to industries which are of all-
India importance, obviously the sllotments have to be made by the Central
Governinent. Further, we have appointed Advisory Committees with regard
to almost all the commodities so that consumers, manufacturers and other
people who w® inferested may come to know the basis on which allotments sre
made, may offer their suggestions, which are always considbred by us. Wo
also consult representatives of the provincial governments from time to time.
We pul our heads together and bearing in mind the availability of the materials
which are with us, we try to make allotments that are fair n.ndy just to all.

Of cqurse, one difficulty has been with regard to transport, but that also
has improved during the last few months. Apart from the Central Trunsport
Advisory Board wceting regularly every month, we have other special priority
Committees and whenever we get complaints from certain industries] we bring
the matter to the notice of the transport authorities and there is a genuine
attempt on the part of all to solve the difficulties which confront us.

With regard to disposals, I find that is one of the matters which will core
up for discussion. [ do not propose to go into detail now in regard to it. I can
only just say that up till now we have sold Rs. 112 croros worth of goods and
still Rs. 140 crores worth of goods—book valub—remain to be disposed of. Now,
members will please remember the difficulties that confronted Government
since Mth August 1947. Boon before partition, the purchases slowed down.
Tmmediately after partition, on account of the Punjab disaster, there was a
ban put on the sale of the disposals stocks. The Defence Ministry also, quite
rightly, placed a han on the sale of the stocks for reasons which are obvious to
honourable members. In fact, 1 can just give one figure. Defence Ministry
used about Rs, 22 crores worth of goods from the Disposals during the period
when hostilities were in progress. ' .

1t those goods had had to be purchased from the open market, the Govern-
ment would have. had to pay ab least forty crores, nearly double the amount
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which had to be spent through the Disposals organisation. In any case, today,
all the bans have l—-eev withdrawn and 1 am hoping that in the course of 1949
we will be able to sell at lenst 75 per cent of the stocks that we have in hand.
Shri M, Thumala Rao: Is it not Government property that you hold in
the Disposals? .
The Honourable Dr. Syama Prasad Mookerjee: It is Government property.
1f the Government had to purchase those things from the open market for the

requirements of Defence, then, the Government would have had to pay much
more. .

Here, there is some confliot of opinion. Some people want quick disposal,
no matter where the things are sold. Others feel thut there should be proper
checking and we should not allow the bulk of these stores to pass into the hands
of xpeculators and middlemen, who will make huge profits. The policy that
we have pursued is that we give preference to tlle Government indentors,
Central Government, Provincial Governments, Btates, Educational and Scienti.
fic institutions. Then, we give the next preference to industries. If the in-
dustries want any gooads for their own use., we certainly give them preference.

ast comes the category of ordinary traders and merchants who desire to pur-
chase them for the purpose of re-selling them. We are in consultation with

the Finanee Ministry and we are trying to evolve a system wheveb: it will he
possible for us to muke these surplus goods available to Governments and also
to ormmised bona fide industrics for the purpose of their own use in a much

better way than what it was hefore.
Babu Ramnarayan 8ingh: Where gre these stores kept?

The Honourable Dr. Syama Prasad Mookerjes: All over India. .

So far as .the purchase organisation is concerned,—that is the last suhjeet
which I propose to touth—in the course of 1047 including the portion of 1947
wherr we hed o undivided Indin, the Government of Tndia purchused stocks
worth about 02 crores of Rupees including purchases in England and the
United Btates of America, In 1948, up till October, when we have divided
India, we have purchased for Rs. 92 crores, In other words, by the end of
March 1949, we shull be purchasing to the extent of nearly about Rs. 125
crores. It appears that the purchases made in India have also increased
enormously, which means so much more goods produced in the country, which
have been purchased by the Government for their own use. If any questions
are asked with regard to the purchase organisation particularly in Bngland or
America, T have got full details and I shall only be glad to answer them.

I know there are some defects and weaknesses in our organisation.  But,
I can say that during the last one year, it ltag been our constant endeavour
to improve the efficiency of our machinery. Today, the Government must
look upon their activities froru a new angle of vision. When private industries
or others which are struggling, come to us for assistance, we do not want
merely to say, no, to them or create difficulties for them. ~No matter whether
it is a big industry or a small industrv or from whichever part of the country
one comes, it is the mornl duty of the Governmont, if the Government believes
in industrial development, to give every assistance to them. That haa been
‘the policy of the (Government. We may have failed in some cases; blit if
she diffioulties are pointed out, we shall only be too glad to improve them. [
am hoping that in the cou'se of the next year, with the co-operation of all
concerned. we will be able to mareh towards further progress and develop-
ment which will redound to the credit of our country.

Shri B. L. Sondhi (Fast Punjab: General): What about rotrenchment, Sir?
The Honourable Dr. Syama Prasad Mookerjes: It is dealt with in the report.

LY
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Bhri Mahavir Tyagi: Evidently, the House has given unanimous approval
to the speech of the honourable Minister and his policy. Personally, I am
slightly unhappy because, whatever my points were, he has outwitted me. [
had many things to say; the several points about which I had suspicion, he
has clarified in advance. It was reallv. eruel of him to have dealt with
every point in advance. We feel now that he knows what we feel and T am
glad that from that point of view, he has been quite a great success as a
Minister, and I must congratulate him for the grasp he hag over his depart-
ment, »

RBut my grouse still stands. In my enthusiasin to lay stress on certuin peints,
which I fcel are of great importance, I may he permitted to repeat & little.
Sir, industrial development ecan be viewed only in the background of the
conditions that prevunil, conditions that are obtaining in the - country. A%
present, there is infiation. Everybody knows that and T do not want to lay
stress on it.  But, one thing which is lost sight of is that along with this
inflation, there is equally strong, equally widespread deflation nlso in the
country.  This is my feeling. If deflation means no purchasers in the
market, if deflation means that commodities are lying in the market unsold,
if deflation means vhat there is no money with the people to purchase the
commodities, then, 1 say there is deflation in the country.  With inflation,
T repent, there is equally widesprend nnd an equully dangerous type of Adefln-
tion prevailing in the country. If vou go into the buzar, you will find that
shop keepers do not sell their things hecanse probubly the  requirements of
food do not leave any money in the hands of the people. A man has now to
spend more on food, every family budget is hard pressed for money for pur-
chasing food.  When people liwve no spare moncy, where is inflation, T can-
not see. There is inflation with regard to food; but with regard to other com-
modities. there is deflation. Thiugs are not  being sold and purchased. In
the present setting of our economy these conditions are npt to occur and re-
oceur.

- -
My objection is to the very ‘economic sr.ruql-ure-. of.Indi& When Mahatma
Gandhi was nlive, the world was looking to him to give a correct lead to the
world. Tn fact, he stood not for political i_'reer]n!q. In his view, p_nhtzcal
freedom was only a means to an end.  This pelitical fl:eetlon:l of which we
have been go proud, from the point of view of Mnh:}tmn (rapdhu wos meaning-
less without the achievement and realisation of higher thinge which he luid
gtress on.,  He stood for a universal revolution of the outlook of human
societ© What he wnnted was a change of valurs.  Today we find that
society is fast taking to monetary values alone. It seems as if money were
everything in life, and all the rest of values humun, moral and otherwise, are
going down. Mahatma Gandhi wanted to introduce these human values, moral
values into world society.  That was really meant by 'Hrf-‘m Rajya.  Sinee
he died. that work could not be pushed further. To a.chl'eve. that Ram Rajya,
his basic plan was to re-arrange our economic structure mn such 2 manrer as
to enable us to have those valués in the fore front. His slogan was cottage
industries ond the charka. He was onposed to big industries. Tf he had
lived for gayv, 20 vears thore, as he expected to live, he would hnve mufle- great
achievemonts in India and would have earncd for Tndia a place in the” history.
for ever. He opposed mechanisation of Tndustries on such a big 'sca‘.lu us the
world in the west is doing.  As I apprecinte Muhatma Chndhi’s ideals, 1
am also opposed to big industrics, and big concentration of Em]_u‘stnes. Thev
do nof only take away from us moral values and impose fictitious valne of
money on ne; hut, thev, in fact, totally  demornlice society. Thley eroate
unemi:lnymenf. In faet, Swaraj har no meaning to the real ‘Tndin which
lives in the villages unless the villugers are appronched by means of the eottage
industries,  There is ggnemployment in the villages; they suffer from deflaticn
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"[Shri Mahavir Tyagi] .
because they have no work to do.  Industries are being concentrated in big
towns. It things go on like this, swerej will become the swardj of the whan
people and our rural people will be deprived of even their daily bread. What
is happening is this. . The villagers who have good muscles are going to the
machine.  Today, the sole motive is the profit motive. Industries are not
being run on the motive of service. What Mahatma Gaudhi wanted was to
substitute service motive in the place of this profit motive. The profit motive
is the supreme motive with which society acts today, with the result that these
industrics are not progresging.  The industrindists feel that they  are  not
getling enough profits.  Now,: the middleman is getting more profit thaun
those who run. the industries. They are afraid of one thing or the other:and
they e withdrawing from the wdustres. The  nuidlenman - oot . UX-
change of goods is great. The result is that the most of the trend and
stress in the society in India is uow on those professions which do not produce
and which only deal in exchange and get middle-men’s profit.  Black market
pays more than toil. In middlemen's trade there is a much higher percent-,
agy of profiv ihan in the business of the man who works with muscles or who
works with machines. The result is that there is too big & rush on exchunge
and distribution, which results in hoarding and black-market. = Production is.
slow.  Another difficuity is  lubour. We wre quite *enthusiastic about  labour
and we go on raising their pay too.  Although it is an unpopular slogan for
a politisian who goes to labour for votes, I mnust submit that the wages in
Endustry are gotrg mueh higher in relation to the wages of the village worker.
1 come from a village, - Why not think of the village wage earner also who
is nowhere in the picture? The result is that the villager wives awuay his
field work and goes to a mill whefé he can get a higher wage, I want higher
wages to urban wage-earners because living is dear: but at the same time there:
must be & proportiongbetween the lahourer who works on the field and” the one-
who works on-the wheel.  Agriculture is a thing of more inportance than
cloth or other necessaries of life. A man who works in industry gets 1ore
than the one who toils in the field with the result that peasunts are not getting
enough labour to work in the field and so agriculturer is not producing enough.
I would invite the altention of members who represent labour to the fact that
the  productivity of labour is  also fast diminishing. It is a clear cise of
diminishing results. I find that in 1939 the average index of the productive
capacity if it was 100 units per wage-earner in textile mills, it has now been
reduced to 80.4, In cogl mines in 1989 monthly production was reported
to be 10.18 tons per head and now it has cdome to 6.87 per head. There is
therefore a demand for rationalisation in the industry because althougk the
worker is getting wmore money and his dearness allowance is guaranteed, pro-
duction is persistently going down. When the productive capacity of
workers goes down, the consequence is that the Industry engages more lahour
to. enable it to produce more. Engagement of more labour means less profit.
Then there I8 & justification of rationalising industry with the result that wage:
earners froms the mills are turned oui and there is« unemployment.  This
vigious circle goes on like a spiral giving rise to all sorts of troubles, The
revolutionary trend will go on increasing so long as you concentrate induptries.
in urban areas, [t is inevitable.  Therefore Mahatma Gandhi wanted that
industries should bhe decentralised and villagers must have their own little
industries. He wanted every wage-earner to be an industrialist in his own
home. It raises their moral capacity -and stature.  Because now villagers:
are being torn off their homes and they go to strange environments and they
lose all their natural tendencies of ‘love’ and ‘truth’. It is only when a man
i< with his wife nnd children thut his love for them ggows and he begins_to
cnre for them and bhecomes human. Bereft of his hom® life when he goes out..
he beging to behuve like a stranger and gets demoralised. So I submit thut
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industry in their own homely environment is the only solution ‘of the human
society.  India is an agricultural country, and high industries like the one
the honourable Minister mentioned little suit our conditions. The factory as
Sindri will be very costly. The raw materials will have to'go from Jodhpur
to Sindri and then the finished product will be distributed all over the country;
just think of the cost of transport to and fro. I submit that the fact that ik
is the biggest Industry in the world is not a matter of pride. I am really
sorry for it. It should have been broken into small units and spread over
the whole country so thut the distribution of its product could be essy. In
the same munner there are other indusivies which ure being started. Regarding
tue wmnufucture  of  synthetic oil an  Ameriean  fivm  Koppers and  Co,
a steel industry in America has been given the charge of this Synthetié oil
factory.  The project is required to produce one million tons which is a huge
amount.  Nowhere in the world such a big projoct has ever been put. Germany
produced 4 million tons of synthetic oil during the war annually, but its
production was distributed between dozens of projects.  None of the projects
'was producing more than +10 million tons. But we have such a huge project
that it will require w specially  big size * of machinery. In Ameriea ulso they
had sinali units. 1 doubt whether these bigger units will be profitable at all.
-

The Honourable Dr, Syama Prasad Mookerjee: The unit you have suggasted
ir 1 lakh tons.

Shri Mahavir Tyagl: Then it requires 40.0 million gallons of water daily
and perhaps 7 lakh tons of coal daily. I am not criticising your projoot.
You are doing it for the good of the country but it should be a smaller unit. I,
stand for cottnge industry. Many of my points, as I have already said, have
been coverad by the honourable Midister in his speech.

Now open genera] permits are being given for imports. There are many
such Industries whick. were only recently started, they will suffer. Take for
exvmple bicyules.  India has begun to produce cyeles. If import licence
is general and avery one is free to import any number of cyoles, our indust
will fafl. Even cycle Industry, I wish to submit, could be broken inio small
ubits nand they too could be manufaoctured as cottage Industry, Japan is-
doing it. Msahatma Gundhi himself was nobt against machinery altogether and
s0 1 mm also not against it. What I want is that machinery should be uniformly
given to the villagers. Let the villagers be their own industrialists and
labourers together, let every home be a small factory in their villuges; and I
want them to work®@with elactrieity and produce more. Even the big weaving
mille ;I do not like, They too should be broken into small pieces—uniits. In
Japan they have one or two looms in a cottage and the woman of that cottage
produces 200 to 400 yards of cloth hv the close of every evening. In this
way these textile mills could be broken into units and distributed in say 200
homes in each village and the produce .could be easily collected and sent to
the market. In that' manner alone we can bring into pley the productive-
capacity of the society. This will bring socialisation of the means of produo-
tioneand this will be distribution of both labour and leisure among people equally
and then only we shall achieve our object of economic freedom tn all and equal
opportunity to all; otherwire equal opportunity is a dream which will never
be achieved through the present system of economy. I therefore emphasize
that the eoitage induefry should be encouraged and villagers must he kept in
the picture vecause India belongs to villagess and not to urbans. We are at
present doing all for urban areas.

Mr. Houu Modi (Bombuay- General): My honourable friend. the Minister
for Industry has placed before the House an illuminating survey of the werk
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accomplished by his Ministry during the lnst vear, and T desive just to say a
few words in elaboration with the picture he hag presented.

After the confusions und uncertainties of the ewtlier period, a 1uore ar less
clear pattern of industrial policy is emerging, and I think that is a matter for
-congratulation not only for the Government but for the whole country. My
honourable friend spoke of Government not wanting to make n fetish of any
“*isms’, and I am increasingly glad to find in the last few months that the ery
-of nationalisation has been put in ite proper perspective. Now, at any rate,
~every section hus come to ronlise that the prime national objective is increased
production, and that can be achieved, not by threats against capitalism such
as huve been uttered unfortunately in the past, but by securing the cooperation
of industrial interests, and also of the representatives of labour.  As ] have
said, on & number of occasions, and I take this opportunity of repeating it
to-day, that Industrinlists must take cournge in both hands and diccard ull
their apprehensions in regard to the trends of governmental policy and in regerd
to the economic progress of the country. By and large, this country has a
great future, and the industrial community has a great part to play in bwlding
“up that future. _

Shri B. Das (Ovissa: General): Only if vou have courage and confidence.

Mr, Homi Modi: 1 for one, have enough courage.

The progress achieved in 1948 has been referred to i the honourable
Minister's Speech nud also set out in the brochure which was placed hefare
the members of the Central Advisory Council of Industries. I thiuk it
necessary to correct somewhat the picture given there and to say that the pro-
gress so far us most of the heavy industries are concerned was disappointing; 1t
the same time, there was encournging progress in the matter of small-scale and
snedium-seale indusiries, And I ontirely agree with my honourable friend
Dr. Mookerjee when he said that a proper balance has to be struck between
heavy and light industrics, if the progress of the country as s whole is to be
achieved and the stundard of life of the people raised within the near futvre.
I hope, therefore, that a great deal more will be done to promote light.and
medium-scale industries, in the course of the next few years.

Now, how has this progress been achieved? Tt was because the ministry
took the right steps fo secure the cooperation of the interests concerne:d. The
firat step they took in that direction was the Industrial Conference held in
Delhi in December 1947, and at that Conference the honourable Minister had
the satisfaction of securing the cooperation of both interests—industry as well
as Inbour—and both interests were committed to the adoption of far reaching
chunges in the ceonomic structure, Development commmittees were set up
at this eanference. wnd  Shese committees produced  vogmuable roports which
were placed recently before the, Central Advisory Clouncil of Tndustries. At
this meeting of the Clentral Council, the difficulties of various industries wore
threshed out.  Bvery scetion was fully rvepresented  there, mud T think »
great denl of work was done in the matter of ironing out differences. 1 would
like o say here that my honourable friend, the Minister for Industry and
‘Bupply makes an ideal chairman.. He has got a bland mauner and benign
comatenanea—-alingether misleading, of, conrse—but he does manage w wring
out of both interesxts—Ilahsur as  well as  industrinlits—a large measur.: of
agreement.  As T wsaid at the conclusion of the Central Advismy Council
meeting, in thanking him on behalf ef the industrialists, he has a technique
of his own. We keep on fighting, and et the end, my honenrabls fide: ™ rots
up, and winding up the jproceedings says, ‘It is gratifying that there bes
beengsueh n large measure of ngreement on all the issues, and we will proceed
to frame the rveport”. and before we know where we are, he har committed
A to something which we had never bargnined for.
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_Then shere was also another step taken, and that wes the measure which.
is under conteinplation, of centrally regulating the most important industries
in the country, and e small comimittee was appointed for the purpose of advising.
Government on the lines on which such central regulation und control should
be laid dogym and exercised. This Comunittee recently met the Ecouomic
Commiittee of the Cabinet and pluced before it its views. . Here again, 1 am
afraid the honourdble Minister is going to produce a 1abbit out of a hut, because
several objestions Tinve been lodged which he has lightheurtedly brushed aside,
but I hope that when the Bill is placed before the House. it will be found to
huve tuken into consideration the various points that have been urged.

All these things have resulted in close colluboration between the Ministry
and industrial interests, and I would like in this pluce to puy a tribute to the
very devoted work of the Secretariat which my honourable friend commands.
They work hard; they probably know no holidays, like most people in the
Secreturiat; and they have served the Ministry and the country exceedingly
well. '

In the field of labour also a great deal has been done, and my honourable
friends who represent labour heie will bear me out when I say that overy
attewnpt hus been made in recent months to try and establish closer under-
stunding between industry and- laubour. Very recently a commities, at which
I assisted, has formulated principles which should govern the regulation of fair
wages uped that report will go out to all the provinces, und I hope that uaidorm
principles of fair wages will be lnid down for the whole country.

As regards profit-sharing, that is » more difticult job. But there aguin
we have a commitiee, and though we have not yet been able to come to any
definite conclusions, I hope that with moderation on both sides, we shall be
able to evolve a formula which will be acceptable to all.

My honourable friend who spoke just before me seems to be against all
henvy industries. He bhas advanced some novel arguments in support of his
thesis, He suggested that the industrial worker who went out for the whole
day ceused to have uny interest in his wife und fumily. That has not been
my experience; and [ should have thought that absence made the heart grow
fonder. 1 wonder what takes place in the families of my honourable friends.
who %ome from thousands of miles, if it is suggested that being absent for the
day impairs the reiationship between husband und wife!

Now, Sir, let us not be too optimistic about all thut has happened. Let
us pul the results which have been uchieved in their proper perspective. 1
sec: considerable ditliculties ahead; difliculties in the way of lubour producing
all that can be expected of it, difficulties in the matter of raw materinls and
trevspert, und also difficnlties in the way of the functioning of controls. My
houuurable friend has lightheartedly dismissed the suggestion that the control
on cloth has not been working satisfactorily. It muy be working adequately
in some places. I would still like to warn him, as I did only a weck ago when
I appenred before him with half a dozen other industrialists, that control will
require to function far more satisfactorily before we can say that position is
right.  There is u great deal, Sir, that remains to be done—a great denl of
hard thinking and hard work. I would like this courtry to emulate the
example of Great Britain %here o remarkable recovery has been effected in
spite of the fact that there is a great deal of apprehension with regard #o the
future of industry ir that country. Results there have been achieved which
are positively remnrkable and whieh arc a tribute to every section of the people.

Prof. N. G. Ranga: May we know whethér the honoursble member has
been asking the Government for any concessions so far as this textile industry
is concerned, and if so, what are they?
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Mr. Homi Mody: No concessions. I do not meke speechés for a considera-
tion. I say exactly what I think and I think exactly what I say. | have
not the slightest interition of asking for anything.  All that I want is efficiency
.of control and that is the only point that 1 was making,

Prof. N. G. Ranga: Hear, hear. That is something, .
‘Mr, Homi Mody: It is all very woll to einbark on grandiose éch'?-“‘ﬁ"i of

-development of the country’s resources, bt the outstanding factor of wad
situation is that even the existing capacity of industry is not being fully utilised
for one reason or other. Let us see first and fur~most that all the industries
sre producing to their capacity before we embark upon big adventures. I
hope, 8ir, in that cupnection my honourable friend will see to it that proper
financial checks are imposed upon the formulation and establishment of such
industries as Government have undertaken and are about to undertake. Those
.checks which industrialists impose upon themselves are entirely absent when
it is & Government that establishes industries, and I hope that from time to
‘time the honourable Minister will place before the House a picture of what
exactly has been happening, the progress which has been achieved, whether
‘the estimates have l.ren worked up to, and whether everything is working
out according to plang

One more word. My honourable friend spoke of his establishing in con-
junction with the Sindri Fertilizer factory a cement plant of 250,000 tous.
I am very glad about that. I hope' from time to ‘time my honourable friend
and T will be romparing notes as to who can produce cement cheaper aud
more efficiently.

Shri B. Das: And I will bet on youl

Mr. Hom{ Mody: I think you aré very wise. I am prepared to take a
‘bet on myself and i promise my honourable friend that he will learn a great
deal from us if he will only have the humiliation to sit at the feet of those

who can teach himl
The Assembly then adjourned for Lunch till Half Past Two of the lock.
———————

The Assembly re-assembled after Lunch at Half Past Two of the Closk,
M. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. Speaker: T would like to know what time the honourable Minister will
require for his reply?, ' )

The Honourable Shri Satyanarayan Sinha (Minister of State): H:l!_fr an
hour. - CETy
Mr. Speaker: I shall then try to nceommodate the speakers suitably. I
think the time limit should be 10 minutss.

Kaxi Syed Karimuddin (C. P. and Berar: Muslim): Bir, I want to spezk.

Mr. Speaker: It is not going by 1nere application.  The honourable
member must catch the eye of the Speaker.

Shri 8. V. Krishnamoorthy Rao (Mysore State):” Sir, I also congratulate the
Tonourable Minister. on the performance of his Ministry during _tha last yenr.
Except steel all the other commadities have gone up in production during the
last year. In fact even in the present Budget as much as 12.83 crores have been
provided for industrisl development and grants for. development to prowireas
amount to nearly 25.45 crores. Only eight lakhs have been provided tor

oottage industriee. All these certainly go a long way in stepping up the
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industrial production of the country. So far as -the policy is concerned
Iulldumental]:y 1 ungree thutj. it is sound but there are many loose ends which
have to be tightened up. In the brochure that is given to us in the last page
it reads: ' . .

“THE® izaport and cxport policy of the go\'emment: is I|;0 designed to e::;mm-agc indust:
and trade, while sufeguarding the interesty of the consumer. The Ministry of Commerco whi
is mainly responsible for import and export policy acts in close consultation with the Minietry
of Industry and Bupply_snd the Ministry of Finance."” )

Certainly it is o very desirable thing. But as [ said there are certain loosé
ends and I am only referring to these. I want particularly to refer to the
H.‘lindustan Aircruft Limited and the machine tool industry and the match
industry. ¢ : -

The Hindustan Aircraft Limited is a great asset which hus come to us as
a war effort. Of course the honourable Minister said that it has been working .
satisfactorily and that & new desiguing section has been started in the Air-
craft factory. But I doubt very much if we will get the full benefit from the
Hindustm Aircraft Limited. © In fact during the war time I learn that there were
17,000 workers working in three shifts. In addition to this many job works
were given to smaller industriul units not only in Bangalore but also in dis-
iant places like Coimbatore. But now the labour has been reduced to 3.500
and only ono shift is working. That is my information. Of course I am open
to correction and I will be very glad to hear that the maximum benefit is
being derived from the Hindustan Aircraft Limited.” As a matter of faoct it is
one of the best equipped factories, I think, in Asia. I learn that machine tools
were hrought to the Hindustan Aircraft Lid. not only for the factory iteelf but
also from the Eanstern Zone and also the African Zomne. | If we can only maka
the best use of the Hindustan Aircraft Ltd., T think we J’c:zm step up our indus-
trial production to o very great extent. 1In fact in industrislly advanced
countries like Americn, Japan und Switszerlund nenrly 60 to 70 per cent. cf the
half finished materials are drawn from smaller industrial units. That was
being done during the war period even in the Hindustan Aircraft Ltd. The job
work wag given to the smaller industrial units and thereby a number of sub-
sidiary industries were developed round nbout Bangalore. —But I learn that
now even job works are taken by the Hindustan Aireraft Ltd., © so much so
that some of the smaller.industrial units have suffered round about Bangalove.
My sypmission is that the honourable Minister should see that the best use

in made of the Hindustan Aircraft Ltd.

The honoursble Minister refecred 1o tuo construction of railway coaches.
Lasi year the Railway Minister was plersed to tell us that as many as 300
coaches would pe put on the rails by. the end of 1948 but we learn that only
20 carriages have been put on tbe rails. I understand that if proper use is
made of the machinery avuilable nearly a earvinge every two or three days can
be constructed in that fuctory. I do not see why cfforts should not be made
to step up the production of the railway coaches in the Hindustan Aireraft

1 swas fortunate enough io visit recently England in connection with the
Commonwealth Parliamentary Delegation. The Singer 8ewing Co., which was
manunfacturing shells during the war is today manufacturing 8,000 sewing
machines per week and nearly 23 million needles por week and still they are
not sble to meet the demand. They have similar factories in other parts of
the world: they have eight or nine factories and T think they have one in India
also, Every one of these factories has been able to adjust itself from war eco-
nomy to peace economy and they have been producing materials and England
has been able to step up its production by nearly 24 per cent. more during the
current year as compared with 1946,
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1 do not see any reason why we should not make wuse of this, Wctory
to step up our production also. Efforts should be made to. produce
other articles to see how these machines could be utilised. In fact I learn that
the muchine shop is working only with 40 per cent. load. There were about
480 men working in three shifts in it, but today there are only about 150 men
working n one shift. There are gutomatic secrew machines and spindle auto-
waties which are not made fuil use of. The Tool room is not sufficiently louded
with work. In the Foundry the strength has been reduced from 150 to 85.-
1t is competing with jobbing fuctories in Bangalore. They can specialise in
non-fervous castings for which there are no facilities in South Indis. The
Welding Department is not provided with good load. There is a good saw mill
und the strength herc has been reduced frém 500 men to 75 meh. This could be
made use of for mass production of standard door and window frames. The
aeute nature of the housing problem in our country is well known. 1 ask
the honoursble Minister why such a fine saw mill—one of the best equipped
suw mills—=should not be made use of for the mass production. of window
frames and door frumes to mees the housing problem. Then there is the Sheet
Metal department. It had o strength of 500 which has been reduced to 150,
and it is also working only one shift now. There are Hydraulic Presses, Punch
Presses of different sizes, Plate and Sheet Shears, Power Brakes, Spot Welding
wachines and Routing and Shaping machines. I may mention that the Per-
cival factory 4n England which monufactures seroplanes has only two puitch
presses whereas in the Hindustan Aireraft ILimited we . have seven punch
presses. Why ave we not making use of these presses for developing our
industrial output? Attempts should be made to utilise them for the manu-
facture of ecletric light fittings, telephone exchange equipment—there is no
tﬁ:rtnry in India to manufacture telephone equipment—telephone parts, refrige-
rafors, washing mnchines and thermos flasks. There is ulso a Puinting and Vur-
nishing departtuent in the Hindustan Aircraft Company. It has very good equip-
ment for nickel-plating, chromium-plating and anodizing. But nothing is be-
ing utilised. :

In this connection T would submit that the Defence Department, the Rail-
wuay and other transport services. the Posts and Telegraphs Department, the
Klectrical departments both of Government and private agencies, Water
Supply and Sanitary }ngineering—all these Departments should co-ordinate
and they must tell Government whet their needs are; and all  these
needs could. if possible, be manufactured in the Hindustan Aireraft Company.

Then I come to the machine tool industry, Here also the Government has
an idea of starting a muchine tool industry. But there are six first-class
machine tool industries in Indin and I had occasion to visit the Harihar fac-
tory which was started during the war period. Their output during thg war
was 30 to 40.  Today it is only 19 or 20. They can step up the ‘outpub
to 70 to 80 machines. But today I find Rs. 2 lakhs worth of machine tools
lying idle because they have no market. The import controls are not working
properly. The vested interests, espocially the importers and ‘their foreign
agents ar> trving to evade the tariff protection given to the industry by ghghtly
altering the specifications. This loophole should be blocked. We are import-
ing u number of industrinl plants, Among the industrial plants there are a
pumorr of machine tools which could be manufactured and which are being
n;}mactured in India. Why should these machine tools be imported from
a8 ?
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I shall read here one advertisement which appeared jn one of the foreign

[;nqpers. This is an extract from Machinery Lloyd, No. 17, August 1948, page
s l.: - ) I

“ Machinery required for Punjab Rehabilitation Schems. TFhe t of Industrie®
to ths Fast Punjab Provineial Government in Birrl« is setfing up workshops in which refugess
from th» West Punjab aro to find employment in goneral engineering trades.” In this connecton
the Department urgently requires machinery and equipment, both new and second-hand,
including -the following : 30 four -ft. lathes ; 103 six-ft. lathen; 100 eight-ft. lathes ; 5% ten-ft.
Iathes ; 40 twelve-ft. lathea ; 23 fourtwen-ft. lathes.... . -

I don’t wunt to read the whole of the extract. All these machine tools nre

numufactured in India and can be supplied from the Indian machine tool indus-

try. It is not ounly the Har.har industry that is suffering. There is one in

('aleutta, one in Bombay, one in Mysore and there are three others, and all

these machine tool industries are wuffering because the importers and their

foreign manufacturers are trying to get over the tariff prote:tion given to the

findustry,. I request the honourable Min'ster for Industries and also the hono-

wirable -Minister for Commerce to look into this matter and gi.ve proper protec-

‘tion to the rnachine tool industry. .

Kazi S8yed Karimuddin: I congratulate the honourable Min'ster in charge
'for his very eloguent speech today and if results are to be judged by the quali-
tv of the epeech T think he has succeeded. But his speech disclosed that
whatever he sa.d was based upon hopes and expectations and the expectations
shat he has raised do not depend on the achievements we have in the pasi or
the present but achievements thut we arc going to have in the future. 1 have
heard the speech of Mr. Homi Mody in this House and he has congratulated
the Government and the Minister in charge for the measures he has taken for
incressing the product'on a§ fur ny the industrinlists are concerned. Ho has
also praised the secretariat for the co-operation they hawe shown. Tt scems
$he industrialists, particularly 8'r Homi Mody is satisfied with the ieasures
that have been adopted by the Government of Ind'an. This is n still greater
reason and oceasion for examining the proposals, whether it is .at the cost of
Jabour or whether it is in the interests of the industries @lone that tho present
policy Lus been moulded; and there is stil] greater reason to examine the work
of the secreturiat and collaboration of the secretariat with the industrialists
in view of the priises showered by my friend.

Shri B. L. Sondhi: WHyv urc you nlways getting so suspicious?

Kaszi Syed Earimuddin: I am not suspicious. I want you to examine it.
Then T would like to refer to one matter to which the honourable Minister in
charge hgs referred nnd thut ig the textile industry. T come from that part of
the country, that is Berar, where cotton is produced in abundance. T am vers
sorry to say that the present polcy of the Government of India in regard
to control of the prices is not only detrimental but it is sucidial to the growing
of cottom in our part of the country. The result ‘s that much of the. cotton
area is being curtailed in favour of groundnut. In Berar, which was known
for cotfon and which was annexed by the Britich Government from the Nizam
only on the ground that cotton from there was being sent to Manchester, you
will find the groundnut area increasing every day because of the price control.
And 1 enn assure the Government of India and the Minister in charge thai the
cost of production of cotton is not realized by the cultivator today: and T am
prepm'ﬁ,({ to face any enquiry being a cultivator myself. Therefort c'ther the
Government hns to revise the policy and stipulate the growth of cotton in Berar
or people will be allowed to grow any other cormmadity like groundnnt to the
detriment of the nation. Tt hasx heen sa’d that the control over textiles has
succeeded to a great extent. My own feelng is, wnd T fhink it nuust be the
feeling of any members, that the control over cloth hus m.'ﬁm'nh]:\‘ fuiled,
particularly in our part of the country and as I see in Delhi.  Inspite of the
controls that have been imposed we see hundreds of thoplecpein denline
blackmarketing in regard to cloth. The poor cultivator for whom l!wﬁe contrrfln
were really meant is the greatest sufferer and T waould really like that toe
Government of India should examine th's question.
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* By adopting measures in favour of the industrialsts our chief aim is that
the prodetion which has fallen in the past should increase. Now it is an
established fact that the capital goods to the extent we want are not available
from America or England; an assurdnce has been given by the Minister in
charge that they are Leing received, but as far as I know they are not available
to the extent we want for increasing our production. Then what is the other
remedy that you should adopt? The only thing is that as far as the textile
industry is concerned, we have to introduce double-shift and treble-shift, and
for that the co-operat'on of labour is very essent.al. We have been talking of
assistance to the industrialists, we have also to sce how labour can be recon.
ciled. Sir, I do not support the exaggerated claims of labour, as probably my
friend Mr. Sondhi is expecting from me. 1 say thig is a National Government
and in every measure that is adopted by the National Government labour’s
legitimate grievances should be considered and labour should not be made to
resort to strikes. The point is whether, in view of the growing -conflict
between labour and capital, it is possible now to reconcile their claims.
Around us, in many countries we find chaos and anarchy prevailing
and spreading.  Is this not the time when we have given assurances to the indus-
trialists to come forward and do their job well, but we have seen in these
twelve months that inspite of the assurances given last year nothing has been

done by the industrialists and whether the industrialists would do it in the
future cannot be said.

In India, as you find in the Railways and in other industries, we find that
there are notices of strikes. Labour is going on strike. What is the remedy?
The remedy that is suggested by the Government of India is that we want to
give a share in t.he‘progt. But that theory is indefinite, that theory has not
been worked out in detail, and it has not been settled as to what would be the
share in profit given to labour. We are tulking about vague generalizations
about profit-sharing, What Sir Mody said about that was that they were
going 1o evolve a h‘muln regarding profit-sharing; when that fromula is to be
evelved we do not know. In the meantime we find Inbour is  wnensy in the
country., Sir, I do not justify the present attitude of labour. We find there
are thfe parties working in that field: one s the Communists, the other is
the Socinl'sts and the third is the Congress labour leaders. My submiss'on
is that unless we satisfy labowr it is not possible to increase production, My
only suggestion—though it is a cry in the wilderness—is that in order #o rccon-
cile the conflict of labour and eapital, there is no other remedy exeept to nation-
ali¢s the key industries. The nation will be with the Government of India if
there is a nationalieation of industries. In the surrounding countries we find
that after once the cconomy is broken it is difficult; even the Government of
India or the Congress or any other organisntion will not be able to improve it.
Befare it is too late, chauge the economy of the country. There is no
shwue or humiliation regarding that. This is a National Government
and a Government of the people for the people.  Therefore the key industries
bhave to be nationalised. People laugh at the idea because they think it is im-
practicable but they should see round them; they should see China, they
thould see Burma and see what is happening there.. The only remedy for us
in that we ghould nationalise our key industries; you should have cec-operative
training in farming. This is not an idea to be laughed at. You will be sorry
it you don’'t change the economy of the country very soon,

-8hrl Prabhw Dayal Himatsingka (West Bengal: General): I was glad to
Sear the honourable Minister giving facts and figures about the steps Govern-
taent hae taken o step up production and to help the different industries. I
was ufe, glall to ctserve the note of co-operation that he has struck in the aetivi-
des of the Government and the suggestion thaj ha has made that Government
W poing o seek the ao-.perstion of sl the interests that count in production.

-
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The present state of the nation's cconomy is so low that the gregt mass of
people in India are lelow the subsistence level. Therelore, it is absolutely
necessary that to increase the standard of living we should be able to produce
more, and proluce more as quickly as possible. You will notice that in about
1930 when the then Government promised protection to sugar, sugar factories
grew up iu the course of two or three years all over the country and our country
is now more or lecs self-sufficient in the matter of sugar. Similarly, inspite of
difficulties thut were present at the time, cotton miils grew up and the country
can get 15 to 16 yards of cloth per head of the population. Similarly other in-
dastries also grew up. What is nccessary for the Government is to define a
planned polioy and to encourage various industries and industrialists to come
forward and set up {actories and.take all possible steps necessary to give ull
possible encouragement and help whenever needed.

If you take the figures of production in our country, you will be surprised
to note how far behind ,we are compared to other countries. 1 will give twn
or three cases only. 1n the United States of Ameriea, the per capita consump-
tion of textile cloth, including woollen cloth, comes to 90 yards whereas in
India it is less than 16 yards. The per capita consumption of sugar in America
is 120 lbs whereas in Tndia we get only 6 Ibs. In paper the per capita consump-
tiorr is 250 1bs whereas in India it is 13 lbs and out of this 1} lbs only half a pound
per capite is produced in India and the rest is imported. Similarly, if you take
steel which is one oy the requirements which will go to build houses and all
other industries, the production in America is 100 million tons per year where-
o8 u Indin which is more than double in population the production is less than
one million—1/100tk of the production that ypu have in America. Therefore.
what is necessary for the honourable Minister to do is to give all kind of help
to private industrinlists and other to set up factories so that we can have more
rroduction and quicker production.

At preseut I find from the report that has bean circulnted by the Ministry
of Tndustry und Surply that various steps nre being taken to plnce large orders
for 136,000 tons of Belgian steel, 2 lakh tons of American steel and so on. My
poirt is that we cannot go on buying these things from-foreign countries. We
must take steps, and immedinte steps, so that we can produce these things in
our country. We must not waste our foreign exchange which is available with
difficulty, 1n purchasing these stores. On the contrary all possible steps should
be tuken to start factories as soon as possible.

Ther: are certsin industries which need immediate atteution, for iaistance,
the chemical industry and the engincering industry. We are very deficient in
these two departments. We have not got much of either fine cheinicals or
light chemicals or heavy chemicals. Similarly, we have not got many factories
producing durable consumer goods from the engineering department. It is
necessary, therefore, to give all protection, and the first step that I sugrest
is thut instead of allowing open genera] licences for import of these things, let

= high revenue dutiee be imposed so that if the things come from outside the
&overnment will te able to realise revenue. But in the meantime various
people will be able to set up factories and they will get indirect protection so
that in cburse of time we will be able to sgve our money from going out »f the
counfry. T hear at present there is & new kind of economy that is being followed
sru 0 the Government Depariments. Previously, we used to be told that
' even if a thing costs a little more in our country, we should go in for
that in preference tc a foreign article. I am told that now that policy is being
changed and in the name of inflation, if something is cheaper outside Indin,
that should Le purchased in preference to things made in India.

Prof. N. G. Ranga: Where do you get that from?
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Shri Prabhu Dayal Himatsingka: That is \\‘lmt._f have been told. [ find
from page 14 of the report thut even if the Indiun prices were a little higher...

Shri B. L. Sondhi: That goes egainst you)

8hri Prabhu Dayal Himatsingka: 1 ui. glad that the information 1 had was
wrony.

As regurds the enginering and chemical industries thut I iuentioned, they
are very difficult to build. They need very cestiy technicians and people with
specinlised knowledge. “If necessary, - Government showd cowme in und - halp
them in getting techniciaus from outside and give them all kind of belp. .

We 11ust not forget thav it is the induetry and vommerce that give moce thaw -
80 per cent. of the revenue of the Government of Indiu. lne me-tux sud super
tax and corporation tax come to ubout 50 per cent. of the total revenue and also
-customs and other things also come from trade and commerce. If there is prod
sperity in business. railways also earn more. Therefdre, the wmore we produce
in the country, the more we will be able to rase the standard of living of the
People and reise more money which can be spent in nation-building departments.

A4 regards controls, the honourable Minister was plensed to say that they
are working eatisfuctorily. So far as stocks of cloth are concerned, [ swm- told
that in Ahmedabad end Bombuy they are about six weeks, not four- -there may
be some diffeveflee o8 to the date for which the fucts have been collected, but
in any event steps should be taken to reducz the stocks. 1 am told in Mudhya-
bharat tha accumulition is ten weeks produztion. The reason is that some of
she nominated buyers are not iifting the goods. The instruction which the
Honourable Minister said had been issued has not reached most of the milis
snd stepy skould be taken to see that it renches the proper querters o that it
moy be cffective and the co-operation of persons who could help Government
in carrying ont their programie of industrialisstion shonld also be invited.

" el NI JIF : wraDT faea A3 F1 AWOU agd  w=wT
gam | 3fF F gaw wgm AW BForys 3o H mgi sfeas
FHITA § O faedt ff 199 e B AW 30 W F T 0
T gafErEw ¥ fggmE & 2 oF wE § A e @F § I
gAfa & i § arag fre A% g o 5v dEq §, 99 9y g @S
e fF @ Qg q@ § AR I N afr g, S qe fefaq
fomm ared & Wraw &1 A9, AT T gE & ur AN A g
a1 T qar @ T THAT |
§ Ifar 3w § wmar § ) INGT F AT AW 97 wfoT F
wfom o1 @A & & e 1 wfew dw wAAT w9 GIr AT o7
qATA, oran, AfAEY, a7 AW KA 91 qq qqr § oaan fy
INar A FHE FAYT AT § @A AT § | T9F qX ART AHL
g ‘g AAW AT IF WA w0 97 f5 gw famEd wosr W&
gzt & gh faemdy @ F1 Jo1 W N wwr @1 fasraar sa9
FET & agd & Wr &1 waddr N ofe ew g, e

g, T EAA N AL ATAT ) WR F AT H IF@ AW @Y AP
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FATAT 91 fF R IPAT gFT F]1 A fHGT WeT qred }, @o fo
1 Wt ar | fafew vadAde ® argw #) dmr gar f7 o § @
fto, ATIgT, F S @TFT AN FZ AT ARz W A FA ¥ fod
&g FT fATAAr AT TH avg IEET AT qEE T FIWT q9 AT
g TET AT A W W §TER A A § | &Y W1 I Ry
tar qwAr Jifzd f5 g7 uw gfaegsaw w1 930 g7 ow afaz e
geafa Al &4 @ ag wRa gt freo S @ gdEr
# qrgAr ® @A F) Ag) (Ao wr &) gF S ugi feer @ &
f& g w1 a9 agrar aifgd R @F oW sg@ § F dresad W
g owar | @ gzl Ew 3A g AT ag I AT # oI § 9
EAF AIF Y UF W § Few EEH & Frers famr 2 1 9Aw
frfts 37 Fjat@ gaa o g a9 wAd e § 39 gEId
I I FW gy AW ) AN g A g o AR 1 o frare
“Danger Spots in World Policy” & zg fear &:

“There is very good rearon to think that in India the dirplacement of villago end
ocottage induatries Ly factory work i being accompanied by a real decline in the individual
productiveness of large seotions of the agricultural population, which oonstitutes tiree-fourth
of the whole, The industrial dcve'cyment nece: garily rerults in a large amount of unemploy-
ment for the artisans of the villages when the customary articles of local manufacture are
made in factories.” '

ot @, A AR a9 GH TR F gW v & o o o
TA, 4 gE AT A@R G ™ | A AT qW oHAd § v N «@
gt fucq g AW AEd & oW Sar f& owwelg faer wf S A
ft Fz1, 27 St Yy afed O Sdgerssim (faaaor) A gnfr)
F\fE FNF &7 & gar g war € B femea @i @ ganfew
A AT F gra ¥ qraT ar sy g Sfe ow fax omr & v
M ag fomrem qere A avg &1 ST g7 9% T Qrer oy guw
7T ST WfEd | sEfezgemeind @ gW 9T #@ § offT wad
gtz % fod gw sAfwr & qEaR € WR I FU W
fmit @3 &)

TSR aAR & fed feam s@ war O1 dfew w4
aft wEd A A §, F g ST X GRA N § A«
oF g e ® oal § | qwd gl ® fod e Adt faelt

13
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[+t oo Ag] |

A oa g k43¢ A gEfegas sAtgaIs oq SR T § g
Fgq 4 fr adl q@Ad dar L AT I@M T g F AT FamAr
e gw ggt a1 FT @0 SR q TR AF A IG AWHA
F& | 3fF7 gw A ot aid qdfewr § o7 T W AW
I T AW W § R fegEma § gjoy FT gATT St ‘A
w1 oarar ar 5 fawmad #qgr ad qgdd way faswA
FYET gl AT TITE | gEIfed & g ot Fr oeqrA gH aww fEerAn
dgar g f& o =g g § M fF g WF q1g q§ FEA
el T e fTEIT AT gT us Ofwas § @A =ifgg | 99
forq Afeam & Fogrdar ar gt f7 a1 s @, Tfd @<
fog Ofsgas & awe awar gragh a9 fae wee a7 | a@ W@
T@qr |ifga | gw oar #gd & fF @ AT wawr A gee w7 =S
w@Ar 91fgd s @17 1 AF &1 "ig wig § A § 1,38 faaq
¥T¥ W WA g 9F 2o & foi, fedt & fegama & fw Qam
EW ¥2'@ A/ FIT A1 gl & AR AT IEAT 3qifE F@gh 9T @A
® AE @A | AT JEHT oF frF A AT IAER oMY @H #: A
famr | Sfew wim F @ N A TEn MfE O w7 F QIO
F7d & | zdifed F awrar g f& @9 amwer gmwr fade w®)
W s A8 agEr Tifgh 1 gw Rl g & AT OF OF g
¥ a1 Tod § | zEfed gw WA AE & far oid § &M
guEAT, NISA, gq FRTE AT & fr w4 IHAM.

g7 e AT 7 wEr T @R e Ay @it St A0 S
Fg1 & o5 qrd 1 TwEsy IFT @A F, PAar A fasar )
3fFT FT A AN R w7 % fow fFw s@Ad @R R
Fq1 Y@ g | SfwT & wga § fF D amwY IA @
qg @ awasd ¥FT @A ¥ NI @y aga giar &) Sfew o

), 98T € 9 T FWT § HIT IGHY =BT U, HGF AFIA,
zg WA W & (RAM, dF AOTIT DET T HW TG AT
@Y IER I FT BT AT 4 R AR gEF IR
BT 1| TEE T AT wed § 7 gH 9T ag facord & fw wrg-
firz s &Ud &1 ¥ Arwgar § v smfaw o afwafe
A 5o A FEE AR I IH T FT AR AR A I § ITW
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AR A AT ET B os3r fAF AT ITRN WAR BT wswr  www
fad ar smad wrgfres 399 5o =r€r FTHFT | g TF AIHT =g
$fF ag q@ & @ wafe? § =wga § fr faew st hwr o
Afvge ot gafa F@ &1 wre § 92 faae & 77 geos Qg &
fra aw A = TIfgd 37 ag A LI qgr d@rEAT )

INAr F AR F X @A w3 ¢ 5 agl A Az 0@
g.2aN waH qzt AN § F 3§ A A Fa afzm ) gER
foer wfr St @ ABH @d § Fve A9 @ WA @d § AR
gR @ ot gBdy &rg € @1 gl T AsY d3r @iy @
IqFT T FANGEq  FAT AMEA | qgT Ao F1 W I AT TR |
I @ agh drez da g Ag7 fF oF a@ A FAWS o §
g @nit 3 awez 24w 351 fear AfFw gaw gad ® wEw A
AT E 1 NAFHT I F AAISTERAT FTAGA § A A Ay Argan § v
qlee M AwASERTT FI foar w17 1 AT 7 JW@ TG I°ST FW
ENT AR TT A GEET M | I N Fg INET R @A AS
Ifear & w5 w7 §1 FO@ § oF o@ fear FAE, awi A
ag @@ g, #T AT IAFIGT A ¥-3Yy A § AT Ifear &
am & § A wifF ag omr A7 fe a1 & 5 wm w1 A
& gafa s & Ay ag w9 # fomar & Ifvar Sied § 2
g am fr ag w5 & ) wwfed & s71 AgAr § fF oA g9
gfrz 1 oF 3fFe 91 s A7 Bfag §T 9 9T qrg S o
fofar #Y ag@ £ @ F89 & OV SON ;A F for ag Pfew
A Tifed fF g uF w1z § S A T TN, IR @
e ST F1 gF AT wifgd | AT Atz & ) wd s
g9 FT FT FR@A Fad § ¥ Ag w4 fF T wwEw WY AT
aifgd SfFa gmd fyar aeg § 99 & AT T FT IR gH
a3t Tl AIfiig AT gW oFT FI4 A TAR I39 WM 1 AW
Y A fTENW FAE & A ofleeIT & A qeAY IgH WF @
! 97 ¥ § CHIT G BEFL AT § AT gF qIAT AIQ
T @S & AT 941 fF grfezas 39T #AA 7 wgr g oW few
qB! A@ ¥ F4 K A sA9 § | @A F Agar § f5 S
N 7B qXg F AT Frarc 576 17 Tfa8Y FY F K@

(English translation of the above speech)

Shri Lakshminarayan Sahu (Orissa: General): The speech of the honourable
ghe Minister of Industry and Supply was really fine. But I wish io subwmif
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only this that the Iieport of the Industria]l Commission was published in 1918.
Thirty years have passed since the publication of the report. When we ste
whether d'ning this period the people living in the villages of India have made
progress or have declined, whether their standard of living has ‘gone up during
these 30 years or not, we do not muke it out clearly.

1 come from Orissa. The uncient naume of Orissn was Kalinga, and--the
word Kalinga itself means “cloth”. Kalinga used to produce so much cloth
that it wus exported to Sumatra, Java, Borneo and other places. Now the
condition in Orissa ig that we have to import cloth from outside. After this
by -sturting the ‘‘Vande Matramm” Campaign we had told the Government of
India that we will not wear foreign cloth and will make bonfires of the foreign
cloth instead but today the foreign cloth is flooding the markets.

LY

What the policy of the Government is we fail to understund. As regards
salt ‘the country of Utkel used to muke so much salt that it wag sent
to whole of Orissa and then {0 Central Provinces.

_ f ‘ During the reign
of the British Government it so heppened that in  order to destroy -

the salt industry of Orissa the Railway line that connected Orissa with
_Nugpur in (‘r?ntrul Provinces was dismantled snd thus the entire sa'f
industry of Orissa was -ruined. Today we are a unit of the Indian Gov-
emment.  So it is essential for the Government of Indin to see that every
unit makes progress. If every unit will not make progress then this Indian
Government also will fall down. The people in Orissa ure not getting even
sufficient food-stuffs. We are-agitating here that the standard of living must
be raised and all the people say that the production has gone vown. Why the
production hur gone down is A matter that reguires careful thinking. We
have driven out cottage industries from every part of our country. After driv.
ing themn out we have installed huge machineries and hence our production
has gone down still more. Leave aside what I say, but in this book “‘Dunger
spots in World Policy' it is.written:

* There is very good reason to think that in India the displacement of village and cottage
fndustri s by factory work is being acoompanied by a real decline in the individual produoc-
tiveness of lurge sections of the agricultural poru]ation. which constitutes three-fourth of the
whole. The industrial development necessarily results in a large amount of unemployment
for the artisans of the villages when the customary articles of local munufacture are. made

in faotories.” . .

. For this reason only, by erecting huge factories our seven lakh villages
have all been ruined. And naw we think that for the big industries that we
want to set up, as was said by the honourable ths Minister also, our policy
to some extent will be for decentralization, If we successfully centralize we
can have enormous controlling power but if we are unsuccessful in centraliza-
tion it means o huge failure. Therefore we must proceed after due considera-
tion. We all wunt to do industrinlization but for machineries we have-to run
to America and have to depend upon their mercy. o

How much was said about the starting of cloth mills but no factory has
vet Leen installed anywhere. One factory has been installed in Orissa und
psrhaps one at & place in Delhi. No machinery could be had for othes places.
Since 1918, when the Tndustrial Commission was set up, we have been suying
that machines should be muade here and attention be paid towards this; and
whatever machines we would be able to make here, we would produce goods
with thein only. But till now we immport machines from Ameriea and thus we ke-
come their slaves; and in spite of our promisc of ‘‘Vande Matram'’ that we
gave in 1905, promising that we would not wear foreign cloth, the foreign
cloth has flooded the market. Therefore I wish to draw the attention of the
hongurable the Minister towards this point and request him to consider that
cotthge and small industries should be established everywhere and in every
region. The cloth industry should be revived in the regions where cloth was

+
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made, and where salt was made salt should again be made. This ];Qil.lt must
be kept in mind. I say that particular uttention be paid towards two things
on'ly cloth and salt, because food-stuffs are produced in each and every villuge.
Whatever controls we devise, we devise for towns and cities, becaust if we
~would not enforce such® controls there, the people living therein would die of
starvation because no food-stuffs wouwld be available there. All the pérsons
thery would die in a single day if food-stuffs are not procured for them. But
nobody would die in the villuges because food-stuffs aFe produced in villages
after villages. Therefore, I wish that after a thoughtful consideration we tust
not increase the number of towns and cities any more. We set up factories
“and at one pluce instal several of them. The result is that we become wur.
rounded from all the sides and the problem becomes g0 acute that it hecomes
difficult to continue the work, ! -

Mr. Homi Mody said and he was supported by Shreo Mabavir Tyagi that
ong does not even get an opportunity of living there with family and children.
But Mr. Mody has also mentioned as to what happens by not living in this
condition for a year. But I #ay that the people who belong to the higher
stratn qf society and live with their families do get & good deunl of comfort,
But one who is a lubourer and who works and toils there, if he would not get
a good house to Mve in, if he would not work and labour along with his family
and children then he would not get good chances of making progress and
strikes will surely tnke place. What is the motive behind these strikes? .We
shout that communists instigate strikes. I do say that the communists or
socinlists do nothing and thev will not Le nhle to do anything provided the
lubour class was to get enough food and good living accommodation. If he were
to get 1 good house to live in then your communists cannot nt all make him
do anything. Evervbody wunts thut he may live in  comfort. Therefore 1
wish that the idea that the Lhonouruble the Minister of Industry and Bupply
has for the development of the regions I think that he will set up those indus-
tries in a region where local conditions would be suitable.

I would say this much sbout Orissa that large q’antities of fish are avail-
able there, and this fact should not be forgotten. Our Ronourable ghe Minister
for Industry and Supply takes fish; people of Bengal take fish und _we ulso
take fish. 8o much fish is available that some arrangement should be made
about it. Proper arrangemeats for the supply of salt also should be mada.
The pesition about salt these days is such that u monopoly has been set up.
We have abolished the salt tax but we do not get any benefit out of it. When
the Government wants nationalization I do wish that salt should be nation-
alized, and in this way s lot of good work will be done and everybody will be
_benefitted. Now the people of Orissa, the Oriyas, are regarded as coolies. In
Bengnl there are one lac of Oriya coolics, in Burma half & lac, a‘nd‘about. twenty ,
or twenty five thousand in Jamshedpur, and the word ‘Oriya’ has become
They have gone so much gown in public esti-
mation that when any one becomes of some importance he cqnceu]s his identity
lest by speaking Oriya he is called a coolie. Therefore 1 wish to submit that
you “hould try to bring all the units to one level and whatever you say about
rairing the standard of living, then for raising the standard your eflorts should
be that small cottage and small scale industries should be estublished at each
‘and every place. 1 do not sey.that we should by one stroke discontinue the
practice of setting up big factories by importing machines from foreign coun-
tries, but we should try to manufacture here as many nfach'mes ae lig in our
powe:r. If we would do so then a balance would be mamfauled. The indus-
tries, thut you get up these days, attract people from agriculture, they come
Jeaving theéir homes for good and all of them keep their families away; and us
the Labour Industrial Committee has found out thev do not set their hearts pro-
perly on their work. Therefore I wish that the honourable the Minister would
set the policy after n careful wnd thoughtful consideration.

synonymous with a ‘coolie’.
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Shri Basanta Kumar Das (West Bengal ™ General): The previous spealker
laid emphasis on the necessity of having decentralised industries and cottage
industries. This morning the nonourable Minister gave us a picture of how
big industries have been working; but we have not been able to have a picture
of how the small-scale and cotiage industries have beey working in the rural
areas. The Govermmnent of India when they enunciated the industrial policy
in April last, wanied to coordinate the .cottage and small seale industries with
the big indusiris, and the Gevernment of India accepted a certain responsi-
bility in respect of cottage and small scale industries. Accordingly, s Cottage
Industries Board has been set up and last Janusry the Board resolved that
a Centrol Training Institute be started, an Emporium be started in Delbi, and
a cottuge industries journal be published. These are steps in the right direc-
tien no doubta Bul, I am aorrv. Sir, that the progress has been so slow,
The recommendation of the Industries Conference was made in December,
1947. The meeting of the Cottage Industries Board was held in January 1049.
It took one year to formulate ¢ policy regarding cottage industries; I dc not
know what proctical steps have been~taken to coordinate the cottage industries
with the big industries. T do not know what has actually been done by tha
provinces, The horcurable Mirister told us this morning that he dves not like
to disturb the autonomy that the provinces are enjoying in respect to cottage
industries. 1In spite of industry being a provincial subject, he has thought it
fit, and the Government of Indiz has enunciated a policy that they would do
sométhing in tho matter of indnstries. Tt is necessary therefore that the Gov-
ernment of Tndia must take tiis matter urgently in hand and do something
tangible in the field of cottage industries also.

Last year, when we heard our Finance Minister speaking about the Finonce
Bill, he emphasised the point that we must take to cottage industries to fight
inflation. The honourable the Prime Minister also, when he addressed the
meeting of the Federation of Chambers of Commerce and Industries, emphasis-
ed that point. He said that npar} from his conviction as a congress-man, from
experience he felt the n®essity of cottage induswies. I do admit that the
Governments ix aware and that.the Government is conscious of the faet that
rottage industries should form » very important sector of their indusirial en-
deavours. But, I am sorry that proper attention and proper steps have not
vet been {aken. ] ehall take one instance. We have been given to understand
that we are importing foreign salt to the tune of one crore maunds gnd an
Experts Committee was appointed to explore the avenues to find where salt
could be praluced. T know they visited some parts of Bengal where salt con easily
be produced and in {uct the sall industry in Bengal was a great industry. Ben-
gul used to supply salt not onlv to the big province when it was undivided but

\it also exported {o many other parts of India. I do not know whether the
Experts Committee have presented the final report but what we have coms to
know is that there swe atleast 8,000 asres of land capable of being utilized by
the snlt industry in one district of Bengal alone and there is a big ses «oast still
left in Bengal which can alko he explcred for the purpose. Here is a great
necessity of coordiration. There are cottagers who used to prepare salt from
the very old days. After the cyclone in 1942 the fuel problem has been great
and thay find thersselves in great difficulty to produce salt. The ro’'ar evapo-
ration method is not known to them. QGovernment have taken no sieps as yet
to introduce and {o popularise that solar evaporation method among the cotta-
gers. On the ene ride a big fuctory may be started in the aress that have al-
ready bheen rejorvted by the Experts Committee and on the other nand these
cottagers must Le saved and their industry must be saved. Government onght
to take immediate stepa for these cottagers. Therefore there is great necessity of
eo-oxdinatine this hig industry und the s-nall-seale industry.  Of course. in that
poart of Bengal, Government have taken no steps for production of salt as yot
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but if they try to start any biy industry there it is of utmost importunce that
at first steps should be taken to save those cottagers so that they may have
their living from that salt that they used to produce. There are otlier indus-
tries which bave no compe'ition in the field like the Mat industry. The Mat
industry in one part of Bengal is a very big induétry and it has very much
dwindled. Government may do mnany things that can revive.that industry
and a lot of people can be saved from ruin because this industry is dying. I can
name many other industries but my only point is that urgent steps shouid be
taken so that there ix a pruper en ordination of the industries. 1 don't know
when the institution that is going to be sturted will take up the research v-ork
and when the t{ruining work wil begin. A sum of 8 lakhs has beon provided
in the budget. T consider this sum to be too small. An honourable Member
has already pointed out that we have provided so great an amomt in the
budget for imprcygraent of big industries but only 8 lakhs for cottage indus-
tries. This i’ ouly for the work oi the Cottage Industries Board. 1 plead that
the Governinent siould take the matter urgently in hand and see that the
Bourd begins work imMmedintel v and greater sumns are granted for the improve-
ment of cottage industries.

shrl B. P. Jhunjhunwala (Biher: General): From the speech which the
honourable Minister for Industrics has delivered this morning I find tnst he
has givan a very “uptimistic idea of what will happen in the future hut his
speech is conspicuous by absence of anything which we cau achieve immedinte-
ly .with the available resovrces, available industries and availeble other
materials in the country. The Minister has said that he has gqt many big
schemes in view, ¢.g., Steel, Penicillin, Telephone and oil making from coal
and other things. Me said that for these we shall be expecting plunts from
abroad and then we shall be manufacturing all these things here. One big
example and peiformance of our Government he has given is that of the Sind-
hry Factory. Whiie discussing the Industrial Policy of the country, ouve criter.
ion was teken in vi»w and that was that whether it is a nationalised industry
or privata industry, that the industry runs economically and with the biost effi-
cieney possible.  Tf that criterion ix ahsent from anyv of the industry. be it
rationalised or be it private, 1 think that industry should not receive any en-
courrgement from Government. Sindhry Factory was conceived by the previous
Govetnment. It was in 194G ti* t 1his scheme was taken up and at thut time
it was sald that there will be production in 1948 of fertilizers. The sclieme
which was tuken vp In haud was  according to the report of the Technical
Mission, toc cest us 10,58,00,000 for erectmg the factorv, building, niachinery
and everything and this will proluce 8,50,000 tons of fertilizer overv vear. It
is now 1040  Uptil now we don't see a pound of that fertiliser. We are im-
porting every year worth 5 crores or fertilisers from foreign countries snd if we
::;g“thnt into aceount, we have imported uptil now 20 to 25 crores worth of

ilizers.

That is twice the cost of the Capital, Block money required for the Factory,
but,then Bir, it is the time factor that is the most important one in our eoun-
try at the present time when we require increased production of foodstuffs, and
so fertiliser wns of great immediate importance, but thia project here has cxased-
ed the time limit very mueh.

Now let us come to the expenditure that has been incurred. , A question
wos put regarding this and the honourable Minister for Industry in his reply
in June 1948 said that till now 4.01 c'ores of rupees were spent, out of which
Re. 0.564 crofes on buildings, and Rs, 1.02 crores on machinery. THat means,
Bir thot a total of Rs. 1.54 crores has been spent on capital goods and construc-
tion. What heppened to the remaining sum? 2.5 crores was not accounted for.
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We do not know .how or where it hax gone, or how it hus heen speut.  No fur-
ther report has been given or placed belore us. The point 1 am trying fo hring
forsward in that this report of the technical mission said that fertiliser could
be supplied at half the ecost at which we are importing it from sbroad. But
even now how mueh it will cost, we do not know. We do not know what
will be the prqtlur'tion cost. At the time when the rite for thia factory was
selected at Sindkri, near Dhanbad, there was no question of bringing gypsumn
from as far awuy ns Jodhpur. Just look st the enormous cost we hnve to incur
in bringing it all the way from Jodhpur to Sindhri and then dlqtrlhutmg the
- ferthirer all over the country.

The Honourable Dr. Syama Prasad uqolierjee. At that time the Wlea was
to get gypsum from even a greater Jdistance, from West Punjnb.

Shr. B, P. Jhunjhunwala: Then Sindhri was a very wong'selection, I
.should say. . h

The Honcurable Dr. Syama Prasad Mookerjee: IFor thut we ave ot res-
ponsible, .

Shri B. P. Jhunjhunwala: Kven .f vou are not responsible. still a sum of
two or three crores of rupees was not much in view of the running cost and
cousequent Tincrease in cost of production, a  different site could have been
selected. .

The Honourable Dr. Syama Prasad Modkerjee: 'TIhut is o different question,

Shri B. P. Jhunjhunwala: No, that according to me was a very important
- question.  Well, 8ir, 1 was sayiug that there werc other proposals also before
the Government .ut that time, proposals which could have led to production
Tof fertilirers within two or three yenrs. But all these proposals were rejected
and this one scheme was taken up. A wrong selection was made in the mautter
of site 4or the factory. The cost of production is certain to go up. If our
industrier are going to be run in this way, our national'sed industries, 1 do
not know.where we shall stand.

In the beginning I was saying that there was uothing tangible by which
we can eny that we shull have production soon in this eeuntry. As has been
snid by so many speakers, the empll industries, the cottage industries can
produce o lot of things. Indeed there is nothing in our day to day necessmy
consuming of goods whith they eannot produce and which are prmlnoed hy the
big industries. Go to the many resettlement and re-employment sections und
areas und you will find people there employed in making so  many different
things. All sorts of tools and tackles and all materinls necessary for small
seale industry are being produced there. Qur Industry Minister said that there
was a cenference of the Provinces, und they discussed this matter at that con-
ference. T hnd expected that apart from the fact, that we had appointed .this
board and that committee, that in view of the fact that there is so much de-
mand for grenter production of consumers goods and in view of the fact that
if we had turned our minds townrds cottage industries and production on a ama'l-
scale decentralised system, we could have placed before the country and before
the pmvinco’n concrete suggestions, with some such vlans and shown fo the
provinces how to organise small-scale industries. The immediate problem
be fore the Industry Minister should be how to organise these small-scale indus-
tries, and produce more and that has nol been done. .

Shrl B. L. Sondhi: That is a provincial matter.
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Shri B, P. Jhunjhunwala: Bui if the provinces do pot organise these indus-
teies, then the Centre should show them the wuy to do it, and also, if neces-
sary, tuke up the small-scale industries. That will not be interfering with.
the provinces at all. The Centre should tell the provinces and give them the
target tha. this much should be produced in gour provinee and ask them why
it is not produced there. To say that it is u provincial matter and sit idls is,
1 am- afraid, shirking the respousibility of the Centre. Sir, I was just saying
that the immediate problem bhefore our Indusfry Minister should be to see
bow small-scale industries can be organised in the different provinces.. let
him give the provinces the names of these industries, and how they should be
started, and how the produots should be stocked and market-d and ull that.
There are many people—middle:lass people—who are emplowd in these smnull-
scule industries. Thoy must be given financial and other encouragement. 1t
this is done, the production is certain to go wp. During the war time, it is not
through big<inustries nlone that the Government was able to meet the require-
aents.  So we must not be satikfied only with these future big schemes. We
have to tuke recourse to the small industries which can give us immediate re-ult

and huve to see that the existing industries be they private-owned or nation
alised give the maximum result.

M ARo THo A@AT. & U & &% ¥ war g, o
IS N @H AR &, AT T AwS W @Al & F e
s 23 gfaga w19¥ (Indian Natioral Trade Union Congress)
# ®AFAf 97 dfgmr @ fgs QY AHIE@ SN FTF{ 1 wES
T @Al § F&@Y gred g, IR @A §U ag  aed wew  gar @
e & agt N feerd  gred & AWA @E, 1T AEAE fafat
|E¥ & argq a8 foawd 9 7%, fF 3 @ 37 s A
FEw WY & 5 AF A oy gAR AW & fed fead g &0
S, W AR Fo-FTCAT A I9F ¢ 7 AIq g R afk gw
3, fr safafradt g § o @@ FoF@A 1 T wa«r
frsrg aragl, q@ &% a1 ®am fF g gq am N @ o@
i f5 o9 9 gwfa a3, N woFT@Al N U A A4S,
fomd gurar ¥ fr g o N § Safe &g, gue
¥ w@ RqE # 33 orsesw (Ttems) §  § faw  f9-91T Ardesq
Faetr g, =@ qar sfar 5 sEml § g faad i sl gy
et famr fraar € 1 3@ A Wi gF FO% W13 ST
Qg gak  {EF @ 9, AT sTw faer § sErEdr @AY
gore @A @ &Qw o | &w geEy & (allot) fwar mm o °r
{ @ ot FEE TN G &Y A NT  Fwr fawr § osAw e
geaTeY E9IX §1@ & EFIR 29 | #98 ® fami & fed m@iw
9 IHIG STE HIAMEG AT A & A& a7 & AT IAHT
frat wr & ey s WA A AIE@ T 1 &N
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@ § OF: d5d7 A 7 A A Iw g W QA A
1 N IF fawr ¢ sr@g@mar _ Ada @A @E T Wi
@ o § e wwARErl &) faadl, 95T R gqr vl 9%
7t faor g, faaft awg & sofd w7 gE & z@F Ww @
arg & gF aig AR fafrees qrga & aam | F smr =wgar g o
#WTag ag §F MA@ A @t § oY coneassions; fix A AE-
foad qaddz 7 wagd =1 & € a8 @gfoad wma, ey gEQ
feedY W Ag &)\ frEar sarar 3@ agmar qar g woAl Sy oses
girer & @f & s welfare fund @eFT Sfraw A stz gwA
ghrard @ wg §, vt gl fRdr g@d fR s oAd fad,
T qT M BF 32 393 & fd Moe sy @l # g few strikes
gar FW@ & 18 (jve § strikes 3 0F FAy FAOIW @@
M we & wWEF & €384y Al &1 qwawm g oar)
gl v T 5 |F T3 N aEl N geaS &
feq fedll &1 7AW gom, TR TAE AW F a7 § A § qmar
g fs 1gd A A § g3 gf & sl wwF W #T mwr wid
THAM FAT 8, | AT THE  FAG F1 JIF W ST T AW ATH-
e #AT IRAT § | TEAAZ A g7 wo # fag AT Fa0 R
few Conoiliation Board fysmr ar &Yt (C.p) & & feu
(Fact Finding Committee) fasrg oY | GG AR | mﬁg(‘t
# 7 ggfoqd & N, AR A & Foo @i N ffma e
aar ar A fag  a@ AT T & W T wemwEEe 7
AT 'IGT W A TS FT @ agr fagr war v | wfar @
dxd wgi § & war § T Jgt wws AN @n | 3@ gwfy
TFAHET FY @A § FE N UF TIAT T OAMT B ITA FT @Y
N dy | AT gAY aEET faed ¥ davE oEw gz dAd € fE
gt strikes gam Fd § | THHT  §AW AT § 7 T@ET  A9E I
g 5 aml ® afesm WY Ay (awards) s=difodam  @id
(Conoiliation Board) & a1 9% wrifer #R&r (Faot Finding
Committee) # & § X frm & Tavde e €fear 3 Qg
(apply) s fear &, ST @ Aw a@ & 7Ef AR | & qqR
TR qra oar § fr wRfelan AN T TRIRT 9% ATE
(Conciliation Officer and Inspeotor of mines) & wmfewY -+ a¥r
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Foamr ¥R 99 § uarsd (awards) FY wAIW #Y a9 wifew
A & | TR AR TgT FiW W R A IFA AT § FFR

T faqr & o &% ad oY § 9 IRIA Af mev & qR

§& ® a9 wgar q3aT § fr OF @€ @3 S 7 @ gaE W
A AEA§, FHT g AR fawer G ard § | 7 qg ai-
FE@T Jgar § fr foagdt Fifad wagdl 1 W% & 0qIE AT
% fod g, 9@ 4§ ux W FgE A gE | IO ¥Ew qg
& fF 37 uarés | Mg 0aT  ae9T qEr &, %13 dar provision @Y
g ot fF g7 Arfedl M woge T @F, 57 gAEE A AT &
fod | wenfedem sreray. (Corociliation Officer) ImaT €, TrdaReT
a1% Argeq (Inspeotor of Mines) ST g, a8 fad s=d o
FT TFAT ¢, TAA[ GHAT § | T ASTAT ¥ A FY TG H A4,
AR adtar ag G & fF wifes AR B AR A @
A/ wgm A Fga 9, awmfs  wERE, WA 9 aw
I g | wwfed aedt-wedl DA aE F AF FTN =g § |
w  amdr fagag ok @@ @ 9 fawwma i
mrgfar  gfifrax  (Chief Mining Engineer) & afew &
g1 e arzfAr §NfAas &7 IHAT FOFT A OF G
TR & WX AR 3@ & A9 FeAr q3ar § 5 faed aa-
ST zH AT A &, g fEdt wEdE IR A OO a9 1 A
% fggm anfa g3 & fegmaaadl 171 NP 3w & -
feata a7 agf & 1 3R &7 AqO WA AW el 1 qT o
§ ot o fawdt wfed, s A9 A Sanction Ax-dw
TG A AR g@FT AAST ag FAT € fF AgI ¥ amaw e
7g ZHAT g3A™ & fod da @ & 1 H oUW OF IEEw
Taer g | 9Ha} §q w¢ R o4t qfefeafs smag o f5 wifan
F g7 ¥ EdEe #f fledw § f£9 g)rd §) a% &7 f2ar
T | TEE A9E § AIGE TIATS F G AR G 97 | A7 o
9w aefr §fiffar Y R AT B o ar §R gdw
¥ ¥FET F 0F faedt A | T AT A% dATw AGY a4
WX 78 A 7 faEdy 47 gftang e awg gETaw § gty
AR W grow ® A § gfaqa & S oF | gawr A ¥ S

T Al o fegEd & et w1 ww Qe g, gl
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VARG § a1 wEY, a8 a1 N faaraar | § ag od #T &
argar § fF ag grow g Fewd & s wrzfaq oifme @
TEC ®  AFIA F HIW | IgH S TR w1 gea farfen
¥ gFA A FT @Y § 1 A4 agt w fgaw A arer § A
T AF aF R AT gIA AT §, A @S FIA AT §
AfroT W @I AT § IANT 99T EEF P €T ¥ AT §
oF arg afa & F sy wrgwr gk Ay wAgd & 7
2 AIga M N glawrd 0 § T Aftor ag ar &
WY T o sareT  faedr @, SOFT IR ag 79 § 79 &,
I oqar ¥ AR W  gEdgEd agmfml 0§ @@ e #T
Zqm wigmwm g f& IaCaewax ®¥ (Labour Welfare Fund) #'

-

ATEAY ot F1gS ® (Less) ® T X FTQ ST §, I9G A4S
g#uA (Social Education) & fod «f &% fear s «nfgd
i 8 ag oAsfarafs § &F @ § 1 TR AR S QA
7 fre w¢ zam foo sifag s =g

(English "translation of the above speech.)
Shri R. L. Malviys (C. P. and Berar States): I come from a place which

is predominantly a_conl-mining wrea; and T am working in the conl-fields as 2
functionury of the Indian National Trade Union Congress for the last two
veurs.  Keeping in view the conditions prevailing in the coal mines, I foel
duty-bound to place before the Tlouse the difficulties existing there and expluin
thew to the honourable Minister so that, these may be removed. It is neced-
Iegs for me to emphasize as to how far the praduction of coal is neeccssary for
our country.  Ships, Railways, and all industrinl undertakings are run with
coal. But if we se¢ us to how much quuntity hus been produced, and whether
or not, the coul requiremients of these industrial undertakings have been met
with, then we will find that we are fuced with a dire necessity to step up coal
production, und muke available to the industrial cancerns adequate supply of
this commodity, and thus achieve our object to increase the production of every
article in our conntry, Out of 32 items of this Report, 1 would refer to ouly
thres or four from which it would be found as to what was the demand of the
factories vis-a-vis the quantity of coal actually suplied to them. The demand
put forth by the aiiways amounted to 1.07.34.094 tons, against whizh
£8,00,557 tons were supplied to them. The Steel Industry was allotted
30.44,601 tons bug nctually 25,853,731 tons were supplied to thern. The demand
made by the Textile Mills was 10.48,824 tons, whereas these were supplied
16.08.018 "tons.  Similarly the Cement Industry demanded 9,10,200 tons bul
netunlly 6,00,731 tons were supplied to them, From this it is quite apparent that
the indugtrinl undertakings were. not supplied the same quantity of coal that was
required by them and on aceornt of which there has heen a fall in production.
Along with this. 1 would 1ike to mention one thing more for the information of
the honourable Minister and that is that the concessions and facilities which the
Government have provided tc the lubour employed in the coal mines hgs not
perhidps been granted to any other industry. Despite the fact that the wages
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have been considerably increased, more housing facilities afforded and other
socinl amenities provided by starting the ‘Labour Welfare Fund’, and that no
such facilities have been giyen in any other industry, there are still frequent
strikes in the coal mines. During the years 1947 and 1948, 14,717,303 and
6,986,153 man-days were lost respectively on account of strikes. I cannot
say as to how many man-days were lost on account of strikes in the coal
mines, but, Bir, it is my bitter experience and I know that there have been:
strikes in the coal mines which have adversely affected the country. Now T
would like to draw the attention of the House to the causes leading to such
strikes. During the year 1947, the Government had constituted a Conoiliation
Board for Bihar and Bengal and in the case-ef C.P. set up a Fact ¥inding Com-
mittee.  After taking into account the facilities which were given to the labour
as a result of the recommendations made by these two Committees, the price
of coal was fixed, and it was increased at the rate of Rupees three and a half and
Rupess three per ton in Bibar and C.P. respectively. Even in the case of the
Korea mining srea from where 1 come, the rate was increased by Rs. 1/2/- per
toa, although the Government have got their own collieries there. But in spite
of all this increase in the wages, we find that still there are strikes. What aro
the reasons for this? This is duc to the reason that the colliery-owners have
seant regard for the awards given both by the Conciliation Board and the Fact
Finding Commiftee which the Government of India have accepted and made
applicable. I know the case of my own area Where the Conciliation Officer or
Inspector of Mines tried his best to impress upon the Colliery-proprietors the
neoessity of compliancs to the award. But in spite of their best endeavours,
thay refused to accept it and there are so many other things to which they
have not agreed. T am constrained to say that big persons who do not honour
the Award are men like M/8. Karam Chand Thupar and Birla. I would like
to subinit that none of the efforts go far mnade by the labourers to get the award
implemented have fructified. This is due to the reason that these awards do
not envisage any compulsion nor do enjoin upon these proprietors to acoept
the provisions thereof. Both the Coneciliation Officer and the Inspector of
Mines approached them. They can only stress upon them and bevond this
they cannot do anything, and ultimately what happens is, the proprietors are
not amenable to accept this. B8ir, I had to say a lot but the bell has rung.
Therefore, I would like to say two or three things hurriedly. The most genu-
ine and serious complaint which I have got is against the Office of the Chief
Mining Engineer—which is a Government office located at Caleutta. But 1 am
deeply prined to say that the chaotic state of affairs which prevails in this office
will not perhaps we tound even in any private office. The accounts of private
persons are pending for the last so many years—these are not settled at all. The
accounts of pett; eontractors are not settled. The sanction to the contructs is not
communicated for months together.” The sanction to the supply of authorised
commodities at the grainshops is also not properly accorded. 'Fhis consequently
results in discontentment among the labourers and they always keep themselves
in readiness for going on strikes. I would quote an instance. During October,
1948, a situation had arisen in the Korea mining area—where the Government
have got their own colleries—when the system of the appointment of Cooly
Sardars was abolished; and as a result of this the labourers threatened to pro-
ceed on strike. I sent a telegram to the Chief Mining Engineer on the 2nd
October, and subsequently wrote %o him a letter on 4th October, but no reply
to this bas buen received as yet. This letter I had written in the capacity of
the President of the Chattisgarh Colliery Workers Federation and a Member of
this House. No reply to this even has been given. T am not aware gs to
what actually happens with the letters addressed by other persons—whether
they get any reply or not—at least I was never given any reply. I would like
to submii that this is all due %o the Officers working in ige Office of Chief
Mining Engineer, Caloutta. They have reduced the conditon of that office
to that oia bankrupt’s shop. Thare is none there who can render the accounts
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or look into the matter at the proper time and exercise propee supervision. All
these factors oulminate in strikes. *

Lastly, I would like to say one thing more, and, that is, in respect of the
labourers. The concessions which have been given to the labour often result
in their spending the additional amounts thus received by them in drinking,
gambling and indulging in other vices. I would suggest that a part of the
oontributions made towards the Labour Welfare Fund which are recovered in
the form of a levy of Coal-cess should also be spent for the social education of
the labourers. At present this is bein&kspenb on Malaria operations only. Both
the Industry and the labour should make joint efforts in this respect.

Shri O, Subramaniam: High compliments and in my view well-deserved
compliments, were paid to tha honourable Minister for Industries to-day. May
I tell you, 8ir, the secret of his success and popularity? He took eare to
consult the Standing Committee attached to his Ministry in all important
‘matters, whether it be a matter of policy or the implementation of & policy.
Even before a matter went to the Cabinet for decision, he cnlled us and had
‘our views on the matter, so much so it could not be said later on. that the
‘Cabinet had come to this view and therefore we are unable to change it. He
has had as many as fifteen Meetings of the Standing Committee during the cur-
rent year, which 1 think ® a re%rd for any Ministry.

The enunciation of e policy, however important and necessary it might be
is & comparatively easy matter. But the achievemnent of a Ministry lies in the
implementuation of that policy. Viewed from that nspect, the Ministry of Indus-
try and Supply is o grand success. That is my view, having come to know in-
timately the affairs in that Ministry, being a member of the Btanding Com-
mittee attached to that Ministry. To-day the control of the Government ex-
tends to the entire field of industry. There is control on the import of machin-
ery, there'ia control on the procurement of raw materials, there is control in the -
distribution of various essential articles and there is control of prices. But if
these controls are to be worked effectively and expeditiously in the industrial
field 1 would commend the suggestion made from various quarters to the hon-
ouvable Minister, namely the formation of a high, power development board con-
sisting of men trained in business and in management. The Civil Service,
however efficient it might be, with its training and tradition in red-tapism, in
my view is not equal to the task of tackling industrial problems. It is only per-
sons with experience in the industriul line who would be able to deal with the
day to day problems which urise in the field of industry.

The next point I wish to touch on is about the working of the cloth control.
Even the honourable Minister agreed that there was a certain amount of stag-
nation of goods in the mills. Sir, I come from a town which is a centre of the
textile indutry in South India. When I was returning from Madras last week
representations were made to me that in one particular mill alone whose paid up
capital was about 6 lakhs or so, Rs. 35 lakhs worth of yarn was lying unmoved.
That was the case in various other mills also. On an average in Coimbatore
about ten weeks of production is lying unmoved. There is the difficulty of
finding the finance and not only that they have to meet the insurance charges.
Further there is the question of storing them properly. They have to meet all
these expenses and they are finding it a great strain. The honourable Minister
said that it has now been ordered that if the goods are not moved ‘within a
month the millowners could sell them or distribute through other trade chan-
nels. But there is a certain lacuna in this. =~ When & certain allotment is
made there are various varieties and some varieties could, be sold at a proflt
and some only at a loss.  As far as the agent is concerned, the agent who has
been nominated by the provincial government, takes the most profitable varie-
ty and leaves the variety which would prove & loss to him. Therefore when &
millowner is asked to nominate an agent later on, to take those unmoved goods

H -
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that agent would have to take delivery of the variety which would sell at a
joss. I do not know how this difficutly could be met. Perhaps the only way
to . meet this would be to ask the Government agent to take over the entire allot-
ment or leave it. Of course in the working of this policy there are‘likely fo
be some difficulties. For that matter we would«find difficulties in any scheme
or system.

The cloth control has to be looked from another aspect, viz., control of cot-
ton. You would have seen from the papers that the millowners of the Textile
mills ab Coimbatore have already given notice that they would have stop produe-
tion, at any rate they will have to stop one shift at least and give the lubourers
& partial holiday for want of cotton. This is & very serious matter. In fx-
ing the price of cotton also there has been many inequities. The millowners of
Coimbatore say that even at the existing yarn price they could pay Rs. 100 to
115 more than the ceiling price per candy for the local cotton available there.

There is one other aspect which is to be considered: when cotton is controlled,
the kapas is not controlled, so much gso the mills which are unscruplous can
into the market and purchase kapas at any rate they like. That means that the
control of cotton price is effectively circumvented and that puts the law-abiding
mills at a disadvantage.

The next point which I would like to mention is about the handloom industry,
Thanks to the control system, at every remote village cheap mill oloth is made
available.  Therefore the handloom industry is finding itself at a disadvantage.
If we want to protect that industry—and that is an industry in which about 2%
million workers are involved and about 1Q million are dependent upon that for
their living—the oply course is to allow that industry to export its products with-
out any restriction. They have a good foreign market but on account of the
restrictions imposed they are unable to export the cloth to foreign countries. I
know a time limit has been fixed during which unrestricted export could be made
but even after this period unless the handloom industry is given unrestricted
scope for export, I can tell you, it will not be able to survive.

There are only two more points and then I am done. With regard to the dis-
posals many complaints have been made that there is a lot of stagnation. Bub
if we take a realistic view of it we will find that it is mainly due to the fact that
the entire goods huave been frozen by the Relief and Rehabilitation Ministry, I
was surprised to find that not only goods which would be useful for them bu
even aircraft, wireless transmitters and parachutes were forzen—I do not know
for what pyrpoge; and they were not allowed to be sold. It look sometime to re-
lease even those things. Unless the Relief and Rehabilitation Ministry acts
expeditiously und releases goods we cannot blame the officials. We cannot
blame the department saying that there is stagnation and that nothing is being
done.

In this connection I would like to fhake one suggestion. The goods have got¥
to be classified into categories—useful articles, likely to be useful articles and
articles which would not be of any use to us.  Articles which would not be of
any use to us should be disposed of expeditiously whatever be the price, because
the longer you store it the greater the expense incurred on it. . Besides deteriora.
tion takes place in those articles, As far as articles ltkely to be useful are con-
cerned an investigation should be made as to what are useful and those that will
not be udeful should be disposed of. In fact I know that there is some such
scheme in the offing but a decision should be made on the scheme very soon,

The last point is about match factories in the South, About 121 factories in
Tenkasi in Tinnevelly District have closed down and I also hear that the Mysore
Match Factory is following suit because of the competition in the industry and
export of this article to Pakistan is banned. Unless as in the case of cement
zonal distribution is arranged it would not be possible for the industry to survive.

I hope the Honourable Minister will take these points into consideration and
give the necessary reliefs,
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~ Dr. P. 8. Dedhmukh (C.P. and Berar: General): It is sertainly true that the
Honourable Minister’s speech has removed the edge of criticism or the pointed.-
ness of it gnd it is no wonder that my honourable friend Mr. Tyagi found the wind
taken out of his suils. None theless when we hear profuse compliments being
" pald by a man like Mr. Homi. Mody the House and the country gets & bit sus-
icious.
P My first complaint Bir, is with regard to the inadequacy of time to deal with
a Ministry of these dimepsions. There are so many committees, there is the
work they have done and then in- addition there are so many boards. If you
look at th: report copies of which have been provided to us you will find that
therd are as many as 26 development committees. And these do not coincide
¢ pa, Vith or include the Bilk Board, Coffee Board, the Tea Committee, the
*  Tobacoo Committeg the Cottage Industries Bosrd, and other bodies
that have-been set up. It is difficult within the time allottad to us even to make
ar. adequate preface to a discussion of an important Ministry like the Industry
and Supply. But even so T must to the task. I can imagine how difficult it
must be for the honourable Member faced with the work of these committees
and all that they stand for to evolve a really co-ordinated plan which will bé put
forth und executed in the shortest possible time. Having gone through the whole
material presented to us I feel I can but barely state my conclusions and my
final views about it. 1 feel that there are far too many committees,
for too ‘many boards and ‘there is!lack of foreeful action about which
scme of us feel like complaining. 1, for one feel that the complaint
is justified. An instance has nlready been given by my honourable friend
Mr. Jhunjhunwala as to how a [actory like the one at Sindhri bas taken inordin-
ately long to come into existence. I also feel that there is no proper co-ordina-
tion between the various Ministeries. The Honourable Minister told us that
some of the Ministers meet ocrasionally and that although there is no Planning
Board or the Planning Commission in existence they always try to co-ordinate
their plans. I think there is' much room for improvement in this direction be-
cause I find there are schemes worth crores of rupees—hundreds of crotes of
rupees in fact—which some of the Departments and Ministries are busy formul-
ating and trying to give effect to in an independent and isolated manner. I have
not been able to find much trace of the fact that sll these schemes are co-ordinat~
ed. For instance I may just maontion that there is a scheme for land reclamation
being formulated by the Ministry of Agriculture. That scheme is likely to cost:
near over Rs. 150 crores. There ure schemes with which our Hogourgble Minis-
ter for Works, Mines and Power is busy. They are also estimlated to cost crores.
There wre electrical factories, tractors, fertiliser mochinery, fishing boats and
what not that is required. And it appears to me that all these things are going
on not as part of a concerted plan of develgpment but in their own fashion unrel-
ated to anything else.  Nor is there the intensity of effort or the driving force,
behind them which it is absolutely necessary there should be. Although after
hearing the Honourable Minister's speech one feels that he is earnest about his
work and that he has been able to put in considerable energy into the process-of
industrialisation of India yet I feel it is possible to intensify the work and achieve
better results. I would like him to bear in mind that ‘‘reconstruction and
development are s war in the reverse gear; they should be worked on the very
same principles’’. I am sure nobedy in the world is going to wait for dur indus-
trialisation. If we delay and take more time than is necessary we will be faced
with the same problem as we are faced with in other industries, namely, we
will have to maintain our industries at the cost of our people. We will have to
agk our people and force them {o buy only Indian things even if the foreign
things are available for one-forth or one-eighth of the price. This sort of cala-
mity, Sir, should not be permitted to over take us. If we want to encourage
our own effort and production—we may and should give the Indian effort ns
much protection as possible. But the necessity for such protection should be
minimised by intensified effort and by taking quick action. (8hri B. Das: ‘Like-
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sugar,’) My honourable friend is perfectly right. That was exactly the ins.
‘tance I had in view but I wanted to save -time and it was for this reason thab
1 had omitted the mention of it. There are so many things I would have liked
to point out. But for want of time all that I can do ia to merely summarise

what I feel ani what I wish to suggest.
I would like now to take up the question with which I am most familiar and
which intimately concerns us the residents of Berar; and that is the price of
cotton and the cultivation of cotton. I can assure the Honourable Minister that if
he can decide forthwith thab the price of cotton will be economical to a ocultive-
* tor and will be such as to make it worth while for the cultivator to grow cotton
that many of his difficulties will disappear.(I can promise him that the deficit
with which he is confronted will never be there at any rate not so baffling. The
Central Provinces and Berar where I come from is principally s cotton growing
_area. Provided the agriculturist is assured that he would get & proper price
there will not be so much need of importing so much cotton. At the present
tirne the Honourable Miuister knows that statistics have been given by no less &
body than the Indian Central Cotton Committee itself that the present prices of
cotton are unreasonably low. The Indian Central Cotton Committee have
passed the same resolution twice, but the Government has yet to awaken itgelf
to the needs of revising and arising the prices. Secondly 8ir, is no earthly
proportion between the prices of textiles and the prices of cotton. This has
been demonstrated with facts and figures whicl are borrowed from none else
but the gowernment departments themselves; and yet I regret my honourable
friend has not been able to take steps to increase the prices of cotton. Actually
If that is correot

the merchants are paying more than the prices fixed by him. )
and no merchant is a fool that itself shows the true position, viz., that the

textile prices are proportionately much higher as compared with the prices of
cotton. The textile industry as every body knows, is not running at any loss
although my honourable friend Sir Homi Mody might have certain suggestions
to make on behalf of that industry. I am sure textile industry is on its proper
legs now. We_ do not want to harm it. At the same time we do not
want them to be fuced with a lack of supply of cotton. This should be reme-
died by taking necessary remedial action immediately. If this action is not
taken then my honourable friend will I fear not even get the cotton that he is
getting this year. He will get much less. In, fact, the Berar agriculturist, as
I had mentioned before, is absolutely on his last legs and if you do not essist him
in the tght way by giving him good seed and manure free of cost he will be
ruined, If you do this you will get more cotton apd there will be no necessity
of importing any cotton on such a lagge scale. We are importing cotton at &
rate which we are not prepared to pay to our own people. That is the tragedy
of the whole situation. We are importing at an enormously high rate from
outside. Our own cultivators are complaining that this is not a rate at which
they can grow the stuff and yet, Sir, we have not awakened ourselves to the

need of increasing the prices. |

‘My friends tell me that so far as coal is conecerned the price has been fixed
instend of there being s ceiling price. There is a suspicion, I may tell my hon-
ourable friend quite frankly that this fixed price policy in the case of coal has
been Brought sbout to protect the Bengal coal which is said to be of inferior
quality. I would request my honourable friend to look into this matter.

The Honourahle Dr. Syama Prasad Mookerjee: The prices were fixed long
before I came."

Dr. P. 8, Deshmukh: Then it is time to revise them. Coal in these days
of scarcity of fuel has become a necessity of the common man but we find that
it is sold in Delhi at Rupees seven per maund. That was at any rate the price
I found in the Bengali Market. I thought that at least the Bengali Market.
would get a lot of ocal from Bengal at a cheaper rate.
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I wanted to refer to a lot of other questions, for instance the question of pri-
vate enterprise versus nationalisation. Bo far as our present state of industri-
alistion is concerned I feel there is ample scope both for nationalisation as well
as private enterprise. In respect of large scale industries for which private en-
terprise is not prepared to come forward Government should make haste and
establish them. While the smaller and medium sized industries may be left en-
tirely to private enterprise. There is also said to be a conflict between cottage
industries and industrialisation. Here also I feel there is a lot of room for co-
ordination and adjustment. At the present time when we are in need of so
many articles of daily use there need not be any fear that our cottage industries
will go down or that industrialisation will annihilate them. There is ample
room for production through cottage industries and it should be possible for my
bonourable friend, as indeed he has in mind, to encourage the growth.of cottage -
industries along side the establishment of large scale industries.

I wanted to say a couple of words about the Disposals Policy of Government
Whatever explanation my honourable friend has given I must say frankly it
does not satisfy me. Either he or the Defence Minister must stand guilty so
far as the disposals policy is concerned. Otherwise they must be subscribing to
8 tenet that by keeping goods longer they improve its quality. There are tons
and tons of food stuffs that have gone waste. My honoeurable friend said when
we were asking supplementary questions that there was no inefficiency in his
Department, no waste and no loss. I would like to ask him how many tons
of food stuffs have gone waste simply because of the disposals policy and in not
disposing it in the proper manner and at the proper time.

(At this stage Mr. Speaker vacated the Chair, which was then occupied by
PPandit Thakur Das Bhargava (one of the Panel of Chairmen.).]

The whole marget is full of them when it is utterly spoilt. They should
have been the first articles which should have been disposed of. Similarly
about textiles. What to speak of vehicles ? There was a time a couple of years
back when there were no vehicle available. The whole country was clamour-
ing for cars and buses. And yet we found thousands and thousands of vehicles
standing in the rain year after year with nobody to look after them. Even if
the two Honourable Ministers w}o sit near each other had given these vehicles to
gome people or the other they would have served a highly useful purpose without
detriment to any one. And if this Government did want them they alwhys have
the power of taking anythimg from anybody. They have recently taken over
for the Hyderabad crisis motor cars and jgeps that belonged to private individuals
because they wanted them for the necessities of the State; they could have done
absolutely the same thing so far as all these vehicles standing in Deolali and else-
where were concerned. They could have been put on the road and could have
been utilised by the people and they could have been utilised by the Defence
Ministry or the Industry and Supply Ministry jf and when they needed them.

8ir, I am afraid I do not like the way in which democracy or parliamentary
Government is being worked by us. I feel very strongly that there should be
more time and better opportunity to ventilate the peoples grievances so that the
_feeling may not grow that those in authority are themselves the public bpinion
“and therefore there is no use of listening to anybody. It is necessary in order to
educate public opinion that there should be more time for Members to speak;
otherwise befora we come to the point, the time is over. You-are in a haste.
Of coursz, Sir, it is not your fault. Probably it is nobody’s fault. But the fack
remains. There is also a somewhat humourous suggestion made by some of
our friends. The suggestion is that—we are now speaking only sccording ta
the list and we have to wait for our names to be called—but in days to come
the Chiet Whip will give us only transcribed manuscript to read out and ther
ask us to go home. .
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Shri Sita Ram 8, Jajoo (Madhys Bharat): I offer my heartiest conggptula-
tions to the honourable the Minister of Industry and Supply. Hig mornmg
speech was so lucid, clear and impressive that it has disarmed most of the
criticism against his Department. A young man like me feels much gratified
and elated when he hears a national Minjgter of his country give him a picture,
in which not only for the day but for the future also, he shows a very bright and
rosy picture and says that we have turned the corner, and that our i?lﬁusm'al
that we can be proud of that achievement. As a representative from an lndian
progress is put on right lines so that we will be industrialised very soon and

Btate, I feel all the nMre that we must make haste in that direction.

We peopte in the Indian States are much grateful to our honourable the
Deputy Prime Minister for his great achievement of consolidating and unifying
the Indian States. By achieving that great task he has brought the down-
trodden people of the Indian States on par with the provincial people or c¢n par
with other people living in this vast country. But when we see thal there is
a little lack of co-ordination, lack of such treatment which we expected so far
as the industrial policy or other economic policies are concerned, we feel a little
constrained that we must in all humility complain to you that this way it does
not help us in the Indian Btates, ﬂo .

I would like to say a few words on quotas. As rds the allocation of
quotas from the Industry and Supply Department, we feel that g fair dcal is
not being meted out to the Indian States. T come from Madhya Bharat and in
Madhya Pharat since the formation of the Union, that is the 18th June, 1948,
we have not received the cement quota nor have we received the iron and steel
quota. Whatever used to he the iron and steel quota for all the 22 States in-
dividually, in the Madhya Bharat it has been not allotted to us now. Whereas
formerly the quota used to be 650 tons now only 495 tons have been “llotted.
On the one hand our great Deputy Prime Minister has consolidated our Btates
and allowed us to take the advantage and share the benefits of our joining the
Indian Union, on the other hand we see that even our due quota is reduced!
The reason given is lack of co-ordination in certain Departments of the Govern-
ment of Indis, particularly the Troneport Department. The reason is lack of
wagons. But here too I have got a confession from a Government officer who
says that whereas private individuals can get the wagons the Government
officinls dannot. Any way, most humbly I would like to draw your attention
to this fagt with the confidence that this will be remedied very soon.

I am further glad that much has been done or is being done for the improve-
ment of the handloom industry. But I would like to point out that the hand-
loom industry can be divided into two parts; one which utilises the hand-
spun yarn and the other which uses not the hand-spun yarn but the mill made
varn, In this respect I would request you to be very careful about one thing
thot the yarn is distributed in the rural areas acecording to their needs and that
it does Jiot go in the black-market.

As regards controls, according to the dialect in my part of the country,
control is called kanth rog which means disease of the neck. I agree corrup-
tion is ther~ in controls but one thing can be done and that is that the human
touch which the honourable Minister possesses in abundance could be impart-
ed to some extent in the control authorities there; if this is done 1 think 70
per oent. of the troubles will be removed and only 80 per cent. will remain.
For that too, if o little industry is put in the offieers there arid a check is put
on the evil practices there, I think that 80 per cent. also can be removed.

As regards salt which ijs an essential commodity of human consumption
and we struggled hard against a foreign Government for the removal of the
excise duty on salt under the leadership of the Father of the Nation Mahatma
Gandhi, and other leaders like our present Prime Minister and Deputy Prime
Minister. But today we find ourselves in a very difficult position that sult
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has become scarce in the rural areas. I would request the honourable Minis-
ter to allocats a certain quota for rural areas just as he has done in the case
of iron and steel where he has alotted a certain quota for agricultural purposes.
In the rural aress salt is consuwed lly the cattle as well, but what to talk of
the cattle when it is not given even for human consumption? Also, there is
a huge disparity in prices on the border areas of one Union of States aud
another Union or a Province. You say that you have been doing all that is
possible. T do not deny that. I have full confidence @ you, but this is the
ouly place and you are the only person to whom I can go and complain
#bout; otherwise thers is no use. .

Bo far as the allocation of these quotas is concerned, you are following
& policy of carrying cosl to New Castle. If cloth is produced in one place,
that cloth is not given to that region but is sent to some other region and
another cloth is brought from other regiois to that region. I will give you the case
of cement. We are producing cement at Pamor in Madhya Bharat, but the Bamor
cement is not given to Madhya Pharat but to some other region. Similarly
in salt, salt produced in Dharangadhara in BSaurashtra is not given to the
neighbouring areas but to U.P. and Bihar and similar is the case with salt
from Sambhar and other places. I oan understand that this may be the
policy chalkgd out not by the present national Government but by the pre-
vious foreign Government, but it is high time that it is revised in such a way
that the disparity and inconvenience are removed as soon as possible. We
see that our basic industries are being carried on towards nationalisation lines,
but we see that ohemical industry which is another necessity is not being
developed in any way. Certainly sulpha drugs, penicillin and some other
things are being developed here, but other . things are not being developed in
the same way. Medical aid is & primary necessity of human life and majority
of people in India are from rural areas, so if a little attention is ﬂaid to the
development of pur Ayurvedic medicines, T think much will be achieved.

As regards controls, I wish to point out that in regard to iron and steel
and cement the stockists are not nominated by provineial or State govern-
ments, but are nominated by the Controller at Calcutta., He ‘does not know
the antecedents of the local dealers and these people do not care for the provineial
or state governments because they are uppointed by him. 1 think in that
respect o little more co-ordination and consultation with provincial #nd state
governments is necessary.

-

As regards coal, we aee that because we cannot supply cosl to the general
people, vast jungles are being cut down and the wood is converted into
charvconl. We hesr that foresta are our wealth and they must be preserved
at all costs, but due to lack of attention in this matter these forests are being
wasted and destroyed.

As regards disposal, I would say that the criticism going on in the ypublic
is too much. But T am sure that the honourable Minister for Industrieg and
Bupplies is himself conscious of the defecte and shortcomings of this branch
of his Department and he has stated in his speech that he will look into these
things and mend them. I have every confidence that this will be done.

As regards cotton, there are restrictions on its movement from ome part
of the province to another and also from one province to another province or
one Unipn of Indian Btate to other Unjons. On account of these things,
there are very great difficulties in developing industries.

One thing more, and this is an important thing on which T would like to
lny, stress. There are so many potentialities and chances for industrial
development in the Indian States. The . British Governmentd for their cwn
‘politicnl purposes did not give due sbtendion to this subject. I expept, not
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.only I expeet but feel confident that our National Government will try to ex-
plore wuys and mieans and send their technicians and experts to the States
to look into their industrial development and what possibilities there ure. I
know of places where cement industries can be started ea.silgesnd also places
where cotton grows in abundance but there are no mills. There mills can be’
installed and many things can be done. -

.8hri R. K, Sidhva: I have very little time at my disposal. Bo I will
hurriedly give some figures relating to disposals which are very interestin
in this connection. When the British left they left with us Ra. l3’9-9-,'?8,'1’0,5'?
worth of goods—book value. We know how scandalously managed was the
disposuls under the British Government. They took away the best machi-
nery, best aeroplanes, best motor trucks, best mnotor cars, for a song. I have
bean putting interpellations on this subject and this session it wag disclosed
that one plane was sold for Rs. 25,000 whereas its value was Rs, 2 lakhs, and
.an European who was responsible for it has absconded. In another trans-
saction the Pritish Government sold away 8,000 motor trucks worth sbout
Rs, 7,500 each for Rs, 2,600. Now what is the position? "Up to January
1949 we have made sales of Rs. 154,48,28,375. That leaves a book value
balanse of Rs. 49,80,47,002. But what is the actual position? While book
value sale is Rs. 154 crores, the actual cash sale is Rs, 85,08,82,048; in other
words, a definite loss of Rs. 69,36,41,527. I do not know “whsat remedy the
Minister has got for this loss of Rs. 89 crores brought about fraudulently by the
British Government in the book value. This is as far as the British goods
are concerned, -

As regards the American surplus, T really cannot understand what the total
amount is. The honcurable Minister in his booklet supplied to honourable Members
says that up to end of December 1948 we have disposed of goods worth Rs. 64
crores, but he could not: enlighten ug about the amount actually left by the
Americans It however appears that it was something like Rs. 224 crores—
book value. There is one consolation in the American goods. I find that
under an agreemeny with the U.8.A. up to 50 million dollars, value of goods
rold, come to us; there will be no charge to U.B.A. Over and above 50 mullion
dollars, half will remain with us, and the other half would not be claitned by
U.8.A. but will be disposed of according to the deoision of Government of
India. I will quote the speech made by the honourable Minister in the last
sessiofl. This is what he says: '

‘“ In fact, the agreement reached between India and United Btates is, whatever is sold up
to 50 million dollars will remain with India. The U.S.A. will have no claim whatsoever up
to 50 million dollars. Whatever is sold beyond 50 million dollars, half of it will go to T.8A.
and half will remain with India. Now the value of the half which will go to the share ot the U.8,
Government will not be taken to U.B.A. but will be spent on some purpose which will be bene-
ficial to India in consultation with the Government of India.

‘“ We have already sold American stocks worth more than 50 mulion dollars and my in-
formation is that the share due to U.8.A. is somewhere between 5 and 8 crores of ru in other
words, this amount which ia bound to increase in th® months to come is available for use in
India for a oertain beneficial purpose.”

Now I want to know from the horourable Minister as to what beneficial®
measure—betterment of industry or labour—he has devoted this money for.
Where is that money shown? ] have seen the Budget receipts and T do not

nd any entry, except perhaps if it ig included in '‘Miscellaneous’’. I thould
ke to know where this money is credited apd what happened to it. What
are the beneficial items on which it has been spent and how much has been’
spent or has it been kept in reserve. What is the position? I want to know
the exact position. At least as far as this matter is concerned, I may tell
him that we are spending 1,10,44,000 Rupees on the salary of the staff of the
Disposals Department. I would urge on' him, if we are to go on in this
manner, where will this lead t0. I can tel him there are thousands of
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articles in Bombay which are unsaleable. There are thousands of scarfs which
wore meant for military purposes whose book value is Rs. 8-2-0. They can-
not be sold for even two annas. There are neck ties, thousande in rumbers
whose book value ia Re. 3 and I am told they cannot be sold for even few
annag each. -

The Honourable Dr, Syama Prasad Mookerjee: No one wses neck ties
nowadays, '

Shri R. K. 8idhva: Yes, in that case it is better they should be disposed of
soon. Why do you keep them? 'Why are you keeping thém and incugring
overhead charges? If you keep them, you have to have a godown and keep
a number of men to look after the goods and pay them salary. My complaint
is that there are so many articles which are unserviceable. ] can give the
instunce of the naval articles which the naval people do not want. I mention
the instance of electrical goods which are of 110 wolts, and commercially they are
not wanted. There are millions of buttons which the naval people do not
want. Dispose them so that heavy overhead charges which are growing every.
day would be saved. I would therefore suggest to the honourable Minister to
fix a date for-closing this department; say, before the end of 1949; all these
goods must be disposed of.

As far as the Relief and Rehabilitation Ministry is concerned, I do 1ot
know from where my friend Mr. Shiva Rao brought the figures the other day
that it was only a few thousands Rupees of goods that the Relief and Re-
habilitation Ministry purchased. My information is thal from October 1947
to January 1040, the Relief and Rehabilitation Ministry has purchaseq goods
from the Disposals of the value of 1,13,84,000 Rupees, of which textiles alone
acconnt for 76 lakhs of rupees. 1 think that information was not correct.
The Defence has purchased goods worth Rs. 20 crores. There is a ban that
before disposing of any goods, the Relief and Rehabilitation Ministry should
be consulted, that the Defence Ministry should be consulted and that the
provincial Governmentg should be consulted. My point is this. They take a
lot of time in answeriny the enquiries. I would request the honourable Mivis-
ter to screw them up that they must give their decision without delay. Un-
less he fixes the time limit, these people will never come to any decision.
We know their wheels more slowly. I would like the honourable Minister to
see that a dead time line ghould be fixed for the disposal and this sum of
Rs. 1,14,00,000 spent on staff, should at least be saved. Whatever be the
book vrlu~ and whatever be the sale value of.the goods, and whatever the luss:
at least dispose of all materials, so that thig sndg chapter be closed once and
for all As T said already, T would like to know the latest position with re-
gard to the receipts from disposals, that I have raised, where the money has
gone, is it credited somewhere, or is.it reserved or earmarked.

Abou{ the manufacture of salt, several of my friends have spoken. I have
also received a copy of the representation which has been presented to the
honourable Minister that the Darangadhra BSalt industry is now produecin
large quantities of salt, that some zonal region has been fixed and that abou
50,000 tors of salt is lying in stock sinze long, but no arrangement is :nade
for removal. These people used to supply to Bihar and U.P.,, ?:at they hnve
now been asked to supply to different places with the result that neither Pihar
nor the other people are getting the salt and the salt is lying there.

Another tactor, Sir, a represen{,ation has been made by the Gandhi Irwin
8al{ Manufacturing Association in Tuticorin a copy of which has heen sent
to me which is really worth considering. It says that under the Agreement
and under the recent communique issued by the Government of Indin in April
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1948, anybody who had only ten acres could manufacture salt in pans c¢r by
boiling brines. I understand that another communique has been issued
recently whereby this concession has been withdrawn. I would like to le
enlightened whetber that is correct. The communique says, “‘with reference
to the press note dated 28 April 1948, it is further clarified that if more than
one small factory of less than ten acres are grouped in a particular sres and
the total acrcage exceeds ten acres, the manufacturers shall have to get &
licence before they can go on manufacturing salt in the said ares and they
will be subject to the regulations governing the licensing of factories."”” Former-
ly, no licence was issued for 10 acres and under; nor did they come under tha

actory laws. I would like to know if this is true. It would be breach of
the arrangement that had been arrived at.

I should like to refer to one point before I sit down. I fail to understgnd

why there thould be dearth of salt. I have some knowledge of production of
salt in Karachi. It is a very wimple process of manufacturing. A canal from
the sea has to be constructed in a natural process in pans, it could be
manufactured by ordinary persobs. Karachi was producing best white salt.
Every fortnight a chartered steamer used to carry that salt to Caleutta. We
bave got miles of sea shore in Bombay, Kathiawar and Madras. No heavy
expenditure is required for the manufacture of salt. Why not introduce this.
simple process and poduce salt at once? This simply surpasses my compre-
hension. T do not know where the difficulty is. If we had no sea .hore, T
can understand. Madras has got a very long ses shore;. similarly DBombay
and Kethiawar. T would request the honourable Minister to bear thig in
milnd and see that sufficient salt is produced and not depend upon imported
salt. ’
The Honourable Dr. Syams Prasad Mookerjee: I am thankful to the
members of the House for the general support extended to my ministry. 1
welcome the criticisms which have been made. MAny of them are based on
insufficient information. I am sure if T had the time, I shall be able to satisfy
the members with regard to most of them.

With regard to some of the matters which have been raised, I would Iikﬁ
ta take them together instead of dealing with each point individually. I sha
tulte first Mr. Jhunjhunwala's remarks sbout Bindhri. This ig one of his
hardy annual. T thought from what I had said this time, at any rate. there
will be sowne appreciation from him if not from anybody else. Now, what is -
the position with re%?rd to the Sindhri factory? When we ecame into office on
15th August 1947, the progress of construction made at Bindhri—I have cal-
culated—cameo to about one-fortieth of the total project. Today, we may
clairn that we have completed about three-fourths of the construction. It
Mr. Jhunjhunwala, in spite of this, says that this being an industrial under-
taking directly under QGovernment, QGovernment have failed 1o produce
any results, T can only feel sorry for him.

With regard to the actual cost of construction, obviously, it has gone up
by nearly about six or seven orores on account of the increased cost of plant
and machinery and also the general rise in the cost of living. Today, we-
are importing fertilisers and we are paying about Rs. 800 per ton. Even
taking into account the higher cost of production, which has become nore or
less inevitable, I expect that we will be able to sell fertiliseys from our factory
at the rate of Rs. 200 per ton, which will be Rs. 100 less per fon than the im-
ported price, which comes to five and a half crores a vear.

With regard to gypsum, undoubtedly, the srea wag fixed by the previous
Government; we are not responsible for the site. But I do not wan®
to be unfair to the previous Government either. I have gone through
the records. It appears that various considerations were taken into
account. There was the question of availability of coal, of power, of

um. Taking all things into oonsideration, apparently, the previous
' mment decided to situate it in some parb of Biﬁu. Of course, whether
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it could have been sited elsewhere or not, is a matter which is very difficuly
for me to suswer. I have invited Mr, Jhunjhunwala that he should personal-
ly visit that area and see how the work is being done and if there is anything
which is open to objection, where improvements could be effected, I shall be
the first person to accept suggestions coming from any quarter. I hope it will
.be possible for Mr. Jhunjhynwala to accept my invitation, at least before the
next budget discussion takes place,

Next, I shsll take up the Disposals. I thought I had explained the posi-
tion sufficiently clearly. We did pass through very difficult times since 15th
August, 1947. I am not blaming the Relief and Rehabilitation- Ministry; far
lefs can I blame the Defence Ministry. Circumstances took such a turn that
“a ban had to be imposed on the sale of goods. That ban has now been with.
«drawn and I have said that according to our present calculations, we will be
able to dispose of at least 75 per cent. of our stores in the course of 1949. Mr.
Bidhva asked about the huge amount of money which is being spent every
year—1-1/2 crores. Perfectly true, but he being a master of facts and
figures, why did he not take the caré to inform the House that sthce we came
to office, the expenditure has been reduced by nearly a crore of rupees. It
used to be 2-1/2 crores and now it is 1-1/2 crores. I feel it stands, at any
rate, to the credit of this Government that we have reduced the annual ex-
penditure by a orore of rupees. That would have been a complete skz.tement
-of fucts to- which we are accustomed from Mr. Bidhva. Mr, Sidhva rightly
drew the attemtion of the l:?‘)use to the arrangement by which India retains
the first 50 million dollars of the proceeds of American Disposals and half of
whatever .is realised in addition. That is perfectly true and the statement
which he read out ise entirely correct, The five crores I -mentioned
would represent the total divisible sum after we have taken the 50 million
dollars. About two crores of this has already accrued and that is kept in Bus-.
pense Account. Neither the Finance Minister nor myself have transferred
it to any other Banking Account. It is there in the coffers of Government.

8hri R. K. Sidhva: What about the 50 million which wag given free to us?

The Honourable Dr. Syama Prasad Mookerjee: That, T believe, has been
swallowed by the Finance Minister and it has been added to our r@venues,
A separute item has been shown with regard to this™ sum in the Suspense
Account. The amount due to the U.S, Government will be spent by them in
India for beneficial purposes in consultation with us. The utilisation of
our share is a matter on which we have not come to any decision and it will
‘have to be considered not by my Ministry alone but by the entire Government.
And speaking for myself and without committing the Governmént in any way
which T havs no right to do at this stage, my proposal would be to transfer the
entire sum which is at our disposal for the development of cottage industries
in Indis. Instead of frittering this away for various purposes in different parts of
the country, we can straight off stayt a fund which will be exclusively devoted to
the development of rural areas, particularly “through cottage industfics. -

Prof. N. G, Ringa: In fact we have absorbed three crores.

The Honourable Dr, Syama Prasad Mookerjee: So far as the position of
‘handloom is concerned, we are fully aware thet some help has to he given to
this industry. Now we decided that we would allow free export upto end of
June 1949 to all coufitries except Pakistan. With regard to Pakistan we fixed
ib ab 50 million yards provided it came out of the total quota allotted to
Pakistan. I received representations from varioms parts of the country that
-on acoaunt of this restriction it has not been possible for ‘any handicom cloth
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to go-to Pakigtan because Pakisten.is Mot prepared 49:také anything within its
sllotted quote of mill-made cloth. For this reason we have now that this
50 million yards of handloom cloth will'be allowed to go to Pakistan outside
the quota fixed for that country. But here I would sound one note of warn-
ing. I have told the representative organisations of Handloom industry and
particularly I have impressed upon Professor Rangs who has very often dis-.
cussed this matter with me that while no doubt Government will do avery-
thing poseible to allow export of handloom cloth in sufficient quantity, we
must now evolve a scheme whereby more of handloom cloth may he produced
which will be usable in India. It is no use the handloom weavers sayi
that they can produce only lungis which will be usable in Pakistan. After aﬁ
this country also wants cloth. We are having cloth shortage in many parts
of the country and it will be desirable for the handloom industgy :ot to come
to us every year and say ‘that there is a large amumulation'ofw;loﬁh which is
unusable in India and therefore .we should allow it to be exported. We should
devise the scheme in-such a way that while some quantities will be exported
in any case, a larger quantity should be available for use by the people of this
country. '

Babu Rambvarayan Singh: Will anjthing be done towards production of
Khadi?

The Honourable Dr. Syama Prasad Mookerjee: So far as Khadi is con
cerned, in the new Textile Adyjsory Board which I have appointed I have in-
cluded representatives of producers of Ahadi, and 1 have suggested to them
that they might give us s scheme which will enable Government to make an.
‘experiment in gome selected areas so that production and distribution of Khadi_
may be popularised. But of course as the honourable Member knows the
difficulty is, that this production is not economical, and without some sort cf
subsidy you cannot compel people—unless they voluntarily wish to use Khadi
—to purchase it. But I have asked them to give me s scheme which T shall
be prepared to consider at any rate for the purpose of making an. experiment
with regard to particular areas,

Now with regard to cotton Dr., Deshmukh has rightly spoken ahout the
serious position. But here I would ask the honourable Members of the House
to bear one thing in mind. No doubt those who have spoken have spoken genuinely
in the interest of the cultivators but we often find much crocodile tears being shed
for cultivators by middlemen and exploiters who made crores and crores  during
decondrol period. * Now, what is the position today? We have not fixed any
price for kapas. Kapas is completely decontrolled. Even in C.P. and Berar Kapas
is selling at a fairly high Erice. I am told it is selling at 300/- whereas the
price of cotton which we have fixed should not justify its sale beyond 250/-.
The control price relates to cotton which after being ginned iz sold by the
merchants. Here there is no central control of cotton. Under the preseat law the
Central Government cannot issue any legal orders. We may reguest the pro-
vincial Governments to pass uniform laws in-relation to all provinees. Tha#
is a very uusatisfactory state of affairs but unfortunately that is the constitu-
tional position. With the approval of the provinces, we propose to come up
before the next session of the Constituent Assembly for amending the Consti-
tutipn and making cotton a centrally regulated commodity. But :neanwhile

- we have suggested to provinces that they should pass cotton licensing orders
and believe me it has taken the Central Government mnesrly three. months
before all the provinces could be persuaded to pass one kind of law which will
be applicable throu%hout. India. My young friend spoke for the Indian States
1 quite appreciate bis anxiety and enthusiasm but there were Btates which
declined fo pass these orders and only after T could get pressure to be put
upon them by the States Ministry, they came and passed the orders.

Shri Sita Ram 8. Jajoo: I want that there should 'be no pressure from the
States Ministry but your own pressure shotld be thers, -
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The Honourable Dr. Syama Presad Mookerjee: Sometimes my pressure is
not sufticient and RBardar Patel’s is necessary. With regard to provinces,
$0-dsy I gol ¢ telegram from Pandit Shukla that C.P. has promulgated the
licensing order which will come jnto foroe from 15th March. Now the various

vinevs in India and the States have the jurisdiction to requisition cotton

m merchante wherever they consider such requisition necessary. But we
cannot say that whatever was dome, has very much touched the cultivators.
Mr. Karimuddn. has gone away, but he also shed crocodile tears about the
sad plight of cctton cultivators. He also saig that production of cotton has
gone down because of control order. That is & most amazing statement. .1t
could not have gone down. There was no control previously aud then cotton
was selling at exorbitant prices. The cotton availabe nowl was sown long
before the contgol order was promulgated. I agree with Dr. Deshmukh that
‘before the next session starts, the Government of India must finalise their
polizy. I intend to invite representatives of vincial governments, also
merchants and cultivators so. that after a full discussion we may fix u price,
a reasonable price, which will be fair to the cultivator, and also will be just to
the consumers in the country, '

Dr. Deshmukh teferred to coal prices. I am sometimes accused of wneny
things. But I never knew till now that the coal prices fixed were benefiting
specially Bengal. He may believe me that this ig the first time
that I learn, that that is the position. 1 have not fixed the coal
prices. They were fixed long ago and” on  expert report. Now
the position is that we have coal prices fixed at certain levels. They are not
.ceiling prices. There have been representations made to the Government of
Indis with regard to coal for brick-burning—low-grade coal-suggesting that
we should sell them at lower prices, There were certain collieries who are
preparcd to sell the stocks at lower prices. Bub that represents only about
five per cent. gf the totul coal production of the country. So Dr. Deshmukh
should understand—he is not easily misled—that this agitation is going to
benefit no large portion of the industry but only five per cent, of it. Ve bave
also received representations from the smaller collieries that if we allowed coal
to be sold at lower prices, the small collieries wbuld go out of existence. I was
ab one time in favour of removing the fixed prices and turning them into ceil-
ing prices. We discussed it in the Cabinet, and we decided that it is rn un-
safe step to take at present, when the whole future of the coal industry is
under examination. The present level of prices is under examination. We
are rather late in giving effect to the recommendations of’the Indiane Coal
Fields Committee. We must have a National Coal Commission appointed
which should be able to take complete cherge of the coal imdustry. This is &
matter which cannot be dealt with departmentally, For that purpose legisla-
tion is necessary. I am hoping that by the time the next Session of the
legislature sits, we shall be able to place before the House g comprshensive
Bill to.regulate and control the production and distribution of coal in the

whole country.

With regard to salt, L know that Mr. Sidhva is an asuthority on this subject.
And without disclosing any secret I may say that I am going to appoint an
Advisory Committee on salt and I am going to put Mr.”Sidhva on it so thab
his knowledge and experience may be available not only to this House but to
the whole of India. Now, with regard to salt, we have got g zonal scheme of
distribution. This has come into effect from 1st January, 1849. This zomal
scheme hus been undertaken mainly at the request of the Transport Ministry.
which told us that unless we helped them to rationalise distribution of salt
throughout the country, it was impossible for them to help. We consulted all
the provinces. I did not want this scheme to come into operation without
taking tha view-points of the various provinces, and also the States. Practical-
1y all of them said that we should go ahead with the scheme. So we hawe
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LMeu ouesy W it for the last two and a half months. One neb result of it is
that tc-day every day about 80 wagons or more of salt are moving throughout
.the country than what was the case before the zonal scheme came into opera-
tion. It may be that some merchants have been affected, or that there is
some accumulation in some areas. But we aye watching the situation very
carefully, and next time when we revise the scheme, we shall certainly see
to it that all the defects in it are removed. If there are large accumulations,
-say for instance at Dharangdhara or Bombay, somé special orders should be
.issued for their proper distribution. I have not seen the Tuticorin, memorial,
‘but if the Tuticorin people are the friends of Mr. Sidhva, I may tell him that
.much of Tuticorin salt is bad, and people refuse to mccept it. That salt ought
-to be improved. I have said that instead of importing salt, I shall give pre-
ference to salt manufactured in India, and we are prepareq to do so, provided
-the salt is acceptable to the consumers. It was remarked that we have nob
made any progress since last year. In salt alone, I may tell the House that
production has increased by more than twenty per cent. from 1947 to 1948,
-and I thought some appreciation would be forthcoming. But probably the
gentlemen do not eat Ing.ian salt and so do not appreciatp the result achiev-
ced. It is the policy of Government to see that India should be self-sufficient
in salt by the year 1851. We are %oiﬁg ahead with our schemes. We huve
already got two interim reports and I hope to have the final report also ready
very soon. Members of the House know that India on an average consumes
less salt, than other progressive parts, in the whole world. We used to con-
sutrie per capita 12 lbs. Buf now'we have increased it to about 14 lbs. "We
.hope to supply much more, if the transport position improves.

Bome suggestion was made by Mr, Das, ‘‘Why not do something for manu.
focture of salt in Bengal?”’ Here, I should like to impress ode matter on
Members of the House. They cannot expect the Government of Indin to teke
up every industqi] threughout the country, either finance it or organise it. On
the one hand, there is the ery, do not mnationalise. On the other hand,
Government are asked to, duv everything. We cannot have it both-
wuys. . Government are prepared to give every possible help. I have
told the West Bengal Government that they should set up a concern with
the help of experts for the purpose of producing large quantities of salt in
Midnapore area. Last time when I was there, I found certain schemes had
already been evolved, and I hope something will ‘be done in that respect scon.
So far as the States are concerned, T agree that we should be able to give
equal treatment to their requirements just as we are doing with regard to the
Provinees. In future we will consider the point of view of the States in
arranging the allotments, Of course, there are difficulties like transport, and

distribution arrangements into the details of which I.do not propose to enter
bere,

One question was raised, and that was about our import and export policy.
That is a matter which will be dealt with by my honourable friend the Com-
merce Minister when the debate on Commerce Budget takes place. But
speaking as the Minister in charge of Industry, I would just say one thing.
It is the duty of the Government to see that the import policy does not cperate
in such a way as to hit hard or kill Indian industries. But at the same time,
Indiax industries will never be_able to develop if they continuously desire to
rest on artificially restricted imports. Some one mentioned the difficulties of
bicycles. Bo far as bicyoles are concerned, I gave the figures some days ago.
We: produce in Indin to-day only about ten to twelve percent. of the total re-
quitement. The prices of imported bicycles are much higher than those
manufactured in India. If even then it is said that we should not allow the
import of bicyoles, that obviously is & matter whioh it will be very difficult to
accept. One other point has been accepted, and the honourable the Com-
merce Minister will no doubs explain it in greater detail. Whenever any pro-
tection iy asked for for any industry, -t should be referred tc the Tariff Loaxd;
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After phere is a full enquiry made by the Tariffi Board it will be the policy of
the Gavernment, wherever possible to: ast in aecordance with
§rM.  ich recommendations, If during the interim period- it is felt
that without wailing for the Tariff Board's recommendation some posgitive
steps should be taken e¢ven then the Commerce Ministry and Indus-
try and Supply Minietry will sit together and consider each case on its merits.
We are constantly re-examining and revising the lists and 1 am sure with the
co-operution of the Commersce Ministry we will be ‘able to evolve a system
which will be to the good of the indusiry as a whole,

Shri H. V., Eamath (C.P. and Berar: General): Firstly, may I ask, whether
the Hindustan Aircraft Factory, Bangalore is going to work under the joint con-
trol and co-ordination of the Industry and Supply and Defence Ministries in
view of the importance of aircraft for defence; and secondly, whether there
is & proposal to effect economies in this Department by shifting offices like
the Directorate of Statistics and similar offices from Simla to Delhi?

The Honourable r. Syama Prasad Mookerjee: My friend has taken me
in one breath from Bimla to Bangalore. But I shall try to answer him.

8o far as the Hindustan Aircraft factory is coboerned, certain useful
suggestions were made by Mr. Krishnamoorthy Rao. There wag one mistake
in his statement. At present the number of workers who are engaged to-day
is not 8,000 but 6,000. We have been able‘'to increase our total output of
work and we have been able to engage more hands. We expect to receive
larger orders from the railways for the building of railway coaches. We
have acted according to programme. I just askeﬁ Dr. Matthai, who was then
the Railway Minister, whether any announcement was muade that 300 coaches
would have to be delivered last year. That is not correct. We had orders of
100 only. We manufactured them according to programme. Even now
theve is some idle capacity left and the ciuestion is how to utilise it. One
possibility may be that we will allow small industies to grow up mn the place.
but experts who have visited the factory have. spoken against it. They say
that our object should not be to start small things a&nd thus compete with
others, Our objeet should be to concentrate on producing aireraft nnd also
some big susbsidiary things, like railway coaches. T may tell the House of
one scheme which lyhnvf-. in contemplation, namely, the building wp of motor-
bus bodies. We are in touch with some big manufacturing firms in fipglana,
and T helieve we shall be able to utilise much of this idle capaeity for produc-
ing motor-bus bodies and if we get an additional order from the Railway De-
partment, that will absorb much of the idle capacity.

Su far as Shri Kamath's question is concerned, there is no question of plac-
ing the factory under the joint comtrol of the Defence Ministry and the
Industry and Supply Ministry, That factory is now being oontrolled by a
private company, of which the two shareholders are this Government ¢nd the
Government of Mysore. The representatives of the Government of Indis are
Mr. J. R. D. Tata acd myself; and the representative of the Government of
Mysore i3 8ir Ramaswami Mudaliar. There is no question of the Defence
Ministry coming in. But we have two technical committees there. We have
a committee consisting of representatives of the Railway Ministry, of the
Communications Ministry and of the Defence Ministry, who examine the pro-
gramme which we make and give us a report as to the progress made,
Beparate to that, we have a special technical committee, represented mainly
by the Defence Ministry. In facl, the Defence Ministry has sent & special
officer who is sitling there at the factory, and he is watching the progress of
the work. They ar> constantly in touch with ite activities ‘whenever neoes-
rary I myself meet the representatives of the Ministries conoerned in Delhi.
In this way we are trying to co-ordinate our activities.
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With reyurd to the offices in Simla, the office of the Director of Statistios,
we have suggested, should be brought down to Delhi - because it interferes
with our prog.ess of work. The Economy Committee hus riade a similar re-
comuendation, but there I shall be in the hands of my friend, Shri Gadgil. I
shall have to mayo him agree before it can be uccepted.

I shall ouly say a few words about the point raised by Mr. Sahu. The
fuct that 1 called the first meeting of the Cottage Industry Board ut Cutbtack
showed that 1 was anxious that g smaller province like Orissa should bo given
prominence. Mr. Sabu complammed sbout wunt of cloth in Orissu. He muy.
be surprised to know that Orissa is one of the Provinceg that has buen asking
1ue month after mouth not to send mill-made cloth.

Shri Lakshminarayan Sahu: 1 wus complaining abouf imported cloth.

The Honourable Dr. Syama Prasad Mookerjee: That is really a fauctor which
“does not count, India is producing 4,000 million yards of mill-made cloth
and 1,500 millivh yards of handloom ecloth and we are importing only 50
miiion yards of cloth, Bo there is no question of imported goods comiug in
and being dumped to such un extent that our indigenous industry may. dis-
appear. .
8hr{ Lakshminarayan Sahu: I was talking of the rehabilitation of the
weavers in Orissa

The Honourable Dr, Syama Prasad Mookerjee: So far as that is vonocem-
ed, I have offered, and I offer here again us much yarn as Orissa may wunt,
which 1 shall errange to be sent to Orissa from Coimbatore and .other places.
But Orissa is not able to absorb more thun it can digesb,

1 chall couclude by saying this. 1 have heard some complimeuts from Mr.
Mody and also I have heurd some compliments from others. But I would like
to say that the policy which the Government of India have accepted is not w
policy of sacrificing India's economic or industrial interest to uny section of
the people. We huve not sacrificed the interests of the country to the indus-
trinlists. Those who spreud such stutements outside, either do so deliberate-
ly or through ignorance. The policy that we have adopted envisages complete
and full control by the Government of India with regard to all the important
industries in. the country. My friend, Mr, Mody, spoke of the draft Bill
which Bas been prepared. It stands to the credit of industrialiste like Mr.
Mody, Mr. Birla and Lala Shri Rem, wand ulso to Labour leaders like Mr

- Khandubhai Desai and Mr, Ashok Mehta whom we invited to get the bLenefit
of thair advica, that they felt that in this national crisis it is the Government
and the Government alone who should be vested with those wide powers for
the goBd of the people as a whole. When the Bill comes to you, you will see
that ths powers the Government propose to take are of a drastie nature. No
industriulist need be wafraid so far ns the present Governinent are coungerned. -
We do not wish to exercise those powers to the detriment of any eection of the
people provided they play the game. Why is it that the industrialists have &
bad name? It is becuuse of the fear which is in the minds of the people that
they may profiteer more than they are entitled to do.  But today that question
of making larger und larger profits is receding into the background. Many in-
dustrialists find it difficult to carry on. If Government are satisfied there will
"be no undue profitecring, and if labour gets what is its due, if a.standard of
fair ‘wuges is adopted, and if production goes up with the mutual eo-operation of
all, 1 am sure there will be none in this country who should object to the policy
of the Government of India. We are passing through a period of transition
which is truly critical. We do feel that the only solution that lies before us
is tv increase our production. We may talk about inflation, but unless we can
produce more and distribute equitably at reasonable prices so that the mass of
the people may by henefited, this Government will have uo right to exist gs a
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Government. We are proceeding towards that end. And with ihat end in
view we venture to usk for the co-operation of all industrialists, labour people
belonging to all political organisutions and also the public generally. Un-
doubtedly it is not the Government of India aione that can work miracles, We
huve to work with the machinery which we huve in our hands. That machi-
nery needs remodelling. That machinery is not suited always for exercising
those large powers which Government desire to take upon themselves. We
havo also to work through the machinery of the Provincial Governments, When
people talk about control, and about bluckinarketing, - obviously it does
not depend only on  the officers of the Government or on Government
ugencies only. 1t depends also on tho standard of morality and
the outlook of the people themselves. If there iz a determination
on the part of people, whatever their politics may be, to uct fuirly
and justly, if we want to save this country in this crisis and do not want
to see repented here Chinn, Burma or Mulaya, the only way iir which we can act.
is to maintain industrial truce and te carry on vigorously the policy which we
have enunciated, which 1 feel is fair, just and equituble to all concerned and 18
intended to serve the best interests of our motherland.

Mr, Ohairman: The questien is:

“ That & sum not exceeding Ra, 23, 57,000 bo grantod to the Governor General to defray
the cha which will come in courso of payment during the Year ending ! the 3lst day of
March, 1950, in respeot of ‘ Ministry of Industry and Supply .

The molion was adopted.

Mr. Ohairman: The question is:

“ That & fum not exceoding Rs. 3,91,v5,000 be granted to the Governor General to defra;
tha oharges which will come in course of payment during the year ending the 31st day of Mareh,
1950, in respect of ‘ Industries and Supplies’,”

The motion was adopted.

Mr. Chairman: The question i3

“ That a sum not exceeding Ra. 1,26, 50,000 be granted té the Governor General to defray
the charges which will come in course of payment during the year ending the 31st duy of Merch,
1950, in respect of ‘ Salt "

The motion was adopted.
The Assembly then adjourned till o Quarter to Eleven of the Clock on
Thursday, the 10th March, 1949.
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